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.9.00 Present : The Hon b1e Mr Justice D.N. 
Chowdhury, Vice_Chairman., 

Heard Mr O.P.ghati, learned counsel 

f or. the applicant. App1ication is adrn±-

tted. Issue usual notice. 

LiSt on 13.11.2000 for written state-

ment and further orders. 

-  pg 

13.11 .0( 

Vice -Chairman 

Four weeks time is granted to the 

respondents to file written statement, on 
the prayer of Mr B.S.Basumatary,1eaed' 
Addl.c.G.s.C. 

List on 11.12.2000 for order. 

Vice-Chairman 
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S1t411 	 17.1001 	Written statement has not 

been filed. List on 7.2.01 for 

filing of written statement and 
- 	 thereafter, let this case be listed 

'¼ 	forbearing on 28.2.01. 

member 
L 

	

28.2.2001 	 On the prayer o Mr A. Deb Roy, 	't 

learned Sr. C.G.S.C. the case is adjourntl 1or 

	

4 1ie.t o4 	"" 	 three we1s. In the meantime the respodents 

M 	 may Ale written statement, h any. List it 

on 21.3.01 jor hearing. 
Ak7' 

	

tik 	 . 	 VicirT 
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210 i.O1 	Mr.0.P6Bhati learned counsel for t 

applicant submits that he has received 

the copy of the written stataeflt only 

to-day. and he prays for adjournment. 

List on 25.4.01 for hearing. In the 

meantime the applicant may file rejoinder ll  

if any within two weeks.L 

Mmbet irm 

mt 

25.4.01 

4 c 

ND 	7e 	%e- 4d 

1/L-74 

Heard learne'd counsel for the 

parties. Hearing concluded. Judgement 

delivered in the open court, kept in 

separate sheets. The application is 

disposed of subject to the observations 

made in the order. No costs. 

\C 
Member 	 Vice-Chairman 
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O.A.NO.,. ... .e..•••4 	of 

25.4.2001 
DATE OF 

Sri PankajDas 	 - - PETITIONER(S) 

Mr. O.P. Bhati. 	 ADVOCATE FOP, THE 
PET IT I ONER (S) 

-VERSUS- 

Union of India & Ors. 	 -RESPONDENT(S) 

Mr. A. Deb Roy, Sr. C.G S C' ADVOCATE FOR THE 

- 	ccr JJ 	jr 	ijt'UAij 	ThESPONDENT(S) 

GUU'AhATI 3PCH 

LE MR. JUSTICE D.N.CHOWDHURY, VICE-CHAIRMAN 
ill 	 * 

*BLE Mr. K.K.SHARMA? MEMBER (A). 
DA?E OF j); i5IO 	. 	,• f..... 

Wh4hr Reporters of local papers may be allowed to see the 

judgrnent ? 	
j;(1CR( 

To 	referred to the Reporter or rit? 

3, whet1r their Lordships wish to see the fair copy 'if the 
Judgnent ? 

FOR  

4; Jh 11 ther the Judgmentis to be circulated.  to thepp0QS ? 

Judgent del..by HOIYb1G  Vice-Chairman. 
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I 	 CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

Original Application No. 310 of 2000. 

Date of decision 	This the 25th day of April, 2001. 

1ion'bie Mr. Justice D.N.Chowdhury, Vice-Chairiian. 

Sri Pankaj Das, 
Son of Sri Umesh Chandra Das, 
Village 	Pub-Nazirgaon, 
P.O. Ehattapara, P.S. Aara, 
District-Kamrup, 
Assarn-781017. 

Sri Bishu Biswas, 
Son of Late Laichand Biswas, 
Village : Pub-Kandulimari, 
P.S. Hojai, P.O. Jogijan, 
District-Nagaon, 
Assam-7 82429. 

Sri Debashis Sengupta, 
Son of Sri Swapan Sengupta, 
Qrt. Type-V 1  Block 8/1, 
Dispur Capital Complex, 
Guwahati-7 81006. 

Sri Mridui Boruah, 
Son of Late Upen Boruah, 
Viii. Nepalipatty, 
Bamoongaon, 
Dist. Sonitpur, 
Assam-7 84001 

By advocate Mr. O.P. Bhati. 

-versus- 

The Union of India, represented bythe 
Secretary to the Ministry of Plannint & 
Programme Implementation, 
New Delhi. 

The National Sample Survey Organisation, 
(F.o.D.), C-Block, 3rd Floor, 
Pushpa Bhawan, 
New Deihi-66. 

The Deputy Director, 
National Sample Survey Organisation, 
(F.0.D.), Government of India, 
3rd Floor, 
Central Block, Housefed Complex, 
Basistha Road, 
Guwahati-781006. 

The Staff Selection Commission, 
Lodi Road, Post Office, 
New' Delhi110003. 

k 

.Respondents. 

Contd.. 
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5. 	The Regional Director (N.E.R.), 
Staff Selection Commission, 
Rukmini Nagar, 
P.O. Assam Sachivalaya, 
Guwahati-781001 

.Respondents 

By Advocate Mr. A. Deb Roy, Sr. C.G.SC. 

0 R D E R (ORAL) 

CHOWDHURY j.(v.c.). 

By the order dated 16.8.2000 the Assistant Director, 

National Sample Survey Organisation (FOD), Assam Region 

issued a direction to terminate the services of Contract 

Investigators working under the PLAN Scheme (WCFI & ES) with 

effect from the dates indicted against the applicants after 

expiry of the contract period and as per terms of contract 

made by the Government of India. 

Mr. O.P. Bhati, learned counsel appearing on behalf 

of the applicant submitted that though the applicants were 

appointed on contractual arrangement against PLAN Scheme in 

the matter of contractual area the respondents also in 

discharging the public duties and in exercising of power are 

obliged to act justly,reasonably and fairly - apart from the ..... 

duties of an ideal employer. Mr. A. Deb roy, learned 

Sr.C.G.S. on the other hand submitted that the applicants 

were appointed in terms of the contract for a period of one 

year or till SSC/Surplus Cell makes persons available for 

regular appointment therefore on completion of the period of 

one year they cannot calim for regularisation. 

Considering the facts and and circuLstances of the 

case we. do not find any scope for interference with the order 

of termination. However, it would always open for the 

respodents to engage the applicants against any temporary 

vacancy till the persons join from Staff Selection Commission 

or Surplus Cell on regular basis so that the respondent 
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authority can take care of day to day need 

4. 	Subject to the observations made above the 

appication is disposed of. There shall, howver no order as to 

costs. 

(K.K.SHARMA) 	 (D.N.CHOWDHURY) 
Member(A) 	 Vice-Chairman 

trd 



issued to Sri Pankaj Das C 

Copy of Office L'Lemorandum 
issued to Sri Bishu Biswas C1  

Copy of Office Memorandum 
issued to Sri Debashis Seng- 
up -ta C2  

Copy of Office Memorandum 
issued to Sri Mridul Boruah C3  

Copy of letter dt.29.12.99 D 

Copy of fresh contract B 

13 - 16 

17 - 20 

'21 - 24 

25 - 28 

29 

30 - 33 
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IN THE CENTRAL ADNINISTRATIVE TRIBUNAL GUWAHATI BENCH, 
GUWAHATI 

0 A • NO. 	TL 0 	OF 2000 
F. 

Sri Pankaj Das & Ors, 

Applicants 

-Vs - 

The Union of India & Ors, 

... Respondents 

I N D E X 

K . No. Descriptions of Papers 

 Application 

 Affidavit 

 Copy of advertisement cit. 
22-28 August 1998 

 Copy of call letter dt. 
7.11.99 issued to Sri 
Pankaj Das 

 Copy of call letter dt. 
7.11.99 issued to Sri 
Bishu Biswas 

Copy of Office 11emorandum 

Annexure 

1 	8 

9 

A 
	

10 

B 
	

11 

B1 	
12 
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12 	Copy of Office 0rde 
dated 16.8,2000 	 F 	 34. 

13. 	Copy of Adve±tiseneflt 
dt. 8 - 14 Jiu.ly 2000 	G 	 35 - 37 

14# 	Vakalatnama 

15e 	Notice 

r 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH, 

G U W A H A T I 

O.A. NO,3J 	OF 2000 

PARTICULARS OF APPLICANT : 

Sri Pankaj Das, 

S/o Sri Umesh Chandra Das, 

Village : Pub-Mazirgaon, 

P.O. Bhattapara, P.S. Azara, 

Distrlct-Kamrup, Assam-7810170 

Sri Bish1u Biswath, 

S/o Late Lalehand Biswas, 

Village : Pub-Kandulimari, 

P.S. Hojai, P.O. Jogijan, 

District-Nagaon, Assam-782429 

30 	Sri Debashis Sengupta, 

S/c Sri Swapan Sengupta, 

Qrt. Type-V, Block 8/1 9  

Dispur Capital Complex, 

Guwahati -781006, 

4. 	Sri Mridul Boruah, 

S/o Late Upen Boruah, 

- , 	Vill, Nepalipatty, Banioongaon, 
Cr. 	

Dst, Sonitpur, 	sam- 784001 

28 SEP7rrn 
PgRTICULARS OF RESPONDENTS : 

4 4 rtc h The Union of India,represented by the 

Secretary to the Ministry of Planning & 

Programme Implementation, New Delhi. 

Contd..2 

- 
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2. 	The National Sample Survey Organisation, 

(F.0.D.), C-Block, 3rd Floor, Pushpa Bhawan, 

"1 
New Delhi- 62. 

	

30 	The Deputy Director, 

National Sample Survey Organisbtion 

(F.O.D.), Government of India, 3rd Floor, 

Central Block, Housefed Complex, Basistha Road 1  

Guwahatj-6, 

	

4. 	The Staff Selection Commission, 

Lodi Road, Post Office, New Delhi-110003, 

	

50 	The Regional Director (N.E.R.), 

Staff Selection Commission, Rukmini Nagar, 

P.O. Assam Sachivalaya, Guwahati-781006 

	

1: 1) 	PARTICULARS OF THE ORDER FOR WHICH THIS APPLICATION 

IS MADE 

Order dated 16.8.2000 passed by the Assistant 

Director, North Eastern Region, National Sample 

Survey Organisation (Field Operation Division) Guwahati, 

terminating the services of the Applicants No.1,2 and 

3tith effect from 31 .8.2000 and order dated 21 .6.2000 

p4sed by the said authority terminating the services 

2 ô SEP '' 	of the Applicant No.4 with effect from 14.7.2000. 

JISCTION OF TFM TRIBUNAL : 

The applicants declares that the subject matter 

of the orders against which they want redressal are 

within the jurisdiction of the Hon'ble Tribunal, 

Contd.,3 

r 
I 
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LIMITATION: 

The Applicants further declares that the 

application is within the limitation period prescribed 

in Section 21 of the Administrative Tribunals Act,1985. 

FACTS OF THE CASE : 

That the applicants beg to state that an advertise-

-ment appeared in the employment News dated 22-28 August, 

1998 and published on behalf of the respondent No.2 

for recruitment of Investigators on Contract basis,1998 

inviting application in the prescribed proforma for 

recruitment to 223 posts of InvestigatOrs on a fixed 

consolidated salary of Rs46000/- per month on contract 

basis for a period of one year or till regular candidates 

from S.S.C./Surplus cell become available 

A copy of the said advertisement is annexed 

hereto and marked as .Annexure-A, 

That in pursuance of the said advertisement all 

the appoicants being eligible submitted their respective 

applications in the duly prescribed proforma alongwith 

all the required duly addressed to the respondent No 1 21 

Thereafter, the respondent No.2 issued the "Admit 

Cards" to all the applicants giving the details with 

regard to the Roll No t , Test Date, Time and Venue of 

eritten Examination to be held on 25.10.98 at 
i 
FLIOn 

Guw:ati, 

That all the applicants appeared for the Written 

Contd..4 
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Examination on 25,10.98 at Guwahati and on their coming 

sucessful in the Written Examination they were issued 

the call letters on 7.11.98 for appearing for interview 

for the post of investigatbr ;i F.0.D.- N.S.S.0 by 

the respondent No.2,The said interview was held on 

26.11.98. 

Some of the copies of the Call letters are 

annexed hereto and marked as Annexures-B and 

B-I. 

That thereafter, by letters dated 8.12.98 addressed 

to the applicants individually the respondent No.2 

intimated the applicants as to their being qualified 

for appointment and asked them to report for joining 

the service on 30.12.98 at the given place • Subsequently, 

byoffice Memorandums dated 23.12.98 the respondent 

No.3 communicated the offer of a purely temporary, 

appointment on contract basis stipulating the terms 

of such appointment to the applicants No.1, 2 and 3 

and such offer was communicated to the applicant No.4 

-.- -. —by--Office Memorandum dated 30.6,99, 

/ 
I 	The copies of the said office Memorandum are 

JE71Tfl 
annexed hereto and ma are marked as 

- 	
Annexures-C ,C1, C2 and C3 

That the appUcants beg to state that the applicants 

No.1, 2 and 3  joined the services on 30.12.98 and the 

applicant No.4 joined on 15.7.99 for a period of one 

year from the date of joining. 

Contd. .5 

St 
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) 	The copy of the office order dated 16.8.2000 

is annexed hereto and marked as .Azinexure.-F, 

(h) That it appears that the termination of the applicants 

fr  

(±) 

—5- 

Tkat the applicants beg to state that the services 

of the applicants No.1 and 2 were terminated with 

effect from 29.12.99 (A.N.) vlde letter dated. 

28.12.99 and they were further offered appointment 

on contract basis at the discretion of the Government 

in case they opted for signing anotherèoniact till 

31.8.2000, The Applicants No.1, 2 and 3 were allowed 

to join the services on execution of fresh contracts 

on 3.1.2000. 

The copy of the letter dated 29.12.99 and 

a copy of the fresh contract are annexed 

hereto and marked as Ar1nexures-D and E 

respectively, 

(g) That the applicants beg to state that the services 

of the applicants No. 1, 2 and 3 were terminated by 

the respondents by office order dated 16.8.2000 with 

effect from 31 .8.2000, The applicant No.4 on expiry 

of his contract period on 14.7.2000 was not offered 

subsequent renewal of the contract which resulted in 

automatically termination of his services. Thus none 

has been necessja -ted In view of the advertisement 

Qf the applicants was allowed to continue in service 

expiry of the pen od by offering further appoint-

-ments .Hence, this petitionj 	 oiZ1  o. & t4 

Contd. .6 
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published by the respondent No.4 in Employment News 

dated 8-14 July, 2000 for recruitment of investigators 

wherein in total 161 Vacancies approximately has been 

A copy of the said notice for recruitment 

for Investigators is annexed hereto and 

marked as Annexure-G. 

5. 	GROUNDS FOR REI.EF WITH LEGAL PROVISIONS : 

(a) That the applicants beg to state and contend that the 

app'icants though appointed on contract basis were so 

appointed on the basis of their having requisite quail-

-fication, written test interview following due procee-

-'dure for such appointment and futthermore, the applicants 

had been appointed against the regular vacancies, The 

applicants having no bargaining power were left with 

no option but to accept employment on the terms 

offered by the employers /respondents and accordingly 

the applicants cannot be terminated at the sweet-will 

of the respondent Nos. I to 3, 

(b) 

/ 	4 

That the applicants beg to state and contend that on 

'expry of the period of original contract, the further 
'u? I 
pe4iod was extended in respect of the applicants No. 

I 4 0  3. The further extention given clearly shows 
tht the performance of the applicants No.1 to 3 during 

Tt1e contract period was excellant and as such, 

mearly on expiry of the contractual period the services 

of the applicants cannot be terminated. 

Contd. .7 
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That the applicants beg to state and contend that 

the respondents No.1 to 3 by offering the services 

to the applicants for more or less 1/2 years have 

used the early life of the applicants and generated 

hope and a feeling of security .Since, the applicants 

No.1 and 2 have become overage to sit in a competitive 

examination for recruitment to the post of investigators 

in accordance to the notice for recruitment of investi-

-gator, 2000 issued by the respondent No. 4 and 5. 

That the applicants beg to state that contend that in 

view of the judgements of the Apex Court reported in 

(1991) 1 SCC-28 and 1991 (supp) (2) scc-643 the appli-

-cants are entitled to regularisation and their services 

are not subject to termination even in case of 

contract since they possess the required qualification 

at the time of their inttial appointment. 

That the applicants beg to state and contend that many 

similarly situated persons have been reappointed by 

the respondents NOel to 3  and as such, they discriminated 

be/tween the equals1 The actions of the respondents are 
Duadl 

'k r 
vijolative of the Articles, 14, 16 and 21 of the 

7( 
Cnstitution of India 

_—(_- That the applicants beg to state and contend that the 

actions of the respondents No.1 to 3 are violative 

of the principles of natural justice and legitimate 

expectation, 

6. 	DETAILS OF THE REDY EXHIJSTED : 

No remedy is available in respect of termination 

of the services of the applicants within Rule 23 of the 

Con td.,8 



C.C.S. (Classification, Control & Appeal) Rues, 

1965. 

MATTERS NOT PENDING BEFORE ANY COURT/TRIBUNAL. - 

The applicants declare that they have not filed 

any application before any court or tribunal for 

adjudication of this case. 

RELIEF SOUGHT: 

The applicants prays for a direction of quashing 

of the office order dated 16.8.2000 (Annexure-F) 

with further direction to reappoint the applicants and 

regularise their services. 

91 	INTERD'I RELIEF PRAYED FOR_; 

The applicants In interim prays f or the stay 

of holding the examination for recruitment of Investi 

-gations, 2000 in pesuance of the advertisement published 

in Employment News dated 8-14 July, 2000 (Annexure-G) by 

the respondents Not 4 and 5. 

100 	PARTICUlARS OF I.P.O. 

(a) 	I.P.O. No.: I & 5 037rj 

flT — — b 	DATED : 	• Z 00 O 

To whom payable : The Registrar 

2' SEp 7n, (d)( 	At which office : Central Administrative Tribunal, 

Guwahati Bench, Bhangagarh, 

'h 	 Guwahati- 

DOCUMENTS 

Details particulars of documents are indicated in the 

Index of this Application. 

All the applicants have a common inter- 
-est in the matter and hence craves the leaê of this 
Hon'ble Court to file this Joint application. 

Cntd..9 
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VERIFICATION 

I Sri Parikaj Das, Son of Sri Umesh  Chandra Das, aged 

about 28 years, resident of Azara, District- Kamrup, Assarn 

do hereby solemnly affirm and state as follows :- 

That I am one of the applicants in this case'and 

as such I am fully conversant with all the facts and 

circumstances of this case. 

This is true my knowledge. 

That the statements made in paras 	3 

"Ja.-  are true to my knowledge and those made in 

paras z4() 	(A)j 5(b) (care true to information 

derived from the records and rest are my humble submissions, 

And I sign this verification on this the 	day of 

September, 2000 at Guwahati. 

Sfp 	
/ 
I 

! 

I- 



ANNEXURE -P 
Emp1oynnt Nowy 22-26 August 1996 	 - 	. 	 . 17i 	. 
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AVNEXURE 
National Sa,iple Survay Orçination(FUD) 
C—block,3rd Fioor,Pushpa Bhawan,D-62. 

Dated 	7 November '98 
SRI PANKAJ DAS 
VILL PUb MAZIR 	O'J 
P0 BHATTAPARA 01ST KAMR UP 
AS SAM 
Pin 	781017 

Sublnterview for the post of INVESTIGATOR, FOD - NSSD 

Dear Candidate, 

Please refer to your writtan examination held on 25th 
October 1998. 	I an lad to inform you that your name has 
been shortlisted for the intrviei for the aforementioned 
post applied uy ou. 	You are requested to coie in person 
with all relevant copies of certificates duly attested 
by a Gazetted Officar to the vc-nua mentioned below - 
on 	26/11/98 	at 	.30 Arl  

Venue 
National Sample Surv y Orin.tion 
(Field Uperations Jivision) 
Prag Tea Building 
G.S.Road, Ganeshgu'i 	I  
Guwahati - 761005 

In case you oelong to Scheculad C?st 	or 	Sch5du1e Tribe 
Community and ther i6 a ned for you to travel outstation 
by train or bus, you will he raimbursed (in cash) 2nd class 
train fare or ordinary bus fare by th shortest route by 
producing the tick?t after the interview is over. If you 
have any queries please contact the undersined 

Thanking you 

Yours Faithfully 

Mrs Santa Purl 
Dy. Director (Admiristration) 
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ANNEXLJR-c 
JA'  

National 	Sample 	Survey 	Orgination(F0D) :• 
C-610ck,3rd 	Floor,Pushpa Bhawan,NO-62. 

-------------------------------------------------------- 

•BISHU - BISWAS 
• VILL. PUB 	KANOULI 	IIARI .• 	1 

PC JOGIJAN 01ST 	NAGAON 

ASSAM ••.• 
Pin 782429 1 

I 
Sub:Interview 	for 	the 	post 	of 	INVESTIGATOR, FOO - NSSO 

•• 

•::; 
Dear Candidate, 

Please 	refer 	to 	your 	written 	examination held on 	25thy • 

Cc'-tober 	1998; 	I 	au 	glad 	to 	inform 	you 	that ournamhas 	- 

been shorilisted 	for 	the 	interv3.ew 	for 	the aforemenkioned 
post applied by 	you. 	You 	are 	requested 	to cocne in person 
with all 	relevant 	copies of 	certificates duly 	attested 
bva Gazetted Officer 	to 	the 	venue mentioned below 	- •- 

on 	26/11/98. at 9.30 AM 

Venue : 
National Sample Survey Orgination 
(Field Operations Division) 
•Prag Tea Building 
1 G.S.Road, Ganeshguri 
• Guwahati - 761005 

In case you belong to Scheduled Cast or Schedule Tribe'. 
Community and there is a need for you to -travel outstation, 
by train or bus, you will be reimbursed(in cash) 2nd class 
train fard or ordinary bus fare by the shortest ràuta• by. 

• ,producin the ticket after the interview is overoIfyoui 
• 	have any queries please contact the undersigned 

- 	Thanking you 

'1 .f 

-- 	--' 
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-Yours Faithfully 

Mrs Santa Pun 
D •.Director (Admiristration) 



Government of India 
Ministry of Planning & Programme Implementation 

Department Of Statistics 	 - National Sample Survey Organisation 	ANNE 
Field Operations Division 

Nitlonal srnpI. a.I,Uy 0'egIonal Office 
1P.O.D4 Govt. of mdii  
Oaieshguti Charall 
0.5. Road, Guwaha6-7$10Ø-------- 

Da 1-J---2 

01 FICE MEMORANDUM 

Subject 

Thestigator in NSSO (FOD) for a niaximum,period of one year or till the ssci S urplus Cell makes candidates available for filling the posts of 
Investigator on regular bis, whichever is earlier. 

Consequent upon his/ h9-è1ection made by the Selection Board for recruitment 
to the post of lnvestigator, hri/Smt.fKuin. 	 is hereby 
offered a purely temporary post of Investigator on con'tr t basis for a maximum period 
of one year or till the Staff Selection Commission! Surplus Cell mtkes persons available 
for filling up the post of Investigator on regular basis, whichever .is earlier, in the Office 
of the 	. 	 NSSO(FOD), 	ucLc-. 
on a consoIida'tealary of 114 .) OOO/. (Rupees six thousand only) per month. 

2. 	The terms of appointment are as follows:- 

 

 

 

 

The appointment is purely on a temporary basis and the appointee would not be 
entitled to get any further benefits in terms of regularisation or consideration of 
further appointment to the post of investigator or any other post under the 
Government, 
The appointee has to perform duties as per present job description prescribed for 
the post of Investigator in the National Samle Survey Organisation, (Field 
Operations Division). 
The appointee is required to follow the instructions with utmost care regarding 
sample design, concepts, deflnitions and procedures issued to him/ her from time 
to time. He! She is also required to follow the guidelines provided by the 
supervisory officers. The appointee is required to ftzlfil the norms for output in 
terms of quality and quantity of the work assigned to him/ her and if the appointee 
engaged is not able to fulfil the prescribed norms, his/ her services will be 
terminated after giving one month notice. 
The appointee will have to work anywhere in the State! UT of his/ her posting and 
the place of posting is liable for change subsequently. The place of posting could 
be different from theplace to which he/ she is called upon/ deployed for training 
etc. 



\. 	2 

 The appointee will be entitled to casual leave at the rate of two days for every 
three months during the contract service. 

 The appointee will be entitled to earned leave/ half pay leave/ encashment of 
leave, 	as 	admissibje in 	terms of Department of Personnel 	and 	Training, 
Government of India, O.M. NO.l2Ol6/3/84_Ett.(L) dated 12th April, 1985 as 
ameid from tithe to time, 	.f the time of termination of the contract. 

 The appointee will be treated as belonging to group c,C 	staff in receipt of pay 
below Rs,4100/- per month for. the purpose of grant of mileage allowance and 
daily allowance. 

 The appointee will be entitled to any concession in relation'to medical attendance 
and treatment that may be prescribed by the Government for class of employee 
serving in the same station to which the Government may declare the appointee to 
correspond in status or conditions of service. 

 The appointee is entitled to lind Class rail (Second sleeper) fare or ordinary bus 
fare for the journey undertaken by him! her, in connection with performance of 
his/ her official duties outside his/ her headquarters 

. The appointee if required to work beyond office hours in exigencies of public 
service will be entitled to the payment of overtime allowance as admissible to 
class of employees to which he/ she corresponds in status of condition of service.  The appointee is governed in the matter of payment of ad-hoc bonus under the 
provisions contained in the Government of India, Ministry of Finance O.M. 
No.14(l0)-E(Coord)!88, dated 04.10.1998. 

 The appointment may be terminated at any time by five working days notice 
given by either side viz., the appointee or the appointing authority without 
assigning any reasons. The appointing authority, however, reserves the right of 
terminating the services of the appointee forthwith or before the expiry of the 
stipulated 'period of notice by making payment to him/ her of sum equivalent to 
the salary for the period of notice or the un-expired portion thereof 

 The service rendered by the appointee in the Government on the basis of this 
,present will not, by itself; entitle him/ her to any claims or bestow on him/ her any 
right, interest or benefit whatsoever, including the claims for any casual, ad-hoc 
or temporary or regular service in Government, 

 
. 

The services of the appointee shall stand automatically terminated at the expiry of 
contractual period. 

Other conditions of service will be overned by the reçynt rules and orders in 
force from time to time. 

The appointment will be further subject to: 

(i) 	Production of a certificate of fitness from the Competent Medical Authority viz. 
Civil Surgeon, District Medical Officer, Medical Officer of equivalent status in 
theprescribed form enclosed (Annexure I). 

Submission of declaration in the form enclosed (Annexure 11) and in the event of 
a candidate having more than one wife living or being married,to a person having 

*11 
>1  

. 	 ' 	 . 
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more than one wife living, the appointment will be subject to his being exempted 
from the enforcement of the prescribed conditioIis, in this behalf. 

(lii) 	Taking of an oath of alle . giance/ 1  faithfulness to the Constitution of India (or 
making of a solemn affirmation to the effect) in the prescribed form 
(Annexure IIJ). 

(iv) 	Production of the original certificates: 

Certificate of educational and other technical qualifications. 
Certificate of age. 

• '::' 	 (0).' 4 	Chacter certificate .fl the prescribed form (Annexure IV) one from the 
lleaof tducational Pnstitutjøn last attended by him! her duly attested by a 

V 	 . 	Stipendwy First Class Executive Magistrate (including a District  
• 	

V Magistrate or Sub-Divisional Magistrate) and another similar certificate 
l.: 	. 	fromsi her present employer, if any. 

Certificate in the prescribed form in support of candidate's claim to belong 
to a SC! ST/ OBC community issued by appropriate authorities, 
Discharge certificates in the prescribed form from a previous employment, 
if any. 	 •• V  

It may please be stated whether the candidate is serving or is under obligation to 
serve another Central Government Department, State Government Department or a 
public undertaking, 

If any declaration given or information furnished by the candidate proves to be 
false or if the candidate is found to have willfully suppressed any materiat/ information, 
he/ she will be liable to removal from ser -vice and such other action as Government may 
deem necessary. 

Shri/Smt./Kum 	 to whom this offer of 
appointment is given, is requiredqo sign. the Terms of Contract (Annexure V) for appointment as investigator before joining duties. 	 . 

Oft 

This appointment to the post of Investigator on contract basis Is also subject to the 
decisions of the Flon'ble CAT, New Delhi in the case flied by Shri Ajay Saxena, Investigator and other CAT! Court cases. 

If ri/Smt./Kum. 	 accets the offer on the abov 
terms and condition he/ she woulU mmunicateher acceptance or otherwise to the 
undersigned immediately within 10 days of the receipt of this office Memorandum and 
thereafter should appear before the competent medical authority along with the enclosed 
letter for medical examination and report for duty along with the Medical Fitness 
Certificate and other documcntq to the NSSO (FOl)), Zonal office, 

_JJEULJJL 	 - on 30 12-98. If he/ she fails 



f 
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to join his duties by the above stipulated date, the offer of appointment made to himl her 
will be treated as. cancelled forthwith. 

10. No travelling allowance will be allowed for joining the appointment. 

As 

To 

Nnka'  Zas 

t  to I"k  ~Ili  ~It  O'l.  
Copyto: 

I. 	Joint Director, NSSO (FOD), Zonal Office, 
 

2. 	Deputy Director (Admu), NSSO (FOD), Hqrs., New Delhi. 

4it 
__ o\JaJL

ant Director9t1 IT[W  
Appointing Authority) 

ft/mmaya Rot*), 
I*cIOepety rnretr. 

. I. 	, ff  

fl&S.O. (POD) 
IM flfG,fl. or IiJia 

Assistant Director 
(Appointing Authoiity) 

F"kno  
T. 
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Government of India 
Minstry of Planning &. Progrnme implementation 	 V 

National 	ANNEvlRE c1 
Field Operations Dnswn 

tlonal amDk Srvi Otg. 
F.O.D.) Govt; of 

India Keglollal Office 

,icshgUi Charall  

G.S. Road, Guwahati752.._..__ 

OFFICE MEMORANDUM. 

Subject 	fi'er..of a purelv.temporarv appointment on contrçt basis for the post of 
Investigator in NSSO FOD) for a maximum peiiod of one year or till the 
SSC/ Surplus Cell makes candidates available for filling the posts of 
Investigator on regular bas is, whichever is earlier. 

Consequent upon his/ helection made by the Selection Board for recruitment 
to the post of investigator, Shri/Smt!Kum. iu jLscas is hereby 
offered a purely temporary post of Investigator on contract basis for a maximum period 
of one year or till the Staff Selection Commission! Surplus Cell makes persons available 
for filling up the post of 1nvetigator on regular basis, whichever is earlier, in the Office 
of the e )f OJc'e.. NSSO(FOD),  
on a consolit salary of i46OOO/- (Rupees six thousand only) per month. 

2. 	The terms of appointment are as follows:- 

(1) 	The appointment is purely on a temporary basis and the appointee would not be 
entitled to get any further benefits in terms of regularisation or consideration of 
• further appointment to the post of investigator or any other post under the 

• Government, 
The appointee has to perform duties as per present job description prescribed for 
the post of Investigator in the National Sample Survey Organisation, (Field 
Operations Division). 
The appointee is required to follow the instructions with utmost care regarding 
sample design, concepts, definitions and procedures issued to him/ her from time 
to time, He! She is also required to follow the guidelires provided by, the 
supervisory officers. The appointçe is required to ftilfil the norms for output in 
terms of quality and quantity of the work assigned to himl her and if the appointee 

• engaged is not able to fulfil' the prescribed norms, his/ her services will be 
terminated after giying one month notice. 
The appointee will have to work anywhere in the State! UT of his/ her poting and 
the place of posting is liable for change subsequently. The place of posting could 
be different from the place to which he/ she is called upon/ deployed for training 

~0 	etc. 



N 

A 
The appointee will be entitled to casual leave at the rate of two days for every 
three months during the contract service. 
The appointee will be entitled to earned leave/ half pay leave/ encashment of 
leave, as admissible in terms of Department of Personnel and Training, 
Government of India, O.M. No.1201 6/3/84-Estt.(L) dated le April, 1985 as 
amended from time to time, at the time of termination of the contract. 
The appointee will be treated as belonging to group CC  staff in receipt of pay 
below Rs.4100/- per month for the purpose of grant of mileage allowance and 
daily allowance. 
The appointee will be entitled to any concession in relation to medical attendance 
and treatment that may be prescribed by the Government for class of employee 
serving in the same station to which the Government may declare the appointee to 
correspond in status or conditions of service. 
The appointee is entitled to lind Class rail (Second sleeper) fare or ordinary bus 
fare for the journey undrtaken by him/ her, in connection with performance of 
his/ her official duties outside his/ her headquarters. 
The appointee if required to work beyond office hours in exigencies of public 
service will be entitled to the payment of overtime allowance as admissible to 
class of employees to which he/ she corresponds in status of condition of service. 
The appointee is governed in the matter of payment of ad-hoc bonus under the 
provisions contained in the Government of India, Ministry of Finance O.M. 
No.14(1 0)-E(Coord)188, dated 04.10.1998. 
The appointment may be terminated at any time by five working days notice 
given by either side viz,, the appointee or the appointing authority without 
assigning any reasons. The appointing authority, however, reserves the right of 
terminating the services of the appointee forthwith or before the expiry of the 
stipulated period of notice by making payment to him/ her of sum equivalent to 
the salary for the period of notice or the un-expired portion thereof. 
The service rendered by the appointee in the Government on the basis of this 
present will not, by itself, entitle him/ her to any claims or bestow on him/ her any 
right, interest or benefit whatsoever, including the claims for any casual, ad-hoc 
or temporary or regular service in Government, 
The services of the appointee shall stand automatically terminated at the expiry of 
contractual period. 

Other conditions of service will be governed by the relevant rules and orders in 
force from time to time. 

The appointment will be frirther subject to: 

(i) 	Production of a certificate of fitness from the Competent Medical Authority viz. 
Civil Surgeon, District Medical Officer, Medical Officer of equivalent status in 
the prescribed form enclosed (Annexure 1). 

Submission of declaration in the form enclosed (Annexure II) and in the event of 
a candidate having more than one wife living or being married to a person having 
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	morethan one wife living, the appointment will be subject to his being exempted 
from the enforcement of the prescribed conditions, in this behalf. 

Taking of an oath of allegiance/ faithfulness to the Constitution of India (or 
making of .  . a solemn affirmation, to the effect) in the prescribed, form 
(Annexure Iii). 	 . 	.. 

'-Production of the original certificates: 	 . 
• 

, (a) . * 	.. Certificate of educational and other technical qualifiéations. 
(b) 	Certificate of age. 

P (c) 'riChrater certificate in the prescribed form (Annexure IV) one from the 
ic\-Head of Educational institution last attended by him/ her duly attested by a 

	

. ( 	' 	Stipendary First Class Executive Magistrate (including a District 
. r Magistrate or Sub-Divisional Magistrate) and, another similar certificate 

r from his,/ her present employer, if any. 
: (d 	.Certificate in the prescribed form in support of candidate's claim to belong 

SC! STI 013C community issued by appropriate' puthorities. 
(e) . 	Discharge certificates in the prescribed form from a previous employment, 

if any. 

It may please be stated whether the candidate is serving or is under obligation to 
serve another Central Government Department, State Government Department or a 
public undertaking. 

If any declaration given or information furnished by the candidate proves to be 
false or if the candidate is found to have willfully suppressed any materiall information, 
he/ she will be liable to removal from service and such other action as Government may 
deem necessary. 

Shri/Smt.IKum. J I sL 	 . to whom this offer, of 
appointment is given, is required to sign the Terms of Contract (Annexure V) for 
appointment as investigator before joining duties. 

This appointment to the post of Investigator on contract basis is also subject to the 
decisions of the Hon'ble CAT, New ;  Delhi in the case filed by Shri Ajay Saxena, 
Investigator and other CAT! Court cases. 

If iSmt.fKutn. " JQ i sL i3 .s tIc 	accepts the offer on the above 
terms and condition he/ she would communicate his/ her acceptance or otherwise to the 
undersigned immediately within 10 days of the receipt of this office Memorandum and 
thereafter should appear before the competent medical authority along with the enclosed 
letter for medical examination and report for duty along with the Medical Fitness 
Certificate and other documents to ' the NSSO (FOD), Zonal office, 

J'J l2 . &tu 	L*, 	 on 30-12-98. If he/ she fails 
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to join his duties by the above stipulated date, the offer of appointment made to himl her 
will be treated as cancelled forthwith. 

10. No travelling alIo*ance will be allowed for joining the appointment. 

AitantDirector 
1• 	

(Appointing Authority) 

Borali 
ft'T 

To 
 

I.SS.O. (?OD) A — t-, 

S  rL  f  ~~ 	 S Lz MS 	
1JG0vt. otliia 

tU 	b- 	Lt 
1o' 

Copyto: 

I. 	Joint Director, NSSO (FOD), Zonal Office,  

2. 	Deputy Director (Admn), NSSO (FOt), Hqrs., New Delhi. 
1L4 

Assistant Director 
(Appointing Authority) 

\ 
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Government of India 
Ministry of Planning &. Programme Implementation 

	

Department of Statistics 	 INNEXQ National Sample Survey Organisation 
Field Operations Division 

atlonal Sampli Ssrsy Ofeglonal Office 
(P.O.!).) Govt. of India 
Gaocshguri Charall 
G.S. Road. Guwahatl-19100----- 

• 	
- 	 Dated:— 	12 — ,9 

• 	 OFFLCIC MEMORANDUM 

Subject puLtly—tLem )or cqntract basis f,r thpps of 
I  iiwcstjggjor in SSO (FOp)for a maxij 	lolof one year or till the 

SCL Sjpips Cellmakes candida es available for filling theposts of • 	Investigator on regular basis,, whichever is earlier. 

Consequent upon his/ h.selection made by the Selection Board for recruitment 
to the post of Investigator, Shri/Smt.fKü,n. js jis hereby 
offered a purely temporary post of Investigator on contract basis for a((nakimum period 
of one year or till the Staff Selection Commission! Surplus Cell makes 'persons available 
for filling up the post of investigator on regular basis, whichever is earlier, in the Office 
of the O NSSO(FOD),  
on a consoli&*1 salary of k~—Oc-oeo/- (Rupees six thousand only) per month. 

2. 	The terms of appointment are as follows:- 

 

 

 

 

 

The appointment is purely on a temporary
,  basis and the appointee would not be 

entitled to get any further benefits in terms of regularisation or consideration of 
further appointme:t to the post of Investigator or any other post under the 
Government, 

The appointee has to perform duties as per present job description prescribed for ,  
the post of Investigator in the National Sample Survey Organisation, (Field 
Operations Division). 

The appointee is required to lollow the instructions with utmost care regarding 
sample design, concepts, definitions and procedures issued to him/ her from time 
to time. lie! She is also required to follow the guidelines provided by the 
supervisory officers. The appointee is required to fulfil the norms for output in 
terms of quality ard quantity of the work assigned to him/ her and if the appointee 
engaged is not able to flulfil the prescribed norms, his/ her services will be 
terminated after giving one month notice. 
The appointee will have to work anywhere in the State! UT of his/ her posting and 
the place of posting is liable for change subsequently. The place of posting could 
be different from the place to which he/ she is called upon/ deployed for training 
etc. 

 

4 

(I 

I 	-. 



(ii) 

.: 

' C)). 

2)' 
2 

The appointee will be entitled to casual leave at the rate of two days for every 
three months during the contract service. 
The appointee will be entitled to earned leave/ half pay leave/ encashment of 
leave, as admissible in terms of Department of Personnel and Training, 
Government of India, O.M. No. i2016/3/84-ESft.(L) dated 12th April, 1985 as amended from time to time, at the time of termination of the contract. 
The appointee will be treated as belonging to group 'C' staff in receipt of pay below Rs,4100/- per month for the purpose of grant of mileage allowance and 
daily allowance. 
The appointee will be entitled to any Concession in relation to medical attendance 
and treatment that may be prescribed by the Government for class of employee 
serving in the same station to which the Government may declare the appointee to 
correspond in status or conditions of service. 
The appointee is entitled to lind Class rail (Second sleeper) fare or ordinary bus 
fare for the journey undertaken by him! her, in connection with performance of 
his/ her official duties outside his/ her headquarters. 
The appointee if required to work beyond office hours in exigencies of public 
service will be entitled to the payment of overtime allowance as admissible to class of employees to which he/ she corresponds in status of condition of service. 
The appointee is governed in the matter of payment of ad-hoc bonus under the 
provisions contained in the Government of India, Ministry of Finance O.M. 
No.14(1 0)-E(Coord),'88, dated 04.10.1998. 
The appointment may be terminated at any time by five working days notice 
given by either side viz., the appointee or the appointing authority without 
assigning any reasons. The appointing authority, however, reserves the right of 
terminating the services of the appojntee forthwith or before the expiry of the• 
stipulated period of notice by making payment to him/ her of sum equivalent to 
the salary for the period of notice or the un-expired portion thereof 
The service rendered by the appointee in the Government on the basis of this 

• present will not, by itself, entitle him/ her to any claims or bestow on him/her any 
right, interest or benefit whatsoever, including the claims for any casual, ad-hoc 
or temporary or regular service in Government. 

The services of the appointee shall stahd automatically terminated at the expiry of 
contractual period. 

I 

(v) 

1: 	(vi) 

(vii) 

41  

Other conditions of service will be governed by the relevant rules and orders in force from time to time. 

The appointment will be further subject to: 

(i) 	Production of a certificate of fitness from the Competent Medical Authority viz. 
Civil Surgeon, District Medical Officer, Medical Officer of equivalent status in 
the prescribed form enclosed (Annexure I). 

Submission of declaration in the form enclosed (Annexure 11) and in the event of 
a candidate having more than one wife living or being married to a person having 

4,, 



V. 

more than one wife living, the appointment will be subject to his being exempted 
from the enforcement of the prescribed conditions, in this behalf. 

Taking of an oath of allegiance/ faithfulness to the Constitution of India (or 
making of a solemn affirmation '• to the effect) in the prescribed form 
(Annexuré Iii). 

51 

(iv) 	Production of the original certificates: 

Certificate of educational and other technical qualifications. 
Certificate of age. 
Character certificate in the prescribed form (Annexure IV) one from the 

• vv.t Head of Educational Jntitutiøn last attended by him/ her duly attested by a 
SUpenda 	First Class Executive Magistrate (including a DIstri 

; Magistrate or Sub-Divisional Magistrate) and another similar certificate 
, from his/ her present employer, if any. 

• 	(d) 	Cerificate in the prescribed form in support of candidate's claim to belong 
rtO a SC! ST/ OBC community issued by appropriate authorities. 

	

(e) 	Discharge certificates in the prescribed form from a previous employment, 
if any. 

It may please be stated whether the candidate is serving or is under obligation to 
serve another Central Governmerrt Department, State Government Department or a 
public undertaldng. 

he/ she will be liable to removal from service and such other action as Government may 
deem necessary. 

false or if the candidate is found to have willfully suppressed any materiall information, 
If any declaration given or information flirnished by the candidate proves to be 

S 

Shri/SmtjKum. Ziebcjc s A  1A IJM to whom this offer of 
appointment is given, is required to sign the leknis of Contract (Annexure V) for 
appointment as Investigator before joining duties. 

This appointment to the post of Investigator on contract basis is also subject to the 
decisions of the Hon'ble CAT, New Delhi in. the case filed by Shri Ajay Saxena, 

• Investigator and other CAT! Court cases. 

If Smt.(um 	 pJaccets the offer on 'the above 
terms and condition he/ she would comrnuni 	Ms/ her acceptance or otherwise to the 
undersigned immediately within 10 days of the receipt of this office Memorandum and 
thereafter should appear before the competent medical authority along with the enclosed 
letter for medical examination and report for duty, along with the Medical Fitness 
Certificate and other documents to Ike NSSO (POt)), onal office, 

on 3-12-98, If he/ she fails 

/W 
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2A 
I 	 to Join his duties by the above stipulated date, the offer of appointment made to him/ her - will be treated as cancelled forthwith 	 1 I

fj 

10 No travelling allowance will be allowed for joining the appointment 

A l  5LL_ 	 I 	
I 

II 
.: 	

uirtant Director 
(Appointing Authorijy) 

ftIMMOYR 

riJ(9( 
Borai, To 	 . 	. 	 O1r•"?.. 

VL 	 (q,) 
as 	 (FOD) An'i 

RX. 	 j14O''vt. of India 
I 	 ij jGuwaha'l 

Copy to: 

1. 	Joint Director, NSSO (FOD), Zoiial Office, 
 2 - - Deity Directj (Adrnn), NSSO (FOD), riqrs , New Delhi 

•; ••' 0 	I. 

1 	
r 

Assistant Director 
(Appointing Authority) 

. • 	 4 
. '\ H 

• 

. 
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Covcrnineiit of india 	V 
MInistry of l'ianning & Prograimne I'npleuientatlop 	 . 

HC1HII1111eut of Statist k's 
N utlonal Saiiiide Siircy O*gaiiinatloti 	

— Field Operations Dh'isioa 	ANNEXURE 
P. 	

. 	•4fr 

Regional O(flce 
tV.i1s 	ii 	 T77 (ly4 
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Dutcd: ------- 

OFI'E(2E M1E1)1UN1)I1M 

	

• 	
Subject 	i1ipf. on cnJr 	LJIost ofit 

	

— 	 lnigatoiin loini 1I4jjflwjcI lQjQ[Qtie yearç UILth 
fo[ ilhlj 	the postsj' 

il1YcM1guWIl ict.tthu bI.WIJlcJlevcLIs eaihcL, — 	 1 
• 	

•i 	 . 	 -- 	 .. 	

•0•' Consequent upon his! her select iii wade by lliç Sekction floaid for recitnient ..T to the post of investigator, Shi i/ht ./Kii. 	LcLtPotU&k 	is hereby 
ofl'ered a purely temporary post of Investigator on contract basis for a rnaxinwm period 

. of one year or till the Stall' Selection Coiiiiiisson/ Sw plus Cell makes persons available , for filling Uf) the post of Inyesl igaU)r on i egimlar basis, whichcvcr is earlier, in the 0111cc 
qf ............._. .±'1L.  
on a coiisoliated salary of' Rs. 0001)!- (Rupees six thousand only) per month. 

a • 	$ 

a ..  

Flie teinis of' appuilmi lileimi am c ;iS 1)linws:_ 	 . 	..•. 
• 	, 	'P. 	• 	 P . 	• 

11 ,'the appoliltmnent is putely oii a temporary basis and the appointee would not be 

	

, •• 	entitled to get any further benefits in terms of regularisation or consideration of . 	. 	further appointment to the post of investigator or aity other post uhder the 
. 	.. 	Government, 

	

, 	 (ii) 	1 he aDDointec has to 	tnt m diiIi 	. 	 — • • . . 	 ••--- -- 	 piiit joy uescripuon prcscrzue tor • i the post of, Investigator in the Nntional Sample Survey Oiganisatian, (Fild -• . i .. • Operations D1vIion) . . 
flie appointee is lequmi ed to follow the mimtm uctiomis with utmost care regarding 
sample design, concepts, d011i1tiii atid procedures issued to him/ her from time 
to time HeI She is iliso mLIjuIrcd to follow the guidelines piovided by tIme 
supe -yg y oflicçi s L lie aj)poimitc is rcquii d to fulfil the fbi ins fo mtput in 

	

,c, • 	Lu lflS of quality 1i1(I qsiti ILily )l t lic W( ii k IssmgIiLd to him/ hu and if the appomnue . t 
" uigiged is not able to full ii (IlL l L ü ibtd nw mn, lus/ her servIs will be 

	

J 	l&'imimiiiaicd allk.1 ;iVili) (tile Ill 	liii lItLI 
r.vJv) . . I ise,lppllillIe( will have lu 	inI. 	isywIicie iii ilie Suite! I IT (II Iiis/ ltei Jfl)NItII'. amid 
;: 	. • 	

.. the I)1ae9 of pO1iti i3 liable fur eImaime uhsequemitly. 'the place o1 posttim cuulJ 

I le be different (loin the place to which lid she is called upond deployed for Ii ainiii 

etc. The cunhition that their aervjc.s ucu].h be t.rminat.b as 

	

,: •': 	' 	&.wh.n a a canciiato becomes available through SSC/Surplus 
Cell may be rumavob, when the cffer is made, 

(b) 	They should rsp.rt for training for a .srI.d if two weeks ' 	• 	• 	at thur rs'mectjv, Psgisn,ai. Off'icii befere preceeding to 
their place if piBtiJflg.H.nc., it is better to prescribe t• 
aunif.rm hat8 if j.irminq f'er all the Invoin 	i- 



: 	

(v) • i hc appointee will be elititteci 10 cawt leaVe at th tate of two days for evety 

1• . : 	 three notths d ki l'i tIg the C()(Ittflt SVIC 	 . 

. 	 (vi) 	The apj)Qtt1te will be entitled to carued leuve/ hatf IY LCtVC/ eicaS1Uflef1t of 

. 	
lea\'e, as admissible in terms of Department of Personnel and Training, • 	 . . 

Governuleilt of intlia, OM. Noi2O16/3/S4EStt.(L) dated 
12th April, 1985 as 

dillended fioiii tUflC 10 tiiflC 1  tt thC time ot tetiniflat1OI ot the contract 

(vu) The appouthe will be tudted as belonging to gioup 'C' staff in receipt of pay 

below Rs,4 100/- per month for the put pose ol grant of mileage allowance and 

daily allowance. 

The appointee 
will be entitled to any concession in relation to medical attendance 

and treatment that may be prescribed ly the Government for class of employee 

serving in the same station to which the Gvenmtitcnt may 4cclare the appointee to. 

CoITCl)Ond in status or CoiitlitJOW of service. 

1 Ic appointee is ci 1tit led tn I lad (he;s dl (Second sleepel') fltr or ordinary bus 

fi'e fo tl ic journey undertaken by hi ni/ her, in COflhiCCtIOfl with performance of 

hi her officia duties outside his /  het' headquarters 

lhe appointee if required to work beyond office bouis in exigencies of public 

serviCe il1 be entitled to the pnyineitt of overtilile allowance as admissible 10 

• : 	class of emploceS to which bet she colTespouds in statuS of condition of service. 

The appoultee is governed in the imittu of payment of ad-hoc bonus under the 

provisionS óontained in the Government of India, Ministy of Finance O .M. 

No I4(IO)E(COOtd)/88, dated 04 10 1998 

xn) 	e appm ent may be teun 	 hoUt 
inaled at any tune by five 

ih 	oint 	
working days notice 

given by either side viz., the appointee or the appointing authority w 

• . 

	 '0 	 assigning any reasons. The appointing authority, however, reserves the right of 

terminating the services of the appointee toithwith or before the expiry of the 

period of notice by making payment to him/ her of sum equivalent 
to 

stipulated 
the salary for the period of tiotice or the un-expired portion thereof. 

• (xiii) The service rendere(l by the appointee in the Governmelit on the basis of this 

0 • ' 
present will not, by it;elf, entitle hint! her to aiiy claims or.bestoW on him /  her any 

right, intereSt or beuclit0 whatsoever, including the claims for any casual, ad-hoc 

or temporary or regular service in (JovurnUtelit. 

0 	
(xiv) The ervices of the appointee shalt stand automaticullY 

t1iiiittted at the xpit. y of 

contractual period 

3 	
Other conditionS of seivice will be govom ned by the ktiLWk and oidcrs in 

V orcc fioni tune to time 	 - 

',:J%j(, 	.' 	 •, 	 . 	

0 

149 r 
4 	The appointment will be lurther subjeet to 

(i) 	oduetiOn' of a certificate ot fllnrss from the Competent Medical AuthontY Viz 

Civil Surgeon, Distilet Medical ç)ffic.cr, Medical Officeróf equiwtileflt 

the prescribed Iom'in enclosed (Aiiiiexul'C 1). 	. 	 ' 	

ç 	'• • 

, (ii) 	/s u~) Illissiorl ot declarati0i in (lie ftaiit euClOSe(t (AnntxUfC 11) and in the vnt C 

I 	
'. 	 t c:unlidate h1villll 111(11 C I mu ouie wil hvitu or licitig 111i'rcd to a person having 



/ 

IF' 	•I 

3 

more than one wife living, the appointment will be subject to his being exempted 
firom the enforcement of the prescribed conditions, in this behalf.. 

(0 

(ur) 	'laking of an oath of alkgiancc/ faithfulness to the Constitution of India (or 
making ot it solenin allinwition to the cfleu) in the prcscribed for mu 

• (Annemre 

(iv) 	Production of the original certificates: 

.._Certmficatc of educational and othLr thniutl qualifications 
,. 	'Certificate olage. 

._4iiaracter ceililicate in the prescribed form (Annexure IV) one from the 
Head of Educational Institution last attended by htm/ her duly attested by a 
Stipeiidary liist Class Eecutive Magistrate (including a District 
Magistrate or Sub-Divisional Magistrate) and another 8ilflhlar rtifirmto 

.• ., 	 .... from his/ her present emi)tOYer,  if any,  
Certificate iii the ptcscrlbLd toim in support of candidate's claim to belong 
to it SC! SI! 013C Lonmnlunity issued by appropriate authorities 

•. 

	

	Discharge certificates in the prescribed form from previous employment, 
if any. 

5 	It may please be st ated whether I he candidate is serving or is tinder obligation to 
ye amidiher Cemmral (invermumient l.)cpam tmerit; State Ciovci'uthent Department or a 

ii i1i i 	umidert 	 . 

6. ... if any declaration given or information Ibmirished 'by the candidate proves to be 
false or if the candidate is found to have willfully suppressed any material] information, 
be/ she will be liable to removal fiommsei -vice and such other action as Government may 
deem necessary 

4)  
( 

	

, 	 ii 	. 	I 	 I) 
7 	ShipJSn/t /Ku/n 	ti'ht ti U)\t11X.. 	- to whom this ofki of 

' If 	appointment is given, is required to cign the I ermns of Contract (Annexure V) for 

	

ILI I , 	appointment as Investigator belomejomning duties 
1 tr 	1 	 I 

8 1 his appointment to the post of Investigator on contract basis is also subject to the 
decisions of the Hon'bk CAL, New l)dhi in the case tiled by Shri Ajay Saxena, 
Jmivt Sligatom and olk m ( A I / ( nirm I 	i 

') 	If ShmirI410 1,4111, I 	' 	' 	 U(tI ) t 	ih ollu on the mttm'c 
rem iris and condition li0 she would cuiiuriuiucatelus/ her acceptance or otherwise to the 
undersigned immediately within 10 days of the receipt of this oflice Memorandun'i and 
thereafter should appear before the competent medical authority along with time enclosed 
letter for medical examination and repoit for duly along with the Medical •Fitmmss 
Certificate and oilier documents to the I  NSSO (FOD), • Zonal G(floe, 

Zo IN f-\ L 	- I E, 	11 1 	 on 30, 'w9  If he/ she fails 

I t O. /fr e) 
,j•J',_ 
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• 	 V  4, '  

to jn his duties by the 1 11., o v e  SLipUhUed dtc, ihe oiler of appointment made to hini/ her. V 

V 

 wtll be tLeLtiCd as eaticeitud 1w thwith. 	
V 

V 	 V 	 V  

10 No tiavethng allowance will be allowLd for joining the appointment 	 - 

• 	•: 	

V, 	

. 	

V 	

V 	

V 	
V 	 -, 

- 	

,. 	
I 	Vf t•V 	

•V 

l 	 1. ( 	
, aststtnt 	itor 

- 	 •' 
V 	 V V 
	 V 	 V 

V 	'(Appointing Authority) . 	V  

To 

	

Copy 

V 	 V 	 • IV V 	• 	• 	
V 	V 	 V 	 . • 	........V 	

V 

V 	 'VV 	 •f,V• 	
,f 	 V  
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• 	 V '  

VVV _ V1 V t 	 I 

L _JL 4'V!L V VVV 	 V 	
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V 	

"Tliy- • -icti 	V 	 V 	 V  

to:  

: 	
V 	Joint DireCtor, NSSO (FOD), Zonal 0111cc,, 	V 	 • 	 V  • •, 	 V  

2. 	DeputDiteçtor (Admu), NSSO (FOP)eDeL1iL  

" 	 I 	 f 	V/4i1l, (lcVVVtnPI..V:1r..A.V._ 
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1') , 'No. 
Got0 of India 

Ministry of Stati.seics 	 ' 
uepartment of Statistics & p .i • 

National Sample Survey orgn. (F0D) 	 J Assa,m Rqion 

OFFICE_ORDER 	HOUSEFED COMPJEX 
AS1STHA ROAD.. 

(3tJWA1jATI -6 

Date :- 28-12-1999 

Sub .:— Termination Order of Contract Investigators 
w.e,f. 29-12-99 

• 	, I am diL-ected to Eerminate the services of 
following contract 'Investigators w.e.f,, 29-12-99 .(A.0) 
after expiry of the contract period and as'per terms of 

'..the contract made, with the (oVt.of India. 

Sl N 	Name of ContractInvts, , 	Placeo 

1' 	S/Sh. Pankaj Das 	 Guwahati 
2 	to 	Debash.ts Sengupta 	 -Do- 
3 	' 	" 	l3ishu Biswas 	 -Do- • 	4 	'I 	So Sriva.cstava 	 . -Do- 
S ' , 	Saritosh Sarmah ' 	Tezpur 

Shri 	 may please submit his 
willingness to sicanotEr contract for the services 
of. contract Invts. till 31.82000. 

However offer of appoiniment on contract basis 
will be at the discretion of the Govt • of India. 

Copy for inf. & n.a, to th :- 

DEPUTY DIRECTOR 
1, All concerned contract Invt. 

Joint Director (NJZ) N.SSO(FOD) Gu',iaiiati 
Deputy Director. NLO (Fbi)) New Delhi 

4o Supdts. Ch.II, III, IV Guwa1ati/ Tezpur with the 
instruction to release the contract Invts. immediately 
working under b.is control. 	 . 
Estt.I, NSSO(FOD) Guwai'.ati 
Pay fill ecti.on, Guj.jai,jati 
T.A. Bill Section 

	CAA I 1lz U) 
Dipu'ry DIRECTOR 



A'NNEXUR-E, -4 
ANME)REI 

T. f 	. 	. 	 . 	
. 	Government 01 India 

• 	 Ministry Of-Statistic s  & Program Implementation Departhent of Statistics. 
National Sample S1rvey Organisation  (Field Pperations DiVjj) T 

I 	 Regional Office 

L:J 

ok"pur, Cuwabutii­ 74 6 
. , 	 . 

1 	
Dated: 

OFFIcE MEMO 
ir 

'Subject: Oiler of appointment on contract basis for the post of Investigator in NSSO (D) upto 31st August, 2000. 
• 	

. 	

i 	! Sm#* 	'n1<& Cus 
 is hereby offered 'a 1 post of Investigator on 

contract bai3 upto 31st August, 2000 0  iflth Office of the 	
NSS0(D) Guiao -j0  

RS 	 on a Consolidated salary of • 	6OOO/. (Rupees six thousand only) per month. . 	. • 	
;., 	. . 	.i 

' 2 	
The terms of appojnthent are a s 10ilOW : 

The appointment is purely on contract basis and the 	IJ '• 	 appointee would not be 
entitled to get any further 

benefits in terms o,f regularisation or consideration of further appointment to the post of Investigator.. or 14 	any otherpost under the Governrnent. 

3iThe appointee has to perform duties as per present jo 
description prescribed I or the post of Investigator \ 

iii in the National Sample Survey Organjstjo, (Field Operations Division). 
The appointee 

is required to follow the instructions with utmost care regarding sample design, concept s,1 

.4 1 idefinitions and roedures issued to him/her from time 
to time. He/She is also required to lo]low the 
guide1j5 provided by the supervisory officers. 

The 	, :appolntee is required to fulfil the norms for output . L 

	

	in 
terms of quality and quantity of the *ork assigned to him/her and if the SpPóintee engaget is.not abl 

to fulfIl th prescribed norms, i1i/her, services Will  be terminated after giving one month 
notice, 	 t  

The appointee will have to work any - where i the 
State/UT of his/her posting and the place of Posting 
is liable for Qhnge subsequentt3i. 



 -a.-- I 

t ,y. 

	

'N v) 	
The appointee will be efltjt1d t 
rate of two days for every t 	o Casual leave at the 

hree months during the contract service. 

The appointee wilT be entitled to earned leave/half pay\ leave/ encashment of leave, as pdnhjssjble In terms Of; • 	 DeDartrnent of Personne], and Training, Government of . In&ta, Q.M. No.l 201 613/84,.Estt (L) dated 12th April, 
'' ' 	

1 985. as amended from time to time, at the time of termination of the Contract. 	 ,. 
The appointee will be treated as belpngjng to group 'c' staff in receipt of 

pay belo, Rs.41Q0/_ per month for,  
the purpose of grant of 

mileage allowance and daily allowance. 	 ' '• 
.. viij.) 	The appointee will be entitled to atiy Concession in 

relation to medical attendance and treatment that may be 
prescribed by the Governmeiit for classof employee •,. ....,.,, serving in the 

same Station to which the Governent may 
declare the appcjntee to correspond of service. 	 in status or condjtjo3 

	

Ix) 	The appointee is 
entitled to flrid Class rail (Second sleeper) fare or ordinary 

bus farefor the journey undertaken by him/her, In connection with performance of hjs/1er offjcj5i duties OutsIde his/her 
The appojnte If required to work bey6nd office hours in exigencj5 of public service will 

be entitled to the pa 	
of overtime allowance as admissible to class of employees to which he/she  COfldjtI 	of seru 	corresponds In Status rf 

• 	xi) 	' The 
appointee is governed in the 1ntter of payment of ad-hoc bonus under 

the provision5 contained in the Government of India Mini st of Finance O (coord)/88 dated O 	 .M. No.14(1o) 1.. 1 O.1998. . 	 t 
The appointment may be terminated at 

any time by one monthhs notice given by either side 
VIZ., the appointee or the appointing authority Without assigning any reasons The\ SPPOInting authorjy, 

however, reserves the right Of terminating the services of the appointee 
forthwith or 

c) 	
before the expfry of the Stipulated period of notice by • '• 	making Payment to him/her of. sum èq 
.for the period of notice or the un-ujva1 	to the salary 

ice 	 expired portion thereof, 
£ 	 ' 

ndered by the appointee in theGovernment on 'the basis of thj present will not, by itself, entitle i' him/her to any claims or bestow 
Ofl him/her any right, interest.or benefit whatsoever, including the 

claims for any casuai, ad-hoc or temporary or regular service in Government 
xiv) 	The serv1c 	o f 	 - 

V 
3 4 

shall stand automatically terminated at the expiry of contractual period. 

Other ConditIons of service will be gover 	by thc £.c..i\at rules and orders in force from time to time0 



- J 

4, 	The appointment will be further subject to: 
(i) 	Production of a certificate of fitness from the Competent /_ • 

Authority viz, Cvi1 Surgeon, District Medical Officer of 
equivalent status in the prescribed form enclosed(Annexure..1) 4  
Submission of declaration in the form enclosed (Annexure '-II) ,... 	and in - the event of a candidate having more than one wife 
living or being married to a person having more than One wife 
living, the appointment will be subject to his being exempted from the enforcjentof the prescribed conditons, iflthig • 	• 	behalf. 	 •:• 
Taking of. an  oath of ailegiance/fajthfu55 to the 
COnstitutioN of India (or making of a solemn affirmation 	L to the effect) in the prc-scrlbed form.(Annexure.iiI). 

(iv) 
 

Production of the original certificates 

• 	 of educational and other technical qualificatgzis 
(b)jg! Certjfjcate of age. 
() tharactr certificate in the prescribed form (Annexure_I.)L --• 	 0 	 Head of Educational Institution last attended by him/her TP 

duly attested by a Stipendary First Class Executive MagistratE 
(including a District Magistrate or Sub-Divisional Magistrate) 
and another similar certificate from his/her present employer, -if any.- 	 • 1 	 ••-; 

(d)' Certificate in the prescribed form in support of cand1c1ates ' 	claim to belong to a SC/ST/OBC community issued by appropriate authorities. 

(e) Discharge certificates in the prescribed form from a previous employment, if any. 

50 	 The documents - mentioned at para- 4 above- submitted by the •,,appointee to any Regional Olfjce of this Division in respect of earlier contractual employment will be valid for the current employment. 
II 

6, 	it may please be stated whether the candidate is serving or is under obligation to serve another Central Government Department, 
State Goernment lepartment or a public undertaking, 

74 	- If any declaration given or information furnished by the 
candIdate proves to.be  •alse or if the candidate is-found to have 
willfully suppressed ar: material/Information, he/she will bi liable to removal from service rid such other action as Government may deem necessary. 

-1 	 - 

The appointee i whom' this offer of appolntnient Is given, is required 
to sign the -arms of_Contract (Anriexure-- - - icr appointment 

as Investigator before j'ining dutis 0 	 - 

This appointment to the -post; Of Investigator on ntract basis is also subject to the decisjo. 	of the I-k;n'bJ CAT, New Delhi in the case flied by Shri Ajay Saxen.a - Investigato 	&d other CAT/Court cases. 	 - 

1-11  

1' 



10. 	If 	 Kil  CPAYti.Stj 	 accepts the offer on the above terms and ~would communicate his/1r acceptance or otherwise to the undersigned immediately within / 10 days of the receipt of this Office Memorandum and report for duty 
alongwith the t1edical Fitress Certificate andother documents to the NSSO• (FOD)., Regional / 

on or before Oo1— -isô.. If he/se fails to join duties by the above stipu1atd date the offer of appointment made to hini/kr will be treated as canceijed forthwith0 	 / 
11, 	No travelling allowance will be allowed for joining the appointment, 

CD 

.Urnes 	e. 	s 

ADa, 
C, 

fn'tti/ H1ran ya flora 
q 1')p0y IirccTcr 

(t 	

•• (L.r.L) 

;:!.:vt: (t iLd 

tk.1).ty1ck Gctoi, 

	

c) 	
'Piim-4 

	

Copy to: 	N - 	 o 

Zonal Of floe,_&U QtJ- 

Deputy Director(An), NSSO(FOD), Hqrs., New Delhi. 

Film SW 

 

I Wg,,U  
I 	- 	 t• lI)ia 

• 	 2Wthatj 

 

11 	JointDirector, N SSO (IoD), 

2 . 



ANNEXURE  
No.3(66)/ASM/EsUJ1/2000/ JJ 2. 

Govt. of Indi.a 
Ministry of Statistics & Programme Implementation 

National Sample Survey Orgn.(FOD) 
Assaani Region 

HOUSEFED COMPLEX 
BASISTHA ROAD 

GUWAHATJ-6 
Date :- 16-8-2000 

OFFI CE ORDER 

The undsersigned is directed to terminate the serviced of following Contract 
Investigators working under the PLAN scheme (WCFJ&ES) with effect fronli the dates 
as indicated against each after expiry of the contractual period and as per terms of 
contract made with the Govt. of India. 

The order has been issued with thei instruction of the 1qrs.vide O.M. No.A-
1 2O26/2/97-99/Esttjl dated 14.12.99. 

Sl.No Name of the Contract 
,Investigators 

Place of posting Date ofjoining 
__________ 

Date of termination 
to be effected 

1 Pankaj Das Guwahati R.O. 04-1-2000 31-8-2000 (A.N.) 
2 Debashish Sgipta Vi Guwahati R.O. 04-1-2000 31-8-2000 (A.N.) 
3 Bishu Biswas 	/ Guwahati R.O. 04-1-2000 31-8-2000 (A.N.) 
4 S. Srivastava Guwahati R.O. 04-1-2000 3 1-8-2000 (A.N.) 
5 Santosh Sarniah Tezpur SRO -11-1-2000 31-8-2000 (AN.) 

I,  

Dr. K.M. Singh 
(Att flrp't,r\ 

Copy forwarded for necessary information & action to the  
Concerned Contract Investigators 
Joint Director (NEZ) ,Guwahati 
Deputy Director (Admn.),NSSO(FOJ)) New Delhi 
Deputy I)irector ® NSSO(FOl)) Guwahati 
Supdts. Ch.I, Ch.lI, Chill, Ch.1V NSSO(1 7O1)) Guwahati & Tezpur SRO with the 
instruction to releive the conrtract Investigators working under their control on the 
aforesaid date under intimation to the undesied. 
O.S Gr.II/Accountant/Pay Bill AS5U./Estt.J/T.A.B ill Asstt./ Cashier NSSO(FOD, 
Guwahati 

L. K.I'1. Singh 
(Asstt. Director) 

LIN 



ANN.EXURE.... 
Employment News 8— 14 July 2000 

31111 

STAP$Li.j.•..MMIssIbN  	1 
NOl ICE 

RECRUITMEN'I OF 
No. 3/3/2000-P&P-l. Stall Setoction Commission will hold on Sunday. the 1211 November, 
2000 a competitive examination for recruitment to the posts of Invecligelors in Netionni 
SampleSurvey Organisation (Pietd Operations Division), Miiilatiy of Ploniriii, all over the 
cuntry. The Examination will be held at the Centres mentioned lottie Table under Para- 16 
below in accordance with the cctrome mentioned In Para- 17 bclow.I lowever, the ComiriS 
Sian reserves the right to cancel any Centre and usk the candidlc nI luSt (eirirO in laliti 
the examination at another Coetre. 

Pay-Scale The pay-scale for the post is Its. 5000-8000. 
Vacancies : A/proeimoiefy,  161 vacancIes, Category-wise-and Lunguaga-wiso vacan-

cies will be determined ftcr.  
Note : Some more vacancies likely to occur In posts of equivalent or compahrble slates) 
pay-scales oaticfylng age limits and gualillcaliono mentioned in Parse 5 and 6 below may 
also be tilled from this enamination. 

NniionaIity/Citlzensfrlp A ctrrrdidlo must be eillrcr: 
a citizen of India. or 
a subject of Nepal, or 
•a subject of Otrutan, or 
a Tibetan ref irgee who carno over to india, betora the f stJuirrutnry, 1002, with tire intell. 

 of permanently seutl(ng In India, or 
(a) a person of Indian origin who has migrated from PakiSh, I3urnra. Sri Lttnrktr, East 

African counlrles of Kenya, Uganda,the United Republic of Tanzania (tonrnerl1 
Tanganyka and Zanzibar), Zambia, Mslawl, Zaire, Ethiopia and Vietnam with the in-
tention of permanently settling In India. 

Piovlded that a candidate belonging la categories (b),(c), (d) and (0) above shall be 
person in whose favour e certilicale of eligibility has been issued by the GovI. of India. 
5(A) AGE-LIMIT: 20-28 years aeon 1.8.2000. lie/Sire must have trrrvrr horn rot irarlinii 
than 2.8.72 and net later tItan 1.8.80. 
(B) Es-servicemen fultilling lire condillons laid down by tire Govt. of irretia tronr unto 10 urn 
shall be allowed to deduct military service from their actual age and such resullarnt age 
should not eeceed prescribed age limif by more than 3 years. 
NOTE: Candidates should note that only the date of birth as recorded in the mairlcu-
iationleecoddary examination certificate or an equivalent certificate on fire dale 01 
submission of epptication will be accepted by the commIssion and no subsequeni 
request for its change will be Considered or granted. 
Carrdidates admItted 10 the eoanniestiorr trndor tints ago coaccsnionr will be oliible to cciii 
polo br till liro vacancies whetiror reserved or not or r.o-sorvlcenrnrr. 
An 'ex-servlceman means a person, who has eervenl in any rank wfroiuror eisa cornbalant 
non-connbatartt In the Regniar Arnrry, Navy or Air Force of tire frrdinrrr Urriorr and 
(I) wtro relired from sucheervice Otter earning hlsitror perrslon. TinS would also Irreiridi 

persons who are released/retired at their own request but oiler having earned ttreii 
pension; or 

who has been released from such service on medical grounds altnibutabie to rrriiilaq 
- 	service/clrdumstances beyond trio conlrol and awarded medical or oilier disability porn 

sion;or 	 - 

who has been released otitorwisa than on his own request from such sorviceas 
result of roducf ion In establishment: or 
who has been reiaased horn srich service altar r.oirrpleling fire s1recilir Irciorl  of err 

- gagnnrerrls, otfrarwlso itran 01 iris own request or by way of rlisrrrisnl or ehiscirargo or 
account of misconduct or inellicleny, and has beeur given a gratuity: and includes per 
sonnel of line Tertitorlal Aimy of the following categories namely:. 
Pedsion holders for continuous embodied service; 
Persons with disability attributable Is military service and 
Gallanlry award winners. 

NOTE:i Es-servIceman who have already joined Govnrnrmeni job in civil side alter svallirrr 
ot the benilita given to en-servicemen for thair reerrrployrnont are also eligible 10 fIne ag 
concession. Flowovar, such candidates Will not be eligible tar tire Iterretil of ronervaliort 
Easer for fee concession. - 

NOTE:f I Tire period of 'Call up servlce'of An co-servicenran in the Arirréd Forces lraiI alsr 
be trealod as service redered in The Armed Forces for parpono of pars 5(0) bavo. 
NOTE:iii For any eervicenran of IhO tirrea Attired Forces of tire Union ttre limited as Lx 
serviceman for the purpose of securing if re benelils 01 esvvailerr: Ire rrrast linen airoirrl 
acquired, at the reienani time of submitting irIs oppticaiion for PosU service, lire slams ole 
serviceman and/or is in a posilion to OSiablish his acquired enliilcrrrcni by docurrroniar' 
evidetrce frotnthoconrpolnt trulirotily lust Irn woirtd he rcteaeed/elicir;rrtncd Irorrr tlro Arrrrr:r 
Force Wilhlruttta sliyrilaledpedodof onnyeatfrorrr tfrocloi -.inr rfalx(i.o.4.fi.2000)on cornipIS 
lion of his assIgnment. 
NOTE:f V This concessIon of applylnrg Otto year befora tire Cc'rrrpletion of speculiet 
terms of engsgemenl is not nvalInbte in Educailonat qeretllticotlor (i.e. tire rorr-gtndu 
etc Es-S arc required to couttploie 15 years of service (arrd irol14 years) or Iii Au 
gust 2000for.becomlng a deemed groduate-Thua those nongrrSdu0thE5wfb hmrvi 
not completed 15 yearsof service as on 1 82000 are not ellqlble 
The form at certifIceteri/undertaklng to be submitted by the Cnrrdldaleu In this corn 
nectlon are given inn Appendle ill & iv. 
EXPLANATION: Tine persona serving Ii tire Armed l'orcnns of lIre Ui/or. 'nlro sri relincirreir 
horn service, would come uedei itno calegery of 'ee-serviccrrrarr' nay tin imrrrniilcrt to t'ppi 
for reemyloynteni onto year ticluro tire cnnnrptetiorr of 111p,pnuliSert lrrrrS of errtlaocirrnrnt: 
and avail thnmsnlves ,of alt corrccsslOnrn nvailabte to ex-serviccrrrcnn but lrnntl not be Ircrrnnii 
ted to leave the Uhitorm ultit tfrey compietaiha specilied icnnr 01 enrçygenrrerrl tm Inn ,'nrrrrse 
Forces of tlrn Uhion 
(C) The uppol ego until as prescribed above will be turtirer reiaxsblc; 
(I) Uplo a erahinnum of lIve years un canrdidaho beierrgn lax Scinenluled Ccclx inns i3clrcnl 

uled Tribe; 	 - 	- 	- 
Upto a maxinmum of 3 yeats If a carrdinlaia belonys to Ol3Cs Iii enccerdsrrce mliii DI' A. - 
OM No. 43013/2105 - EsIt. (SCT) dated 25.1.90 
Uplo a maximum of three years (eiglnl years trim SC/Si nerd 6 yecra Ci ODC ncnx'ti  

INVESflGl-\1ORS, 2000 	- 	-. - 	- 
'dales) in lIne CaIn of Oelcnnco PerssnnoI divabled inoperafion duninghoshiiitleswllh any 
loieigtt courniry Or In a disturbed area and released as a consequence fhereof; 
Upio a rrnaeinnnnnnnn of 10 years If the candidate Is a physically handicapped peruen, 
(enuunapacdicoity hnanndicapped and deaf only). For candidates belonging to SCST/OBC 
wIno am pltysicenily tnandicspped, the maammum relaxation at 10 years permissible for 
inlr1enienily IiZnninhic:nlrpnicI (ortlnopandicalty handicapped and deal only) shell be In addi-

-tkmnn IC ilto rgc nvlsoatinim Itnovidod in terms of column (i) and (ii) above; 
(x) Upic ItmC 050 of 30-years (uplo 43 years for members of Scheduled Caslao/Schedoled 

Tnibec arid 41 ycars for OBC) In line case of wIdows; divorced woman judicIally saps-
raled tronnn mmcm imesbands, who are not remarried. - 
Upper age mmmli is slxooble to retnenched employees of Chukka Hydel Project Aulhorlfy,  
inn Binulanr wIno were directly recruited, to lIne esfeni of service rendered by them with fIre 
Aullnonity (period of service rendered by the refrenched employees will be decIded on 
hirn lii xl r.n'niilicenln icsnnod by line Cirulika Hydol Pnojrtci Anntlnority); 

SAVE AS imIIOVII)ED ABVE, THE LIMITS PRESCRIBED ABOVE, SHALL IN NO CASE 
BE liE LAX ED. 
AGE CONCESSION IS NOT ADMiSSIBLE TO THE SONS, DAUGHTERS AND OEPEN-
DENTS Di' EX-SERVICEMEN AND TO PERSONS BELONGING TO BACKWARD 
CLASSES - - 

Uplo lIne nnireinrrunn of 5 years to candidales of Jammu and Keshmirwtmo have ordinarily 
henri douricilsd inn the Shale of-Jammu and Kashmir during the period from 1.1.8010 
31.1289. Any person Innlnnding to avail of the aloreuald relaoalion shall submib the 
cOrlilicalo lronr either Disirici Mugisurala wilhin whose junisdiclion he had ordinarily ro. 

r - sided or any elliot authority so designaled In this behalf by the Govt. of Jammu enrd 
Kastnnnim to the ellet that he had ordinarily been doniniciled in the SI ale of Jsmmu and 
Kasirinnir iirnninrg lIrn pcnmncf 1.1 '801031.12.89. - 

(I)) line vintner aqe Iirnnil is nolsusble uplo tine age of 40 ycara (45 years for SC/Slcandidshea 
und 43 years for OBC caindidaies aeon 1.8.200010 the departmental candidates who have 

- rennetoned not lens lirann 3 year -s continuous service on the regular basic (and not ott ad-hoc 
basis) as onn 18.2000. - 

- ' Candidates wIno wish lobe considered againul vacancies reserved for SC/STIOBC muaf 
submil roqerisile centilicaie as per Appendix V for SC/ST and Appendix VI for OBC from the 

/ Comnrpslenni Aulmneniny alomngwilhlhelr applicalion for the esaminalion otherwIse their delia for 

'tsc,sr/oilc stales will eel Era onlenlalned 
- 	6. Essennllal Qrnnlillcuiions: 	- 	 - 

- Essituniltrl : Mnnnni taco pIssed Degree with MaIns or Slulisilco or Economics ass eub(ect 
or hnomv 0 rvcoqnniscd University as on 1.8.2000. Candidates wino have yet 10 appear at the 

eve'nirivtriiflnn en 'viio' testill lnn-i been willnhold or net declaned on or before 1.8.2000 are 
rut eIirjilnie - - - - - 

Nole: )i)Csnrdidales macleg 1-lorrours Degroo should inane Malhemalics/Smalislics /Econnom- 
ics as a nni;ninn nulijeci and not sue subsidiary subjoci. 	 - 

(U) Candinlenleb who are appointed on the basis of this aoieclion shall be required to quality In. 
line timnt955ge test lit lire concernncd local language of the regiowiarea whero they ste ap- 
poinried wilurini a period of two years failing which Ihelr services would be liable lobe fennnl. 
naled. 	 - 	 - 	- 
Oesirtrbte Onunliticallons: 	 - 	 - 

I(nnowtnnninlx of oilmen uetjiernal languaqee - 	- 
2. Cnnpnninility Is rnrretntnlirni SlIr'.trtrous orni-dner wonk. 
Note: I Innicamrdidalos wIre are appointed on the basis 01 this seleclion shall be required to 
umndsnnake Feid work to collect soclo-econornic and ember data Iheough lerga scale sempf e 
survey iinvxtving inrIennsiveealensive louring boih in rural and unbox areas These reqaire. 
inertIa one innn-.ticated is lacililitle lIne candidates me undersland the main lunctisn 10 bepar-

I brined alter appomnnlnnenl to lIne post. - 
7n Ito personn  
(a) Wino has crrlennnd imrlo on cenlmucted a marriage with a persoehaving spOuse Fining; or 
(ii) wIno Itetsintr a ijionise living tias ertlerert into orconlrocled a marriage with enyporson, 

shall bit rhyilde Ion appoiutnncmnt 10 setvicn. -- 
Provident that Cerninal Govcnrnrnernt nImOy, if salisliod that such marriage In permissible under 
ilt rensonnal lan-n spplicablo to finuth person and the other party to the marriage and ihere are 
Otlnr gmertnirin for n nluimtq, octopi any person !rom  the opnralion of this rulO. 
ii. /l minnniidaie nttmri Ito lv prod unimnhtal annd bodily health and free from any physical detect 

n-i liIrctylo in,tstlonc will line clliclenI discherge of his duties as an ohlicer of the sen -vice. A 
carndidals eniro oIler such nnodical examination as may be prescribed by the competent 
amnilmonily, is lainnit not to study Ilneso reqnnirernnnlo, Will not he appolnited.Ontiy snuch candi. 
ileics is. a,c lusty urn Inn coirsidencib for atrpoirnimnnt will be medically eeamined. 
Hole Inn lIes CitSO 01 lIne disabled Eu-Oelsnce Services personnel, a centilicale of illness 
njmamnled fry line Denmnobilisalion Medicat Board of the Defence Service will be considered 

- 	 sden)nrale br lies rnnnpsoo oh appOunnlneeni 	 - 

9.  line Icr or of ilno Ccmnnmrnrs ann Is me hc' el gibnlnly or otherwise of a candidate fur admis 
stan to lure cr-anmnmnslne'n xl nail Ire finx'I' 
10 No csmndunlnic will be Odnrilind he the examinalion unless he/she holds a certificate of 

- 	 z'lrnniccisnr lnntnnr lIne Connirninsion. 	 - 	 - 	 - 

Csrmnuinlntcz (evaisunt mne-snnnvicenrnern roloased in-eon the Armed Forces and itmose whro are 
gaintenl iinmriaxicnn at line vitint cerunnnission's aduenilsenrerrl) musipsy the fee prescribed 

I' 	- ultO:rtirr. 	 - 	 - 

12. Airy anmnnitnyl nnn line Intl of a cannrtidatn -10 otntaIn support for his candidature by any. 
-. 	 minninmnu mntnry disnieaiuiy mmmi  for endnnision.  

IS. A  ntatnrlidaln n-nina is an has been deciared by the Cnmmisolon lobe guully of:- - 

II 	Ob:amnmng az7ponl for his candidature by any means, Or 
hI 	Innntnens'nalintnn, or 
II,) - I'necnnninnn innitcncsc5iiqni by nny persont, or 
ix) Subvtti;iitg tnlrrtcatcd docnsnetnls or documenbs Winch have been tampered wiIh, or 
v) Makint5 alutereotntn wlnishr are inconrecl or false or suppresoing malerial information, or 
ci) flccsrling to airy cilia, itregulun or improper menns In connection with his cundldefuro 

ton urn Cninrninnalimntn, 'tr 	 -- - 
	 Contintmed 

- 	 - 	 - 	 - 	 - 	 - 	 - 	
- 
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.yii) Writing irrelevant matlers including obscene fanguagrra or pornographic mailer in the 
spript, or 

viii) Mihaf raving in any other manner In the esaminat ion hii, or 
is) Usirdntalr means in the examination hail, or 

x) Taking away the Quesiisn flookletfAnswer Sheet will bins/tier tram llra cxzrmirialioir 
halt or pasning it onto uriaulhorised person(s) during flue cond.let of the 000rrrirratiern. 1  

or) Horrassing or doing bodily harm to the stalt employed by th( ,  Coerivissiori for Ilia en. 
duct of their oanminofk)n, or 

no) Violation of airy of lire iiirrlrrirrf iorrrr icroicri to i:arrrtiri;iirrrr otrer r,'rrilr llwit Arl,rrienirrr, 
tilicates porraitling them Is take eaaurinotioa, or 

xiii) Attempting to commit, or as the case may be abetting the rnerrrrrnssiair of all or airy if 
the acts specified in the foregoing clauses, may, in adntitiori to rorrderiea Iriiriself lirthi'n 
to criminal prosecution, be liable 

to be disqua!ihed by the Commission from the enainirrotiorr to which Ire iso corrdirlaie 
as also from any oIlier exarnirialion/selection of thy Comrrrieioe it, which Ire snout 
have appeared but tire blat resullloeloction has riot yet freon ilinrnlorert/nrarie trot/or 
to hr debarred aitfrr Inninnee n tly  or tutu specilir'rI fniniirrd 

I) by the Conrrnision hour orry evoniination or nnrnlrnciion lirnrrl hry tImer: 
ii) by the Central Government Irarn any employment tifldei tinner: and 

to disciplinary action under appropriate rules if Ire is already it ,  serviCe under (irnv 
nrrreqnt. 

14 	E PAYABLE 	I-jRap,ees.F.ittyonly), No ten for Scheduled Caafe/Sclnmnrtrrlert 
ribe and EaServicenren Fee concession is not adnessiblo IC coin:; ond dOophrlens of Px 

servlcnmon or to persons beloaging to backward classes'. Sore/co Clerks in the lost yen ef 
their coloar service are net exempted tronr payment of fee. 
Eo'Servirremen who trove olrrnnrly I;Ikcll op a (iovcrninool job nrli;'li ii' 
General vacancies amid, hence, shall 11011)0 notified tar Ice comrn;n•crnr'rr (rIot0 mit 'mo 

MODE OF PAYMENT : The candidates should poy the lee hy 'noons at 'Cent rol fe 
cruilment Fee Slamnps'.Tkese stamps are availabte at the counlni of aft depamfmemrtnl feel 
Otlicos of the Coanrtiy ill the i,lr'miroiriiiotioa at Ft . ...4. tic III!- and lie. 	I Inn' 
Recruitment Stamps may be paslind urn the top right tmaitrl cornei of liii, opplirroliomu bun or 
in the space earmarked for the purpose. 

these Flocrurtmenf Stamps roast Ire got conceited mcmi II he Corrnnicr Clerk at airy Pont 
Oflico of issue with the dale Clamps of his ollice in such a rtrorrntmni mini lire irrrinmcssiirnn 01 tire 
Caflcxllafren slamnips parlidrily overflows err the Applicalina Fnmmin Inch, lakiirmj cOre or phe 
same timmne that line inepreosiomu is clear ned riisliact to locilitole lire deinhlicolioe of dole mind 
pool allies Of issue at any subrnqueiif slings. Alter quntlinrrj tire "l-lciniiniirvciit Fern Sfainrps 
caircefiod trorrn tine Pest Office, hlie indririlidola may sulxxil Ilimnir amrjiliinahioon; In 1111, 
centred Regional 011ice of file  Coimnrrnosien In tire usaol inramrmrun nlfnnrr:n,mnplcfirrrr of imnr hr. 
malities. 

Fee can alsobe poet through Indian Poslal Orders payebte to "Slot! Srrhcciion Coirneisioni' 
at the pool olluce as inidicol d in column 4 of the Table nreenk low 	tir ti' I in I 

slirmoid Ire valid Ion aitooal six nro;iihs 
t.P,Os rriroljfd not have hae0'purchased knot to tire dale of publication of this orlverfirro-
meet. Candidates should wrile their name and address on the Indian Festal Orders in Iniocln 
capital n, at the spircitied apace. 

Note t Pen orici) paid will not he ru.ntnnrrdert urrde, nay ciicranshr,rinr'n; 

Note II: Pen paid by cash or Oannk Drahl/Chiequo or Pay Order With rush Ire anime'trnd and 
application of such candidates are liable lobe rejecled at the discreiiori of If in Ceeiiirissiorr. 

Centre of examlnatton errd address to whIch trhrpliCaftort hnmniilrt be scirt 
A candrdale must select only one of 11w Centres mentiorrnnit in Coln.rnriin 201 the fdlnie beinim 
for the written esameinalion. No chronon in Cerrtre shall be rnlhnwnnni i's n'nnrnnli,ir,ir,,,,,,,,i  

27 

SI. 	Ceinlrmr 
No 

flrinirso to wtrlctn 
applicatIons should 
be seirt 

Post Otltces 
at whIch lPO 
should be made 
payable 

5. 	tlanrgoloro Dy. Director, )KKR( 
Basavanagucll  

Stall Solecfinra Csrrrmjssion 
H.P,O, Bangaiore 

I liner, 2rrni l.Itor:k, 

'P. ruing, Kororrmonrjta 
florrga'ore. 560034 

C'. 	tionrtir Dic Director (MPh) Raipur 
Staff Setecliorn Commission 

Heed Post Office 
'fisiroel Vilia' 

F. .lnrlvilrar Colony 

tl;npnin (Mt').49200 I 
/ 	Chn/iniih,rnrrlr 1 Ili ,  Dy. Director (t'iWFI) GPO 

Tell Setecliorn Csirrmission 
Chandigarti 

[Ynnlr No. 3,Grourmd Fir., 
lii'indriya Sadaru, Sector 9, 
Clrondigarh 

P. 	Anlahnafmarl feqinnal Oireclor (CR) Kutcfremy 
Strnft Sefechise Commission 

Post Office 
if-Al), Roll Rood, 

Allahabad 
Ailnninnnhar01 1002 

9. 	Ca'r:nrrt;m fIre flegionral Director (ER) 
GPO, Calcutta 

Staff Soleclion Commission 
5. t•"frlonitln low West 

i/rio aid Floor, 

Coiculla-700001 

- 
17, SClly'stE OF hitiCf.1IJITIPENT 
/u. 'sPIltIf F.Ff EXAIJIItfltI0N : 

. 

I lie Wnnlmr'ir Eenrnrirratioii will be m:onrdacled on 12.11 2000 
lIne feet will Cirnisirni at two pomrors as ander 

Paper I 
._,, 

Sulniects 	. 	Marks Time allowed 
(CiaceIrvç ilpin Gerreral inleltigencu 	50 2 hours csrrsislirrq sf200 Gemucrol Awareness 	50 (1030A.M, fl5'adrmi(iir.;) rirrireral Eoqlilu xrrd 	lOU 1012.30 P.M.) 

Cairns reirension 
Paper-Il 

(Convn'nihinimnl Molfreonafics 	 200 2 hours type oil nerr'ini 
(frnunshninnr will 

rn 

Ecmnrroirnicn 
(2.00 P.M.) 

he set on 
200 

or  
 to 

n' mrfijmncr Shin'wrr Sioiirrhicnr 	 200 
4.00 PM) 

/ngoirrst this  

his application only to tIme oddrass mentioned in Cohunnnr 3 agaimusl Ire Comnlne selected by 
tnatrercr mfrnpmenr 	(him 	c;nnndidales will be 
level himer. aiorndond) 	required to unrswer quesiron 

- arm any easel lime numb echo). 
Note I 	No cimanutbun of eonnlro 01 esamnimraiion will be allowed umruntrr any ciucumnnrnrlonmci'e. 
Hence, blue condudates shoaiul soled line centre for eaomeilmoliov canelujily anti immdicote tIne 

Note 	Im /iliurm  Ii (rnenivunnihinerl roper) Will be evaluafed in respect of only those candidafe intro 
same correclfy in Iheir applications. qinolily ru Fraper.h (Olnjecline type papem) alIke standard which maybe decided by the 

corenninsiorm 
Note tt 	The Commissismu reserve the niqlnt to cancel any Centre onnnt ask tIre cannrhiutolee of 

allis discnehisrr 
intl cmvicvr 

that centre 10 appear from snolbnnr connlro. Comnuissien also reserve flue nigtml 10 uiiocrf 100 Marks lotoi llnnrlmn; for ticcmnilmnienil 
candidates of any centre to some other cenfme to take Ike eaamimmrnrionn. 500 Marks 

Cn'ly hhmi'.rrc canrniiiiares relro nemndre imn the Wrillen Examination the minimum 
The apphicallons should he addressed be the Regional 011ices oh rho Comnunission 'no mdi 
catdd in the table below:' 

qualifying msrlrs, 05 mnoy l'e I/end 	
ny I Ire Cxmnmrnission mm Iheir discmefion, will be eligible to appear at the 

interview. I Ire tinier n/ow with be lucId at the Commission's Regionat Otfices. 
Scliednjlcij Coslc/5ncbrentuiod Tribe canndidalvs called for Interview TABLE will be paid T.A. as per 0000ninnnnoiil Orders. 	- mmccci, no T.A. is payable Is any candidafe for 

SI. 	Centre 	Address to whIch 	 Pnl Olhicent 
'sVniif err Fenrnmuinmrntinir Canvas. 	 appearing at the 

vim0 in mummy loran will disquality the candidato, Sylbahine len hun No, 	 slnlnlhcatlnna almould 	 nt evtnicln lt'Os 
trier oh lnrvonnhq,-rfors inn tIre P1550 (POD) for the oainjnct  of Statistics, I 'imnii;rinniiby , 	I 	muilmol 'rhuly DivIiih,inhnurn be serif 	

slnsuld be mane 
flinmonnilof, Poison Normal, Eaponontial 

1,0inifm,rI.u, tT,r:n:nilv;aljoni 	lahuniolioun 01 statistical data, Grapinicat presentahion 	data. of payable 

I. 	New Delhi 	Posh Bag No 8, P 0 (NP) 

!nInasnincs 
xl cr.nulnxl icnrdnmrcy, mnrvasurno ol dispersion measures of associahion and Contimi-

y"nivy, scohior nbmaynrmnmn, cnnroiof ion coetbicient, rank correlation 
Lodi Rxact 

Stall Sn'feclion Cammission 	 'oat OlInce 

Coefhiclent and linear regrea. 
c/Cnn tmnraiysia (lxi l;vnu or nec/c variables) eucluding partial correlation coetficienta, 
Corrcepf Of Popsl;',ilnn 

Lodi Rood, Post Oltice 	 Fdew Deihi 	 I nandorru sanrphe, parameters,stahishics, sampling distributIon of U, prepeihic 	of ecimrmrrnisrs amid nebimafion of confidence inlenvalo 
New Delhi-I 10003 

2. 	Chennal 	Flegronnol Drmector (511) 
Pniniclrles of sanunlnliinq, .einnrpio ramrdnnn samnrpilng, stratilied samplIng, systematic Sampling, 
ole. .';rrmnp!virn ouch Nrnnr:n;nymrl,lurv r  Arnina I load 

Stall Selecrion Comnmission 	 I carl PosI Olhie 
enrore, lype.b and lype-il errors, 

Ci'nicnhe of lIyl'etl;nnni';.yjnil alld allennmafe,  Teslieg of hypothesis for large samptee as an well OVId Sannipotli tiuiiding 	 Cluerniran oral emnniuldln)nn 'imn;lr.nilini5 Clni.rrquuro teats (Z, I, F, 0r leslo). 
2rmd Floor, Coilege Road 

iimnlyn Nimmnrhrc'rs 	
I/rune senionn anralysis.components of variation and their eshimation, 

- 	Ft_CONOMjtS 
SYLLABUS 

Ci/t-lt.RAL EC0t -bot,iI 

tjcnum'nnil mini Sn/mIll' tnmnatvn;nnn, inrcinndimmg Laws and tntnraction of Demand and 
Supply, 2 	I'mnn'jijclisir i mumiclion i arid laws of Rehninnns, 

3. Cemuinnnnndiip t'mnc;nig.Clroractorisljcs Of various Market Fornrmn and Price Determinstin 
notIon eulr Ijuninet I'enmms. 

-I. 	
t Iiu'mnry nul I mInim I'sicimuq-I icmml, Wnnge, Imnferesh and profit. 

5. 	II nr'n'ry i 'I rivmnnniyn ii uGnn/sical annd Neo'classlcab Approach, 
o 	lteynreoinnmm leery of t/mnihiinuymnent.pninnciple of Efbective Demand r  Meaningand moper. 

tunrcn.,,.r lnnv'".I"nnnf, blelnitinmmm befwceui Soulng and tnvestnment, Muiliphier Effecland the 
rmrocenne Of lumeon/nun Gnmnemnnfise, Post Koymmosian Denelopmerrt, 

- 	Conhinrued 

- 	, 	 mOnO', 

nnommnror.600006 
Guwahehi 	,' 	Reginnmnnb ITnomrtar (HER) Hood POSt 

Staff Scln,ctr to Cannmrsxion lI is r' — 
Ftakmisr Non1ar, tJ//ivalr/rhi 
P.O. Asenion Sam:lnivalayo 
Gnnvrnihixri.781 006 

Munambat 	Rsgiomrat Director (WR) GPO 
Slalt Selm'r:liumrm Cemrmnission Mvirnluai 
Amummy S Navy Ommildinug 

2mnd Flomnr, M.G. Road, 

(r.lptr. lalronrqin Art Gall emy) 
Idatonjbnoila 

Munmrhai-450051 
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Nttsr9'and Functions of Money. Value of Money, Fluttuations in lire Caine of Money-

Inflation and Deflation. Monetary Peticy, Index NunrIaOr. 

lefeirrulionirl Irarfe-Fiec iratte itol f'roiectiurr. I lionllon of lot oiri:iiirrrlil ciii" 

Foreign Eectrange-DeleiiiurialiOri of lie rule of Exclrarrge-f'iItclIasIrit.t power I 'oiIy 

Theory and Ealance of Payment Theory. 
Public Finance-Naturo.Scope and Imporfance of Public Firrrrrrce 

It. T.'reolioa-mounirrg. Classilicaliori and Principles of luxation. Incirfnien of tnetinn. 

12. Deficit Financing 

13. Fiscal Policy. 

B. INDIAN ECONOMICS AND GENERAL STATISTICS 
Statistical lnvestigation-Meoning and Planning of investigation. 
Cot lection of data and editing of data. 

Typea of oampfing 
Schedule and queolionnaire. 

Preseolation of data-claositicaf ion, tabulation, etc. 

Measures of Central Tendency. 
National Income and Accounting-Eslimation of National lncorrre, Trends in Nalional 
Income, Structural changes in the Indian Economy as seen in National Income Data. 

Agricultural sector-Agricutlurat Devetopment during Plan Period, Rural Credit. Agricrit 

tural Price Policy, Rural Development Co-operation and Panchayati Raj. 	- 

fnduatriat Policy and Industrial Development. 
Problems of Economic Development-Indian Planning-obincl ions. Techniques and its 

evolution, Five Year PIano and Role of National Developnient Council. 

II. Prolife of Human Resources-Population and Economic Devetupmoinl, Derrnograpliic 
Prolite of India, Nature of Population Problere-Povefly, Inequality, liooleployment Prob-
lem, Labour Problem, Population Control and GoeWnment Policy. 

I 2. New Economic Policy and WellaroSctremos 
13. Indian Public Finance-Indian Rovenue, Foreign Aid 

14. Indian Banking and Currency system. 

she "served on vireserved posts and ssch exemption cannot he terniedas relaxed 

:rirrocloirls iv lcomd. to uric. 

Ire Crrrrore:csir'e 'clnIl have 11w. riiscroliurr to fix dilletritit rrrirrirrrnrrt qiialilyisg marks compo 

nerri-wise in P,'r1ror-I and It Ion ijillereol categories, i.e., General. SC, ST, ExS, OBC, etc. 

lIre r'rcrrroecitroli corners ne rigid of apponnlnreet uirfi'so gounintnrrnt are satin-

lent oiler sucln'Ce(Jiniry as may be considered necessary that the candidate Is suitable In all 

iespeclv for appointment to the servicelpost. 

I lOW TO AI'PLY Applications must be submitted in the Form published in the Em-

pleyrrienl NnwsiIlO7.gan Somuctiar dated 8.7.2000. The applicationo may be typed out in 

dssble space or writlen in hand neatly, but format should be the samn as published vide 

Appnedio-l. 	 . 

Note-f f\p1rlicnntioirs snntrnritf nil sri a formal which are not exactly the same as 'published In 

this aiioorliscrireef. are liable lobe rejected summarily. 

Note-Il The enuelopo containing the application must be superscribed in bold tellers as 

"Appficatiomr for Recruitment of InvenllgalOrn, 2000. The name of the Centre opled should 

be Wnffcn in capital letters on tell hand side corner of tIre envelope. 

DOCUMENTS TO BE ATTACHED WITH THE APPLICATION :- 

it l.POsiCenlral Itecruitrmiomit Foe Stamps altixed and cloamly cancellod on the application 

torm. 
One rocorif patispoif size photograph which has lobe pasted on the application form, 

One sell-addressed post card duly attiued with As. 21- posfage stamp. The Candidate 

must irrdicalo The torso of the post i.e. Investigators ExamInatIon, 2000 on the pool card. 
Two sell-addressed envetspns of 12cm n25 cm size. One of these should be affixed with 

postage stauips wertli As. 6/. 
of Two slips indicatirrg noire and postal address, 
ci) Coirdidatco in Govt. service are to attach an nnderfakieg that they have informed In 

writing their I-loud of 011icn/Department that they have applied for the examination. 

Note: 

C:mnidinlnntes should note that only I tie Data at flirflm as recorded In the Malriculalionl 

Seennndany Examnninnatienm Certilicate or an equivalent certificate on the dale of submission of 

appliCtniron, will be accepted by the Commission and no subsequent requesl for Its change 

will he cenoinfercd or granted. 

(2(11 The above documents are not submilfed alongwilh the application, the osme will be 
mi:jcled ourenrramily oral any stage of the recruitment process and no requxI for revival will 

In'., rnoinsirlcnenl 

lrrcnrrrptcln or unrsignrvd applicalians oryppticalians without ph'otogmapfm/fee or Isle ap-

t'livnnlivnO will be mejvctcnrt svnoenanily. 

1 irrise c;irrrl intones ;'rinn arc catted for tine interview will have to bring with theme at the lime 
of inntenoiow ,'nlI thom Original cnititicofev afongwilh legible allesled copy of each certificate 

15 rn'nnnnr'iC connnrrnunify status ix, SCIST/OBC efc., age, relaxations in age, educational 

mnnm;rtilicalinnn,' idle, in time pmcscnibed profomnmma, wherever given. 

21.CLOStrlt hAl En 

Conni1rI"lrrnl .'nl'lrlrr:nmtinri loners slnould be sent to the concerned Regional Otlice Of the Corn-

n,n!'n'nni'ir lamest by 't.lf.2itOO (l)otore SOil PM.)(17.8.2000iri The case of candidates, residing 

iii rrvsanmr. Mr'n1lrnniniyo, Annnmractnal Pmudoslm. Mizurain, Manipur, Nagaland, tripura, Sikkim, 

_lmv,,n,rmi S ICnr';l m,rvr, i_nnirmnril & Spill District and Pangi Sub-Dieioion of Chabmnba DIxInicl of 

oft 'r;i,hi'mnir. An,rtnrnrrnini and Nicobar Istannis, Luirohadweep and ton candidates restd- 

rinrv;c'i). Apfnlicatinrns received alter The specilied time of cbostrmg date will not be 

emmientahmront vrrrlvr any circa,mmstsnceu. The commissIon will not be responsIble for 

postal delay 

lit!, ,i,i I,'! ,i cir,',c',,'i,r,,m'-vt om:mvi';e r'nl,irthrei in it IWendiniomif at Ili lenepmrrary cupacily 

mm-n i''ilnimi e'vit-,leyrlvs, nn!iisr Ilnann cosnal dirty or daily rated emnnfntoyee, or those oem- 

I ci!'liv 'i!c,t'mnvd'5 n'rill be neqviicd to r,uhninil ax uimdenbalriirg that threy have in- 

I ''mcneil is n-cm In',' run-ni II''. ni ml Oliicnrif)c'fianlimnermf that they have applied for the examine- 

;imdmnknn in! m:mnmnnj'in'tnr vi cmi; icmmpendns as pnxnioex in reres. 	 - 

73. ALrMis:tln)In'tca ibiS EXAMtNATION helene sribnniillin'g his applicalion, the camididate 

imninsi n;rnmn.'tirliy n':ani limo rmlim1mhniiity cormditionrs for the oxaminat ion and safisfy himself that he 

tinitlitmi nili lii,' vlvnilnility cnnnndihinon. The Coimnimnosion do not enderbake any scrutiny of the 

ni1'1nli''itimimnv bimmiron blind nvnitlemn examination and all epplicants encepb whose apptictions 

are srmimmnnnmiimty reiscied one allowed 10 appear it the nnamiimalinmm on purely proensionaf basis 

sinb(mcsr 

 

to 11mm, eligibility imvirnmj nvnified ahier the exaneinatnnn. Accordingly, mnerety because 

o ennmjr5m1nmtm, lmm,s iv',m' ,'nI!o',v'mnt to oppear it the eeaminahiov will not be connidered 'as a 

Ibm lien i'vnnq IiqnmIe for the r,voirmivil'OrI. 

Continued 

SYLLABUS IN MATHEMATICS 
FOR THE RECRUITMENT OF INVESTIGATORS IN NSSO (POD) 

Algebra: Algebra of sets, relations and functions, Inverse a function, equivalorrce relation. 

The system of comptee numbers, Do Mnivern'n Titeotem and In suepin spplienrtnnrrs. 'into-

lIon between foots and coetticleints of a polyrrorrrlal equation - Enaltiatien of cynrrmonlvr_ 

function of roots of cubic and biquodratic equation. 

Algebra of MatrIces Determinanfs, Simple properties of deterrrtinunt'o, Muttiptiralion at 

determinants of orders two and lhree. Singular and non-singufar matrices. Inverse of 

matritt. 9ank of a mafrin and application of matrices to the solulion of linear equations (in 

three unknowns). 

Convergence of seq500cno, and series, tests of convergence of series with positive fermsl 

Ratio, Root and Gauss tests, 

AnalytIc Geometry: Straighl lines, Circles, system of circles, parattola, ellipse anti Inyper. 

bola in standard form and Iheir elementary properties. Classification of crimes secsrrrt do-

greo. 

Dlllerentlat EquatIon : First order ditterential oqnation. Solutiont if Snconril anirl lvrjtnvi 

order tinear ditlerenliat eqnafisns with consfant coefficients and simple appt!cotinvs. 

DIfferentIal and Inlegral Calcutus Limit, continuity and dullorointiuhitity at tsvctiorrs, one-

cessive ditterenliafion, derivatives of standard lund ions. Rotter, and Mnain-valuo lfneuc 

rents, Mactaurino and Taylor's series )wilhesl prool) and llreii apinlicallnrrs. nmnivirrini civil 

mlmmimmra of Iunn-.tloims of are unit two oaniatdns. lanlierif:; and iroinrinio, ciii vat err,, I 

ditternotialiori, Eulnr's theoiom for liorriogemm0000 iumivtlxii, tmnrcviq of ermines. 

Slannlnnirt nintlennis of imrti.'pralinii. Rinrrinrinni's rlelirritine of ntn'tiiniln' vin'rnrnnl. t,irrd.irri"rrinnt nii''r 

rem of integral calculus, quadralmnte, moctiticationi, votuinrr,'s and I nnmnl.ncnr cclvi vi 

revolution. 

Slalislics : Frequency distribntinrns, Measures of eeirlrnnl lcrnni'rvcy, nrreasvree of Ucntrrnr-

sine, Skewness and kurmosis. I I andom variabtes and distribution lr.nnnctiorr. Discrotv drslnnlr'j-

ions. Binomial and Poisson distribution. Coetinuirns nlisliilmnrlinrrsRv'clonirjvLrr, tivnnn,nnl mint 

exponmenilial dislnibutinns. Prinrciples of alleasi srtunrvs, eomnel:ilivrr and meqrennmnnr. Amnir-

ibm snrreptinrnt, ranntbotni nnnnilo'm,n SOnmifntirnnt nil nnttnilmnlr'v I nirir'' S.rnnniml'' rid-n III, 

prOfnnrnlioe.leslni of ci5riilicannr:c. lei'nnrnl roil, r and eli nivmv,.' tin 

18. SELECTION OF CANDI DATES : Alter the Exariniinmnr'omn. !i'.' Cc'i,iimnisinim c-jill ,i,onn 

Alt lnndinm Merit 1_ists for the pnmnlsrri tv505tmnfnnton mi limo tlnmninei,n I !tvnll.l,' tmvrv''\' nil 

(Field Opetatiorms Divisrori) non rlmrmclvnnvnl by line mmmjrjieIlaic mmnnm,!'G nnlilm,vmm'ei I 'p lId"! cmnmmmlm 

dales inn The Eannminationn vnn,t, in that order, as enarryr;cmmmrl'idnin'n-n vm, ,' , nn' toil,vl by thn 'Onmmi. 	 - 

mission lobe qualibied inline Ennrnirnation shell be rncxnrnrernmfi',l In, mmpprmirnlmmisnnl nIna tine 	Gamnnhimnomcv Oirid"id ore lion 'mm case a comnrmrrunicabron in received from their employer by 

nuniben of mmnresvrveil vacamnci"s 	
iii', nv,mn,i,i'n:;mo,i ,-,iilnl,vlein,mrn iimnrndsvion to time candidates applying for appearing at the 

'Cmvvivnmtm''ni. line nmlninlivaliniis shall be mcjecbnth/camndidatune shall he ca ncelled_C 

Pmnvident that SC, SI and CIIU conmdinlatins ml,,, are' sel,nnntr,d 'in ii in'im mv, i ,mi',i,i is-nli,n,nni 	 . 	 . 	 , , 

relaxed standards oloniq'o',itin c;rmmrindlcs belonging to nrthier co,mnnrvvininn'nm. n-nih vt In'' mid 	 Into 	bb, l'.c1'mmi lmmie'mnIm,l n:zimmdidotes nmiay senmd their applicafiona dinedtty to the Commlo- 

misled anfaunrnrl thin rcsenved ,niimnnim of n;ncamnn:ics. thin: nesnmnvvnh 	iii i-nm's '-.ini Ii': tills,! imfi 	"',',m ;nIn 	iinmi ,, m.ilmnm , t lmnlv'v I lnmnncl of Ottico'nlelnarlmmmenil arid send not send anolh(er 

sopanutirly from nnmnnovgsl  the eliglnto Sl.s, SIr, and OttCs wliim:im ,'.'iih !lvm cm', nnlnmr'n'' 5'. CI 	 ''!tm ''''I'''' m n,m,v,'m I hmn,sevcn, inn cave tInny dmncido to send appliention mhmougiproper 

ir,d 0111.. candiditesviliti use to n_in, ocnnt 111,11i 11010 1q01; 1mm/n I I I 	 II I I 	r m i I thoy imisi 	j 	 that rio -rppl,eatmon complete in all respeclu should reach Stall 
son, v nod cole tory but otlrem'w or. Ixund suitable for apirsinlim or I even by t Cd I 	 I en on Co ni " im '  by II c cbs n g dote Appt,catrons nhaul be relecled 1 meceixed ISle 

dârd. - 	
' 	

I 	..........................................
.. 

Pionidomi fhnsI limit c:imndidatvr. betnrnjimng to lIre 11111011 arrmd lien mnnnlyi cnii'd!f,miv ,'n 

Smcnvicennen, to nine entenrl lIre nnirmbem of nacamncic's mcsenvorl inn 0ev, c;nniimn,t lie' Ii!lm 'ii 
sin lIne bnuis of Oencnaf Stamnnianls. he rocsmnvemnded a! relunsrl srnnmmdnirrts mn ennibms icy 'nm 

lIne ttcticienmcy jim the mesnnvotl rfuota srmltjnrcl to 1june05 of sr,n:lm cnnnnttidmntes Ion  

irrostnnctivo of Ilneir ranks inn thin unmbor of mmnommh. 

However, an Ea-SeroiCenndle on Physically Handicapped catemJnmy ':armrliduie c,l,mm rtuni!ilisnd 

on time bOsis of relaoed olsndardn, viz., age nil, cepemionce ri r1irnm!niicnihnonnS. tmcninnnlled 

nunnlnr'r oh chiexnnss Inn winitOni evaumimmali Sn, ovhemmdnmt coo'; of canv,i',itrnaliomm, miC is In lit' 

coummied aguimmsl mosamvmmnl eacarmuimns aont  not  agd,iir5i gencial v.mn;an i,nnmnu. bin smm I;,' ci ,cnmn,ss 

of  Ee.SxmviComen are concerned, deduction trom ha age of En'Ssmuicennari is penrrmns5itdo 

- ,*: 	- 



i1 
IN THE CENTRAL ADMINISTRATIVE TRIB 	 j 

GUWAHATI 

OANO.310/2000 	 (r 

Shri P. Das and others 	OtwahUti 	 4.S 
Applicants 

Union of India and others 

Respondents 

IN THE MATTER OF: 

\Vritten Statement submitted by the Respondents No. 1, 2, 3, 4 and 5. 

WRITTEN STATEMENT: 

The I imble respondents beg to submit their written statement as foflows: 

That a copy of the Original Application No. 310/2000 (in short application) has been 

served in the respondents and after going through the same the contents thereof are 

understood by them. 

That the statcmbnts made in the said application which are not specifically admitted 

are hereby denied by the respondents. 

That the interest of the respondents being common as raised in the application a 

common written statement has been flied by all the respondents. 

That before traversing the various paragraphs in the application, the respondents beg 

to place before Honourabic Tribunal the following few cxtracts from the terms of 

contract of Appointment 

(A) 	The applicants were appointed purely on contract basis following due 

procedures like advertisement in newspapers, conducting written tests, 

interview . etc. for a period of one year or till regular candidates from 

SSC/Surplus Cell are available, whichever is earlier. The applicants Nos. 1,2 

and 3 were re- appointed on their being signing a fresh contract with this 

Organisation under the same terms and conditions , which clearly stated that 

the appointments were for a period of one year or till regular candidates 

from SSC/Surplus Cell became available, whichever is earlier. 

C •. 	. 	 ., 	.. 	. 
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The terms of contract of appointment right from the advertisement till 

signing of the contract between the applicants and this Organisation at the 

time of their joining the services clearly spelt Out that the services rendered 

by the selected candidates on contract basis will not entitle the candidates to 

any claim or bestow any benefits whatsoever including the claim for any 

casual, Ad hoc, Temporary or regular service in the Organisation. 

The appointee will be treated as belonging to group 'C' staff in receipt of 

pay below Rs. 4100!- per month for the purpose 'of grant of mileage 

allowance and daily allowance. 

The appointment may be terminated at any time by five working' days' 

notice given by either side viz., the appointee or the appointing authority 

without assigning any reason. The appointing authority, however, reserves 

the right of terminating the services of the appointee forthwith or before the 

expiry of the stipulated period of notice by making payment to hinilher of 

sum equivalent to the salary for the period of notice or the un-expired 

portion thereof. 

Moreover, it was also clearly stipulated in the terms of contract that the 

services of the selected candidates will stand automatically terminated at the 

expiry of the agreed contractual period. 

Copies of the said advertisement and office memorandums 

for offer of appointments, wherein various terms and conditions of the 

contract of appointment are clearly stipulated, are enclosed herewith as 

Annexes A, BI, B2, B3 and B4. 

That with regard to para I of the application the respondent beg to state that since 

the applicants were appointed under the terms and conditions of the contract as 

stipulated in the above paras, their services had been terminated on the expiry of 

the respective contractual period. 

Those with regard to paras 2, 3 4(a), 4(b), 4(c), 4(d) and 4(e) the respondents beg 

to offer no comments. 



ç3) 

That with regard to paras 4(f) and 4(g) the respondents beg to state that as in para 

5 above the services of the applicants had been terminated on expiry of the 

contractual period. 

That with regard to para 4(h) the respondents beg to state that the notice for 

Recruilincnt of Investigators in Pay-scale of Rs. 5000-8000 for the NSSO(FOD), 

New Delhi and its Zonal and regional Offices was notified by SSC in the 8-14 

July, 2000 issue of the Employment News on the basis of letter No. A- 
NH) 

320 16/25/2000- Estt. II dated 13/09/2000 (Copy annexedrequisitioned from the 

National Sample Survey Organisation ( Field Operations Division), whereby an 

aggregate of 161 vacancies in the grade of Investigators were intimated to the 

Staff Selection Commission . This requisition was to fill up these 161 posts of 

Investigators on regular basis which the NSSO filled up on contract basis to 

facilitate smooth running of the field work, pending availability of qualified 

candidates from the SSC or Surplus Cell to fill the same on regular basis. This 

has been explicitly stipulated in the offers of appointments issued to the 

candidates by appointing authority, viz. Dy. Director., NSSO(FOi)), Guwahati for 

their appointment to the post of Investigators on contract basis for a period of one 

year or till SSC/ Surplus Cell makes persons available for regular appointment, it 

is also to be submitted that the termination of the services of the applicants is 

purely on expiry of the contractual period as per terms and conditions of the 

contract of appointment and it has no relation with the advertisement for the 

recruitment to the post of Investigators in National Sample Survey Organisation( 

Field Operations Division) 

That with regard to para 5(a) the respondents beg to state that although due 

procedure was followed for such appointment, the applicants agreed and signed 

the contract of Appointment voluntarily before joining the service. As such it is 

not unlawful to terminate the services of the applicants at the expiry of the 

contractual period. 
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That with regard to para 5(b) of the application the respondents beg to state that 

since the appointments were for a short period, performance appraisal as done for 

regular employees was not required and the services were terminated at the expiry 

of the contractual period. Considering the requirement in the Organisation again, 

applicants 1 to 3 were re-appointed on their being signing a fresh contract and 

their services were terminated on the expiry of the contractual period as per terms 

of the contract of Appointment. 

That with regard. to para 5(c) of the application the respondents beg to state that 

there was not any type of assuratice ofjob security given to any of the Ex-contract 

Investigators as per the terms and conditions of'the contract of Appointments as 

stated above, it has been made amply clear to the offers of appointment issued to 

the apiicants that the appointment on contract basis would not entail any .further 

appointment under the Government. It is also to state that the eligibility 

conditions, including the age-limits, have been included in the Notice for 

Recruitment of Investigators, 2000 as per the provisions of the Recruitment Rules 

for this posts, notified in the Gazette of India on 
19th  Feb. 1998. 

That with regard to para 5(d) the respondents beg to state that in response to the 

Advertisements published in the Newspaper/Employment News they offered to 

work on contract basis and now their claim to confirm on service is not tenable. 
il Further, it was made very clear in the offer of appointment that the services 

rendered by them on contract basis will not, by itself, entitle them to any claim or 

bestow on them any right , interest or benefit whatsoever, including the claims for 

any casual, ad hoc or temporary or regular service in Government. Legal 

arguments will be made at the time of hearing. 

That with regard to para 5(e) and 5(f) the respondents beg to state that the 

appointments are subject to the terms and conditions contained in the contract of 

Appointments signed between the two parties and the respondents have not 

violated any terms and conditions as laid down in the Contract. As such there is 

no violation of the Law of Natural Justice and any type of Articles of the 

Constitution in implementing the contract. 
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/ 14. That with regard to para 6 of the application the respondents beg to state that the 

quoted Rule 23 of CCS (CCA), 1965 is not applicable to the applicants as they 

were appointed on purely contractual basis for a specific and limited period. As 

such they are not covered under these rules which are meant for temporary/regular 

emp loyces. 

That with regard to para 7 of the application the respondents •beg to offer no 

commentS. 

That with regard to para 8 of the application the respondents beg to state that the 

applicants are not entitled to any relief or relieves whatsoever as prayed for and 

the interim order dated 2 8/09/2000 is liable, to be vacated. 

That with regard to para 9 of the application the respondents beg to state that the 

date of Examination for the Investigators' Examination, 2000 has been fixed as 

12th November, 2000 well in advance, and has been so notified in the Notice 

published in the Employment News (8-14 July, 2000). Examination has been 

conducted by the SSC. 

1$. That in view of the facts and circumstances of the case, the application is liable to 

be dismissed with cost. 

In the premises, it is, therefore, prayed that Your Lordship would be 

pleased to hear the parties, peruse the records and after having heard the 

parties and perusing tho records, would further be pleased to dismiss the 

application and vacate the interim order dated 12/10/2000 and/or pass such 

order or orders that Your Lordship may dim fit and proper. 



VERIFICATION 

I, Dr. K.M. Singh, presently working as Assistant Director, National Sample 

Survey Organisation (Field Operations Division), Ministry of Statistics and Programme 

Implementation, 3 r6  Floor, C-Block, Housefed Complex, Basistha Road Beltola, Dispur, 

Guwahati-781006, being authorised and competent to sign this verification, do hereby 

solemnly affirm and declare that the statements made in paragraphs 2 and 3 are true to the 

best of my knowledge and belief and those made in paragraphs 1, 4, 5, 7 to 11 and 13 

being matter of records, are true to my information derived therefrom and the rest are my 

humble submission before this Hon'ble Tribunal. 

And I sign this verification on this --- th day of ---, 2001 at 

Guwahati. 

I 

DEPONENT 

/ 
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Itt t.rmrqmroqm, l/rmnwrt 

(C) Otrine 01 rutrir.ch Is' furl 13' of Uro Irapnt ginen in p ara S01 NoOce: 
tOri/n, ems, or,t Cl i,a//m/arsalltiriFc000s,tC5/SIatisttce 

o (e) 	
loot; hr Ecnnonmcn. w,lIe-02: hr StntOstlOi, wrilerg3) 
 1. 

lten/rlerrce Slarso: .........1 
C 1 /c nrmslrttr 	 ls Co: 
II o c/Smart or trot,. k'Ailr- 1; il 5 SsIm(msoI of Ilopol, Wtlle-2; lIe suigeol ctfllretors. Wrlte-3 
Its tr/ccrerr Ira/p.o erbo. e.snne onsi is lrrrlrn belree 1.1 Joe. 1062 wIth Ore Intemrlom, of Peinsornetsty celfIres In tr4e 
li'.'rrr.e 
If nmer ore, of tnr.Joor'nJmrr wlro Itoe or/o'otoorrrorrrentrlrrnn,flrnrwm., 511 LrurI'.a, Eastildri cart Coinnolec 01 Keep. - Ugerntl., 
fm,e Urh/ud Itebra//Ic 01 tnrremmmm/n (Fertno,iy t'rergooylhe 0/md Zoraohlcso). Zomnhie. Mamowl. Zaire, EL4op0Idtekroes, Ic/melt 
6 Iraq W,ilrr'S 

11. Iierkmer,5m4 Art:ker, 
10110 1/Ird  

)I'or Into,, Irrrowrng nrurr1'rrt't/ooI 

i/rh ri i'.nrgSc/r , 

1km Cs14 1 d 101/0151 	in core wrtltoe In hired above) 
Id IvbkOsO for Cmme,rr'urrlcein,, 

07, Ttn'r/chjt coos, (t , brIe  ardor 01 piluclly) 	 I 
il:ovao me ran nell/re el/ne 	 2. 

in lt.rls ma 141 smnier pore 001 this Notice 	3, 
DECLATOA'iION 

I /rv'oliy ito/came trOt n/I Obalnrtrumrbn erode 01 IrIs appllcorlloe we cus, complete end coeleci 10 the kcaiei mn9r ftmiowledge 
etrd belie! I ornitornirrord Oral Is nre eneni oh ony lntarrnOlsn helrrrt Se/led fetes om OrcorreOtom non-eugibhiily b*gctelocled 
halos r' oIls, Tm'. e,ensi,ramjrnr  nip Corrrerkslroeritypektbeenl Is hstdu lobe cancotledde,wlsetod, ((roes rot eubhldtl.d any - 

00mw eI.u.,Urrr I-s Sri IIormtml/'oorrl I run rowe not Ill conkevoca. Iso Rule,, ,roy .pp9c000s wO be r,$entsd by Is. 
tISSOIrO Di slrrmrrrrnm  fly. 
(roar il-eli Use InruN/ono In nt, firSte of tms Rcmcrmelrnenl owohm!ty and I homeLy lJii00,I6.I5 IS 0/ride by th.mo. 
I Imolrrnm missive h/roil trrtlml nil Irs cure/il.trrnr of cr15/01ty rogam,Urrg oge testl. erbncellurmof quul//tcalnnn eho. psa.ctlbed Ix 
eoOrmlssrvo Is ems o,rnithmot/rom I Irma omiclr,nost ShiOslnri copies of ce,nrlcsteut irs otimppsmt 01 nip cleurn for E,Lmceltcmsnl 
Ouafll.ro/lorme. ago. cstm'ynly TCrStlltXT/OSC fir 030 mot000toei. 

I 
 

also tioctame Tent I lowe 'nov01 been cothulolacl la/army Corel of Law. 
I 

 

also rrrmiltnr take to nlgo the lerrno or coobecrA eeiecfed, for oppohmkoesnbes Irnrrestlgstu, 055 conkrulf bouts lAboe)oO*g 
cr, &,mtiOs. 
Piece  
Dote . 	 cl-corn.-, of AcwiL-.eel 

Apt/IlceSsis net signed by Lirø Caircldati will be ee(ected. 
cltmcp 011201 
	

EN 2144 

August1906 

	 v 	ANNEXURE 
NationalacSurvey&ganisation 

(Field Operations Division) 
Departmont of Statistics, Ministry of PIannini & Programme Implementatron 

RECRUITMENT OF INVEST1GATOF1S ON CONTRACT BASIS 1998 
NOTICE 

/rpptc000ne fr Ore pro*Aerno giiren below ore trrrlled toe ,ec,ol500,rt to 223 posts of Invooitgotnis on a fined 
csn,09thtad ecioryof R3. 60001• per month, In NoLiond Ssmple Survey Orgrorlse&'fl (Field Operoliners OMits"). 
Depmfoent of SlotloOce, Mbdeby of Piennkrg & P,eaiom000 implooeenta000. all over Ore coenky. on cnnboct boots 

bee period of one year or Ut regulol cOnaidotes hem SSC/Srirptuo Cot ole onnllntde, wirIci ewe, Ii etallo,.lhe fig. 

of vocadceu monitoned Is Uotle to clroege.The eeprilcen condoled by trio eoloctnd catrcldotno or, conboct bsolsTsll 

not entlile the  cnrrrldaleo loony claim or bestow any benatto whotsoene, brctridng the claim for any Casual. Arthoc: 

Terrpo,osy, or segular oo,e/oe to the crgaolsaOnn. The oppoinfrtrcnl of canddotos on Irwesilgulme on conOuct basin 
fri laid Opesuitun OMsion in else eulrtect to the decision of Honlie CAT Now Oofld to cone tied by Lint r°ay Lioness. 

fnoeoUgbtne and nt/re, CAT/Court cano,.Thu 8sf thin be receipt of applic0110ns (I) to, Cnndldatos from Slates othel 

gnarl smtr,-EooI Is 119, Soptombee. 1990 (II) lot Cnnddates tram Notth.Eoof State Isoluririg Inisnot and Spit 

dolticts of Fungi Suir-dutcion 01 Chuarbo dsbtcte of Illrnocuiul P,odentr. MN Islands at La/rntnrrtr'Oep and be 

cancOdales iestulrrg nbroodb2S9t Seytember, 1098. Apptcoilon completed In on respects may be snb,rrlited of line 
.Vlowiry edcOOss.- 

/ Pant ban No.2919. hudrews Gui), New Osflnl.1l0049 
I. Age ttroffi) Girnernl -20 Is 29 Yin; 9) SC/ST -201033 yin: ill) OfIC -201031 Vie:, to) Ee.Se,vtcornon - They 

wit be al/owed to doducf Militooy seinice (loe, the octual crgo mid such iesutlont ego should not eucond piascrlhod 
aye limit by roee Lion 3 ysois. e) Wldows/Otvoiced/JutUcln.uty oopcsstod Women: also we not ,eror,ril0d :- Upto the 
ege 01 30 V,s. )utrto 40 Vre to, SC/SI)  
2Ee.enrle! q:l'llllcsflon: Bacfedore Degree with Maths or Slot/silo, ct'Ecenorrrts, Ore euh)OCI tram a iacr(rnlned 
Untaerstty. 
Note: 1) Csndda;os who hone yet to arpes- in the Oral yesr 01 the grudunr/nn,eeawlnatinn re these, whole ,outt 	 _ 

hone tine,, wtuhtro:d or riot declined, me not ellglkm. 
2) Casdrtaton ha.ing H000una Degree ehoutdhovo MnthornraticsiEc000rsrtcatStnisacsrO o reals tub)ncl nod not as 
o suhnirthoo snh)oct. 

Deetrebie; 1)/blilty to read, write and spank ernIe Inirgunge. )2)trnowioøge 01 ether regonni iw,gsagns. 
)3)Capaldity Is ocdu,Loire.shein,ous outrIDer wc,k. (4) Knowledge 01 Computer 
4) Know/edge Cr fornituta, 

Fee Pepobto and mode of neynreeit 

Fir, Candifales tioto,rg/og to (tlone,nJ cotoqory nod OBC - Ps. 2001. No foe Is paynt4o or SC/ST ca,rrbdatrs. 
The canuidaten should pey Use Ion by (sunk bn0 on wry ochoduind bank d,ownin l,,u,orr of  Pay Accounts Oltico, 
Do ,rtourni ci nia/stlCs)_Uo,nri, Tho rlunrnnd Anti 1/10019 be 002,o - rC P10/rO Orrin writ vOl /c/1t/aI0 
month, boos thni an of purctrone, The Orrrrk Cmli should not time boon purchalorl prIor tO 11,0 ,trte Of pritdicnliurr 
01 this oitanrtisemsnl,Tfie coJidduto,yyld write his  en gd.lni8s..Oo_thabrclmni Ihfjjnrrk Drill. 
lisle - Pee mice paid wilt not be ierrrnd,sd undo, orry c/rcirmn,lnncns 	 - 

Seteciloo: So/ocr/on will be on the brin of wi//tori cemrnorr lest In/towed try no Intornlern 01 itrn Cnrri0rtitns. who 
are okorilrstod In order at oroili In iolD'jon 10 lIre nun,h,nr of oac000/nn. Morn suioolrnioo at Application furor znrd 
Irdlifling eligibility coortltines ginnenorigiri to tory person Our iostlntornlnwtseinctioe. SO/octod carriOdalee nO be 
ntisrreed In Order elmer/i sops's/nip toe each Stole. 

The darn (A, roi/lloo fast wIt be ,rotiliod /1, ho coro0dnlnn oiorigwtth odrolt curd 
6. Docuorotito to be .htanlrod with epphlcetton: 

f) Two Coplos of iocenl passport size pkntograptms (nun posted of Use space pionided In Use npphcation inrm). 
Docorrrorsf In lanorrr 01 chains of SCISTI3BCJEXSM, etc. 
Altos/ed copIes 01 coititicutns In supposI 01 age and quolitc0900s. 

d) NC Payee Sank 01011 for Ps. 200/- (whore rrppltcrrtso). 
Note :0) Only ottosted copIes 01 ce,ttcatos roe roquked lobe sent. The Original Cwllltcnros Murt Not be suIt Wilt, 
the nppl/culic.s  

Only,  one npphivatiou should be nubmitlod by one carrrddale. 
00rgu,nntr'innapy*dale cop ol far be/eq coonolered or 0 mas/nrurn 01 Uneo Stalen(Uj,Jin/tfln skyulO gyo 

/ k/s/Iso, protr-rencen in ordo, 01 ntacity. The Cuom9dote 	lribeprorcrnnfitfiitSJtglll/ThtOrc Sialo/UTri is' which 
tsotshe is opptyion. 
7) Job ,eqrllromerife; 
fold wurlr is coer9tcl Eorropdoo Sore/ce Suivey nod cotaci ethel dots Oonugi 115110 ncrde ntrtrrtttn ir000ry lrraolvtrrg 

toteerulve and ostorr,trrs Ioorurr3, boOths cr01 eod rahois mess. The nolnc'ed crrr,rorlrtni wIlt i,. ,rnyrirrnl hr corn/lIla 
3 (Or/ce) 500rplos tire rrronilr sod Se/tow bmoflocOm, wi/li ubr,ost cure iorfnrrurrg oron1rIO drtrgr, corrcolrr ,totrrrlorro 
end piocedrocs. on laid dawn to the fnskacllnssl, to firrid ontatt tool Ifo Entwprltn Sornery; Tern/re Snore, tent 
0/i. lIre so/octod crrricldsles wE rAn be required in lotion, Ore go/rio/tries proukhrd try h/t.lror irrpriuIrOiy ott/cars  

TI,. s/circled ceottulalsa ore requited to tot/il As shuns oermnitnsbuc000s hr cuitrai hr irrrel of qu,',ty Orrrl4rrr'rr'y 

ci the wrek n,ntqriOd to idrrrlfse, and it ISo eeloclerl conaidalo Is 001 ot4e to 10111 the proncrttra(l neirrsn. Irindrer  

senkes aSh 5'e mr mkrntod olte, gin/rig care month, mice. 
9. Scheme elITe e,etoaif on: t( Wrltlor, Esnn,lriallori 	100 Marks 
Pan A- Genarodituvaranoos, t3000ral IntOtigerice A Ronsno/ng,Gonorai English 
Purl B - Mothmnrotics/Eceno,idcslSfutls0cs (quootinns 01 only one nub)oct to Ira nnrworrrnl) 
It) Intern/em 	to Murims 
Only Owse rzsictrl.,los who secure, inUre written oanorinstlon, lIre ,n/rdrnun, monks as iimrry 1w horn I' tIre NTSO 
)POO) Irs It's Gn/,eOon for cook Slntu eop500tsty wi/I be o//g/lde to nppenr 01 itrn /nto,oiew 

B. DeIolte of StaIe-erfAe Vecoscfon: 

Cod. 

Hoe 

Near. of Elo)e SC ST DEC . 	Utl Total 

of hTonahrutPmedssh 2 - 0 5 0 

W. 150 - 	- - - 3 3 

03 Prin)ulr 4 - 3 10 11 

04. DeI/ - - t 4 5 

05. Rrdasthnofl 	. - - 1 a ii 

06,1/Oral  

07. 11110 Prtidost, 1 - I 3 . 	S 

08. 

09, 

MaIgmin Piodak 

WattDonqeI 

5 

4 

1 

1 

2 

4 

12 

13 

20 

22 

to. Shirks — - - - I 

II. 0,Isno - I - 56 

.12, Aasnrn - — I 4 S 

13. 

Id, 

lhogirndeye 

Mdr,n P,ndealc 

-- 

I 

3 

- 

- 

I 

4 

5 

7 

7 

IS. Tnrr,f Node 2 — 3 0 13 

IS, Kronatatiu 3 - 4 10 10 

17, Nrmnatw,d  

In Mor'rnroshbe 2 3 0 21 35 

to, Grt)anet I 2 4 

20. J&K I I 3 9 14 

121. /10,15mb - 	 - - 	 a 	a  

tO. 	List at possIble Exothbs0500 ceesboe )UeblS (0 cheeoge dopwrdlog open the !rirwhne or epfortcesen 

will ed for cacti nOOse), 

Si. No. Plies of EoeboelIo4s cent,.: El, He. PInoo 01 Teeneloollun CenOs 	 - 

01. StrfrrdO 	 - 23. Ba,olwrn)o 

02 Cfruo,rlh 33, (thrrlaloeshnnol 	- 

03. 11001010 34, Swoidrulisl 

54. LOxI/lorsa 25. Omumnubal 

05. JolwrcirW  Slrlt/rsmmg 

00. Daft 27, OanQtolt 

57 Jnlins 20. Poet IlL'S, 

09 Jeeenol 20. (Iyrtainbrsd 

00. Srlsogn  itl)nyrmwerin 

IS Pu/ins 	.  Cksonel 

tf, Fta.'scld 32 Marloul 

12, Mscsticepot  Cebrrbntwe 

IS. Lom/roSow  Iirarsg.rinse 

14 Alntrebent  Hube 

IS. Ag'S 35, Kthtkna 

(0. loneGy 37. Aaier-gobod 

17. Slurped 	 . 3. MrOnbOI 

1g. Grouter 	' 3. Nogere 

IS. Jsbatyrs 40. ' Vodurlere 

 C.skOitO if AloowdabOd 

 . 

14) 

4! 
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ANNEX URE 
/ 	 National Sample Survey Orinatjon(FIJD) 

/ 	 C—block,3rd Floor,Pushpa bhawar,ND-62. 
- - -------------- --- --- ---------------------A- --------------------------- 

/ 	 Dated :rt NovembGr 
/ 	SRI PANKAJ DAS 

•1 	VILL PUE MAZIR GAON 
/ 	 PD. B.HATTAPARA DIST KAMR UP 

	

/ 	 ASSAM 

	

/. 	Pin 	781017 

sub:Interview for tne post of INVESTIGATOR, FOD - NSSO 

Dear Candidate, 

- Please refer to your written examination held on 25th 
October 1998. I an glad to inform you that your name has• 
been shortlisted for the intc-rvieui for the. aforementioned 

• post applied by .  you. 	You are requested to cone in person 
with all relevant copies of certificates duly attested 

• by a Gazetted Officer to the venue mentioned below :-
on 	26/11/98 	at 9.30 AM 

Venue : 
National Sample Survey Or.;ination 
(Field Operations Division) 
Prag Tea Building 
G05.Road, Ganeshguri 
Guwahati. - 761005 

In case you belong to Scheduleci Cast or Schedule Tribe 
Community and ther2 is a need for you to travel outstation 
by train or bus, you will be reimbursed(jn cash) 2nd class 
train fare or ordinary bus fare by the shortest route by 
producing the ticket after the interview is over. Ifyou 
have any queries please contact theundersjgned 

Thanking you 

Yours Fathfully 	- 

Mrs Santa Pun 
Director (Administration) 

........... 



7) 

If 
1.; 

Government of India 	ANNEV Dr 
Y 	 Ministry of Planning&Prograxnme Implementation 	 1t 	- 

Departjnent of Statistic5 
National Sample Survey Organisation 

Field Operations Division 

stLnnt arnplS Sol'P1 0'eglonal Office 
(P.O.D.) GOvI of lntha 	-- 
G*cshguti Chacafl 
G.S. Road Guwaht1-7$1e$f 

Dated :i 3 _t 2 .. 

OtFLCE MEIS1ORANDUM 

Subject : 	Offer of a purely temporary apppjptrnent on contract basis for the post of 
iigator in NSSO (FOP) for a maximuhperiod of one year or till the 

SSC/ $urplus Cell makes candidates av ailable for filling the posts of 
Investigator on regular basis, whichever is earlier. 

Consequent upon his/ 
Zri/Snit./Kum.

vSelection  made by the Selection Board for recruitment 
to th post of Investigator,  .nçp-j is hereby 
offered a purely temporary pqst of Investigator on coihá& basis for a maximum period 
of one year or till the Slafi' Selection Commission! Surplus Cell makes persons available 
for filling up the post of investigator on regular basi, whichever is earlier, in the Office 
of the -_R pfl NSSO(FOD), __________________ 
on a consolidasalary of ROO/ (Rupees six thousand only) per month. 

V 
	2. 	Theterms of appointment are as follows:- 

The appointment is purely on a temporary basis and the appointee would not be 
entitled to get any further benefits in terms of regularisation or consideration of 
further appointment to the post of Investigator or any other post under the 
Government, 
The appointee has to perform duties as per present job description prescribed for 
the post ofInvestigator in the National Sample Survey Organisation, (Field 
Operations Division). 
The appointee is required to follow the instructions with utmost care regarding 
sample design, concepts, definitions and procedures issued to him/ her from time 
to time. He! She is also required to follow the guidelines provided by the 

• supervisory officers. The appointee is required to fulfil the norms for output in 
terms of quality and quantity of the work assigned to hirnl her and if the appointee 
engaged is not able to folfil the prescribed norms, his/ her services will be 
terminated after giving one month notice. 

1 (j) 	The appointee will have to worj anywhere in the State! UT of his/her posting and 
the place of posting is liable for change subsequently. The place of posting could 
be different from the place to which he/ she is called upon/ deployed for training 
etc. 



C 
2 

() / The appointee will be entitled to casual leave at the rate of two days for eve 
three months during the contract service 	 ry   

j 
The appointee will be entitled to earned leave/ half pay Ieave! encashmentof 
leave, It  as admisib1e in terms of Department of Persormel and Training, 
Government of IndiaM. No. 120 1613/84Estt(L) dated. 12 th  Apri1, 1985 as : 

 amended from tithe to time, at the time of termination of the contract. 
The appointee will be treated as belonging 	'C' to group 	staff in receipt of pay below Rs.4100/- per month for the 

purpose of grant of mileage allowance and daily allowance. 
 

The appointee will be entitled to any concession in relation to medical attendance 
and treatment that may be prescribed by the Government for class of employee 
serving in the same station to which the Government may declare the 

appointee to correspond in status or conditions o1seryjc. 
 The appointee is entitled to lind Class rail (Second sleeper) fare or ordinary bus 

fare for the journey undertaken by 
him/ her, in connection with performance of 

his/ her official duties outside his/ her headquarters. 
 The appointee if required to work beyond office hours iii exigencies of public 

service will be entitled to the 
payment of overtime allowance as admissible to class of employees to which he/ she corresponds in status  of condition of service; 

The appointee is governed in the nipller of payment of ad-hoc bonus under th 
provisions contained in the Government of India, Ministry of Finance OM. 
No.14(1 0)-E(Coord)/88, dated 04. 10. 1998. 

NO The  appointment may be tcmnunalcd at I

any time by five working days notice given by either side viz., 	the appointee or the appointing authority without 
assigning any reasons. The appointing authority, however, reserves the right of 
terminating the services of the appointee forthwith or before ithe expiry of the 
stipulated period of notice by 

making payment to him/ her of sum equivalent to 
the salary for the period of notice or the un-expired portion thereof  The service rendered by the appointee in the Government on the basis of this present will not, by itsclt entitle him/ her to any claims or bestow on him! her any right, interest or benefit 	vhatsoever including the claims for any casual, ad-hoc 

 
or temporary or regular service in Govemnmemit 
The 

services of the appointee shahl.stand automatically terminated at the expiry of 
contractual period. 

Other conditions of servicc will be governed by the icyant rules and orders in 
force from time to time. 

The appointment will be liirther subject to: 

(i) 	
Production of a certificate of fitness from the Competent Medical Authority viz.' 
Civil Surgeon, District Medical Officer; Medical Officer of equivalent status in 
the prescribed Ibnn enclosed (Anriextire I). 

Submission of declarat loll in the form enclosed (Annexure 11) and in the event of a candidate havinm nior c than CHIC vifè living or being married to a person having 

- -L-.__ nn 77.1-7 



(t) 	
\ 

) 	 more than one vife living, the appointment will be subject to his being exempted 
from the enforcement of the ptesribed conditions in this behalf 

Taking of an 'oath of allegiance/ faithfulness to the Constitution of India (or 
making of a solemn' affirmation to the effect) in the prescribed form 
(Aimexure III).  

(iv) 	Production of the original certificates:  

Certificate of educational and other technical qualifications.  
Certificate of age. 
C1th'acter certificate in the prescribed form (Annexure IV) one, from the 

• fiend of Fducational institution last attended by him/ her duly attested by a 
Stipendary F.  Class Executive 'Magistrate (including a District 
Magistrate or Sub-Divisional Magistrate) and another similar certificate 
froni'his/ her present enmployér, if any. 

(.d)..,. •'. v,Certificate in the prescribed form in support of candidate's claim to belong 
to a Sc, ST/ OBC community issued by appropriate authorities. 

	

(e) 	Discharge certificates in'the prescribed form from a previous employment, 
if aiiy. 

'5. 	It may please be stated whether time candidate is serving or is under obligation to 
serve another Central Government Dcpartnient, Stale Government Department or a 
public undertaking. 	 ' 

If any declaration given or information furnished by the candidate proves to be 
false or if the candidate is found to have willfully suppressed any materiaV informatiOn, 
hel she will be liable to removal from service and such other action as Government may 
aeem necessary. 

ShrilSmt./Kumn. cL S 	Thc 	to whom this offer of 
appointment is given, is required( o sign the Terms of Contract (Annexure V) for 
appointment as investigator before joining duties. 

This appointment to the post of Investigator on contract basis is also subject to the 
decisions of the ,Hon'bie CAT, New I)elhi in the case filed by Shri Ajay Saxena, 
Investigator and oilier CA'F/ Cow't cases. 

if Sri/Smt./K mn. accepts the offer on the above 
terms and condition he! she would onImunicate his/ her acceptance or otherwise to the 
undersigned immediately within 10 days of the receipt of this oflice Memorandum and 
thereafter should appear before the competent medical authority along with the enclosed 
letter for medical examination and report for duty along with tlie Medical Fitness 
Certificate and other documents fo the NSSO (FOD), Zonal office, 

on 30- 1298. If he/ she fails 



to join h duties by the above stipulated date, theoffer of appointment made to him/ her 
will betreated as cancelled forthwith. • 	

V 	
V 

10 No travelling allowance will be allowed for joining the appointment 

Et i As Lki 	 V 	 V . 

• 	 . 	 1 	• / 
V 	 ø14ant Director2(V1M4k1 

V 	 (Appointing Authority) • 

	

*TIRIranya Boijj 	
V 

fi/flpty rnret, 
To 	 V 	 T• L 	' (Ptq') 	w. 

	

V 	 V 	 • 	 P.SVS.O. (FOrj) 

T:/OCvt , of hjia 
Ri- iJ7i 	 V 

V 	

. V V 	 • 	 . 	1itt/Guwa hail 	
V 

Mcl+c, 	i-cx 

p;r) 	
\0

I7 	. 

Copyto: 	
V• 	

V 	

V 

I V 	 Joint Director, NSSO (FOD), Zonal Offi ce 	 -. 
2. 	Deputy Director (Admn), NSSO (FOD), Hqrs., New Delhi. V 	 • 

	

Assistant Director 	V 

V 	 • 	 • • 	 . 	
V 	(Appointing Autho?ity). 

41 

• t • • 	 • 	 V 
• 

VJ 	 • 	
V.V V 
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Jo j;. 	

Covcrmnent of India 
 

S 	

Ministryofplaflnjng&pr 

NatonaSn
' ONEXURE-CField Operations  

	

Offi 	' (F.O.D.) Govi of India 	 ce  
GaucshguiiCharaIl 
G.S.Ro.id Guwahati-78108 

- 	
Dated2 

OFFICE MEMONDUM  
Subject : 

Consequeit upon his! hcj,icfectio,i made by the Scictj 
	r Board focruitment 

to the post of Investigator, Shr i/sIuh/Ku1 	 re
is hereby offered a purely tempoi -

a post of Investigator on contract basis for a maximum period of one year or till the Staff Select iou Con lion! Surplus Cell makes pesons available for filling up the post of lflve tigator on regular basis, whichever is earlier, in the Oce of the 	
NSSO(FOD) 	 .• 

on a conso1iop salary of . 000/- (Rupees six thousand only) per month. 

	

2. 	
The terths of appointment are as follows:- 

	

(i) 	
The appointineuit is purely on a.tempor 	

basis and the appointee would not be 
entitled to get any further benefits in terms of regularjj0 or consideration of 
fuher appoilltrnent to the post of Investigator or any other post under the 

	 'I 
Government 

The appoilitee has to pefforin duties as per present job description prescribed for 
the post of investigator in the National Sample' Survey Orgarljsatjon (Field 

	 S  Operations Divisior) 	 n  
The appojuitee is required to follow the 

instruct 'olls with utmost  care regarding sample design, concepts deflnjtjoiis and procedures issued to him/ her from time 
	

I 	• to time, lie! She is also required to follow the guidelines provided by the 
supervisoiy officers. t'he appointee is required to fulfil the norms for output in 

	
J terms of quality and quantity of the work assigned to him/ her and if the appointee 

engaged is not able to fulfil the prescribed norms, his/ her services will be 
terminated after giving one month notice. 

	

(iv) 	
The appointee will have to work anywhere in the State! UT of his! her poting and 

	• 	• the place of posting is liable fbr change subsequently, The place of posting could 
be different from the place to which he/ she is called upon/ deployed for training etc. 	 S. 	

• 	H 	• 

H 

• 	 1 	1 
S 



'I, 	 'ZI 	 2 

The appointee will be entitled to casual leave at the rate of two days for every 
/ three months during the contract service. 

. The appointee will be entitled to earned leave/ half pay leave/ encashment of 
leave, as admissible in terms of Department of Personnel and Training, 
Government of.Jndia, O.M. No.12016/3/84-Estt.(L) dated 12th.  April, 1985 as 
amended from time to time, at the time of termination of the contract. 
The appointee will be treated as belonging to group 'C' staff in receipt of pay 
below Rs.4100!- per month for the purpose of grant of mileage allowance and 
daily allowance. 

(viii) 1 , The appointee will be entitled to any concessiOn in relation to medical attendance 
and treatment that may' be prescribed by the Government for class of employee 
serving in the same station to which the Government may declare the appointee to 
correspond in status or conditions of service.' . .. 
The appointee is entitled to Und Class rail (Second sleeper) fare or ordinary bus 
fare for the journey undertaken by him/ her, in connection with performance of 
his/ her official duties outside his/ her headquarters. 
The appointee if required to work beyond office hours in exigencies of public 
service will be entitled to the payment of overtime allowance as admissible to 
class of employees to which he/ she corresponds in status of condition of service. 

(xi), , The appointee is governed in the rpatter of payment of ad-hoc bonus under the 
provisions contained in the Government of India, Ministry of Finance O.M. 
No. 14(10)-E(Coord)/88, dated 04.10.1998, 
The appointment may be terminated at any time by five working days notice 
given by either side viz., the appointee or the appointing authority without 
assigning any reasons. The. appointing authority, however, reserves the right of 
terminating the services of the appointee forthwith or before the expiry of the 
stipulated period of notice by makifig payment to him/ her of sum equivalent to 
the salary for the period of notice or the un-expired portion thereof. 	. 
The service rendered by the appointee in the Government on the basis or this 
present will not, by itself, entitle himd her to any claims or bestow on him! her any •  
right, interest or benefit whatsoever, including the claims for any casual, ad-hoc 
or temporary or cgular service in Government, 
The services of the appointee shall stand automatically terminated at the expiry of 
contractual period. 

, Other conditions of service will be governed by the 	iLlçs and orders in 
force from time to time. 

The 'appointment will be further subject to: 

(i) , Production of a certificate of fitness from the Competent Medical Authority viz. 
Civil Surgeon, District Medical Officer, Medical Officer of equivalent status in 
the prescribed form enclosed (Annexure 1). 

Submission of declaration in the form enclosed (Annexure II) and in the event of 
a candidate having more than one wife living or being married to a person having 

'p-i 
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more than one wife living, the appointment will be subject to his being exempted 	.:. 

	

ft 	from the enforcement of the preribedcouditions, in this behalf. 

Taking of an oath of allegiance! faithfulness to the Constitution of India (or 
making of a solemn 4 affirnaatjon to the effect) in the prescribed form 
(Annexure 111). 	. 	. 	

. 

(hi) 	Production of the original certificates: 

. 	Certificate of educational and other technical qualification. 
Certificate of age. 	 • 
ChBraçter ceificate in the prescribed form (Mneure IV) one from the 

	

• 	
i Head of Educational Institution last attended by him/ her duly attested by a . 

Stipendary First Class Executive Magistrate (including a District 
Magistrate or Sub-Divisional Magistrate) and another similar certificate 

	

\r from his/her present employer, if any. 	 I  

	

•(d) 	Certificate in the prescribed form in support of candidate's claim to belong 

	

• 	to a SC! ST/ OBC community issued by appropriate authorities. 
(e) . Discharge certificates in the prescribed form from a previous employment, if any. 	 . 	. 

	

5. 	It may please be stated whether the candidate is serving or is under obligation to 
serve arotlier Central Government Department, Slate Goveinment Department or a 
public undertaking. 

	

• 6. 	. If any declaration given or information furnished by the candidate .proves to be 
false or if the candidate is found to have willfully suppressed any materiall information, 
be/ she will be liable to removal from service and such other action as Government may 

' deem necessary. 

Smt./Kurn 	 ;os 	to whom this offer f 
appointment is given, is required to sign the Terms . of Contract (Annexure V) for 
appointment as investigator before joining duties. 

This appointment to the post of Investigator on contract basis is also subject to the 
decisions of the Hon'ble CAT, New Delhi in the case filed by Shri Ajay Saxena, Investigator and other CAT! Court cases. 

If 	Smt./Ku(n. 	j_j 	 accepts the offer on the above 
terms and condition he/ she would communicate his/ her acceptance or otherwise to the 
undersigned immediately within 10 days of the receipt of this office Memorandum and 
thereafter should appear before the competent medical authority along with the enclosed 
letter for medical examination and report for duty along with the Medical Fitness 
Certificate and other documents i to the NSSO (POD), Zonal office,. 

* on 30-12-98. If he/ she fails 



5 	 Si. 

to 
joece, 

 his duties by the above stipulated date, the offer of appointment made to bim/ her 
will 	treated as cancelled forthwith. . 

..... ... . ... . ................,. 

10 No travelling allowance will be allowed fttrjoimng the appointment 	 1W 

7acN A-c 	 . 
(Id&cOJ, 

;. 

	

AstwitDirector . 	 . -. 
(Appointing Antlonty) 

	

wiT!HITflya Bora 	. 
IR 	kTwc/Uepty rnrP , '' y 

To  
1180 (FOD) A'' 

S 	 i/Oovt of'ia 

U, Pub- 	
A 	

Ii10uw9hu'i 

Copy to: 

Joint Director, NSSO (FOD), Zonal Office,  
Deputy Director (Admn), NSSO (FOD), Hqrs., New Delhi. 

S 
	

Assistant Director 	. .---- - 

	

(Appointing Authority) 	. 
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Government of india 
Ministry of Planning & Programme implementation 

Naiionai Samplc Survey Organkation 	ANNEXUREV7C Field Operations Division 	 . 

•tlOflRl Sample S,y OcgIonaJ Ornce 
(F.O.D.) Govi of 1ndia.  
GLtCShgUI1 Chaiiill 
G.S. P.oad. Guwahatl 7S1OG 

- 	 Dated:_i-!. 

(9" 

OFFICE MEMORANDUM 

Subject 	Offer of a 	y..ternporaty appoinent on contrt basis for the post of 
lnvestjgator in NSSO (FOD) for a maximum periofone year or till the 
SSC/ Surplus Cell makes candidates available for filling the posts of 
investigator on regIar basis.whichéver is earlier. 

Consequent upon his/ he5.election made by the Selection Board for recruitment 
to the post of investigator, ShrilSmt.!Kum. . 9upl-1 S hereby 
offered a purely temporary post of Investigator on contract basis for a(riakimum period 
of one year or till the Staff Selection Commission! Surplus Cell makes 'ersons available 
for filling up the post of investigator on regular basis, whichever is earlier, in the Offlce 
of the QIINSSO(FOD),  
on aconsolia 	salary of FsOOO!- (Rupees six thousand only) per month. 

2. 	The terms of appointment are as follows:- 

(i) 	The appointment is purely on a temporary basis and the appointee would not be 
entitled to get any further benefits in terms of regularisation or consideration of 
further appointment to the post of Investigator or any other post under the 
Government, . . . 

The appointee has to perform duties as per present job description prescribed for 
the post of Investigator in the National Sample Survey Organisation, (Field 
Operations Division). 

(iii) 	The appointee is required to follow te instructions with utmost care regarding 
sample design, concepts, definitions and procedures issued to him/ her from time 
to time. lie! She is also required to follow, the guidelines provided by the 
supervisory officers. The appointee is required to fulfil the norms for output in 
terms of quality ar.d quantity of the work assigned to him/ her and if the appointee 
engaged is not able to fulfil the prescribed norms, his/ her services will be 
terminated after giving one month notice. I 

(iv).' The appointee will have to work anywhere in the State! UT of his/ her posting and -. 
the place of posting is liable for change subsequently. The place of posting could 
be different from the place to which he/ she is called upon/ deployed for training 
etc. 

V .  
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A. 

 The appointee will be entitled to casual leave at the rate of two days for every 
three months during the contract service. 

 The appointee will be entitled to earned leave/ half pay leave/ encashment of 
leave, as admissible• in terms of Department of Personnel and 	Training, 
Government of India, O.M. 1JO.12016/3/84-Ett.(L) dated 12 th  April, 	1985 as 

. • amenddfrom time to time, at the time of termination of the contract. 
 The appointee will be treated as belonging to group 'C' staff in receipt of pay 

• below Rs.4100/- per month for the purpose of grant of mileage allowance and 
daily allowance. 

 The appointee will be entitled to any concession in relation to medical attendance 
and treatment that may be prescribed by the Government for class of employee 
serving in the same station to which the Government may declare the appointee to 
correspond in status or conditions of service. 

 The appointee is entitled to lind Class rail (Second sleeper) fare or ordinary bus 
fate for the journey undertaken by him/ her, in connection with performance of 
his/ her official duties outside his/ her headquarters. 

() The appointee if required to work beyond office hours in exigencies of public 
service will be entitled to the payment of overtime allowance as admissible to 
class of employees to which he/ she corresponds in status of condition of service. 

 The appointee is governed in the matter of payment of ad-hoc bonus under the 
provisions contained in the Government of India, Ministry of Finance O.M. 
No. 14(1 0)-E(Coord)!88, dated 04.10.1998. 

 The appointment may be terminated at any time by five working days notice 
given by either side viz., the appointee or the appointing authority without 
assigning any reasons. The appointing authority, however, reserves the right of 
terminating the services of the appointee forthwith or before the expiry of the• 
stipulated period of notice by making payment to him/ her of sum equivalent to 
the salary for the period of notice or the un-expired portion thereof. 

 The service rendered by the appointee in the Government on the basis df this 
present will not, by itself, entitle him/ her to any claims or bestow on him/ her any 
right, interest or benefit whatsoever, including the claims for any casual, ad-hoc 
or temporary or regular service in Government. 

 The services of the appointee shall stand automatically terminated at the expiry of 
contractual period. 

Other conditions of service will be governed by the rclevantrulcs and orders in 
force from time to time. 

The appointment will be further subject to: 

(i) 	Production of a certificate of fitness from the Competent Medical Authority viz. 
Civil Surgeon, District Medical Officer, Medical Officer of equivalent status in 
the prescribed form enclosed (Annexure 1). 

Submission of declaration in the form enclosed (Annexure II) and in the event of 
a candidate having more than one wife living or being married to a person having 

/ 
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I .  

E2) 
more than one wife living, the appointment will be subject to his being exempted 
from the enforcement of the prescribed conditions, in this behalf. 

(lii) 	Taking of an oath of allegiance/ faithfulness to the Constitution of India (or 
making of a solemn affirmation to the effect) in the prescribed form 
(Annexure Ill). 	 . 

(iv) .. ,Prodction 9f the original certificates: 

(a) 	Certificate of educational and oher technical qualifications. 
Certificate of age 

/1 (c) 	Character certificate in the prescribed form (Annexure IV) one from the 
Head of Educational Institution last attended by him/ her duly attested by a 
SUpendary First Class Executive Magistrate (including a District  

; Magistrate or Sub-Divisional Magistrate) and another similar certificate. 
from his/ her present employer, if any. 	 I 	 1)' 	 ' 
Certificate in the prescribed forth in support of candidate's claim to belong 	 ,. 

r9itO a SC/ ST/ OBC community issued by appropriate authorities. 
Discharge certificates in the prescribed form from a previous employment, 
if any. 

It may please be stated whether the candidate is serving or is under obligation to 

	

serve another Central Government Department, State Covermnent Department or a 	 * 
public undertaking. 	. 	 .. 	 S  

. If any declaration given or information furnished by the candidate proves to be 
false or if the candidate is found to have willfully suppressed• any materiall information, 
hpI'she will be liable to removal from service and such other action as Government may 
deem necessary. 	 . 

ShrilSmt./Kum. 	 1ri 	 yph". to whom this offer of 
appointment is given, is required to sign the I-n of Contract (Annexure V) for 
appointment as investigator before joining duties. 

This appointment to the post of Investigator on contract basis is also subject to the 
decisions of the Hon'ble CAT, New Delhi in the case filed by Shri Ajay Saxena, 
Investigator and other CAT! Court cases. 

If Smt.fKum. 	 accepts the offer 'on the above 
terms and condition he! she would communkz fiis/ her acceptance or otherwise to the 
undersigned immediately within 10 days of the receipt of this office Memorandum and 
thereafter should appear before the competent medical authority along with the enclosed 
letter for medical examination and report for duty along with the Medical Fitness 
Certificate and other documents to the NSSO (FOD), Zonal office, 

.NEZ,, Gt.0 U ckLI-' 	 - on 30-12-98. If he/ she fails 
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to join his iiuties by the above stipulated date, the offer of appointment made to him/ her 
wil be treated as cancelled forthwith.  

10 No travelling allowance will be allowed ,for joining the appointment 
I 	 •4 	

1
146 

LL '- 

tat Director 
(Appointing Authorjy) 	-. 

To 	 TWDePt1 T,fI4T 

I 	

I 

&,rti6asis &e-hqtk 	 1$ SS 0 (POD) AP"i " 

	

Type—ST 11k11J/i 	
Ofj' 

ipurc. 	cpikAI Cr4pX 	
•1 	 IGuaha'l 

•;; 	 •.. 

Copyto: 

1 	Joint Director, NSSO (FOD), Zonal Office,  
Deiity DirectU (Admn), NSSO (FOD), iqrs , New L)eirn 	

- 

' 	 Assistant Director 	: 

I 	

(Appointing Authonty) 



•/ 

j. 

1. 

0 •  

\ 	
j : 

44 

	

(;ovciiiineiu of India 	 - 
11 Inisti'y ut 1'laniilii', & l'rograuuntc iIIII)IenIen(atlon 

	

He1uii'tint'ti( of SIa(iN(iM 	 .. 0 

• 	

NtmutI ICSUCy(glN 	: ANNEXURE17-r ,  
• 	 Regional Ofike 

•0 	 I 
}4 	 I 	7TT-- T--r. - 	 S 

Datcd---- -- 	- 
• 	 ,. 	

''•- 	

.1,,,, 

0 I [f  ICE M IMO 1 NI) U M 	 '• 

0• 	

Subject 	 On Cfflfl.QLka IQfJIWj?øSL ol' 
Ii xtmUfljpCi tQd_QQqtlLthe 

cLSiwLu ççll njç (dI1dIcjjjs, iii1ihl.Jpr_fihlug 	pojj4 
IJI 	b1JiiliLiuh 

• 	 Consequent upouhis/ her select iut made by tf Seketiun Boii'd fur recitnient 	.' 
to the post of nvcstigattn,. Sliii/Si./Ktu. 	 cuk 	is hereb) 

•  otlered a purely temporary post of Investigator on contract basis f'or a maxinim period 
of' one year or till the Stafl' Selection Conuiiission/ Sw plus Cell makes persons available 
for filling up the post of lnyeslig4itoi on I gular bi'i, whihevLr is earlier, in the Oi1ic 
of. Ute  
onconsuliaated salary of' P.s. ti)OC)/'. (Rupees six thousand only) per month. 

o

il 
Ihe terms 1 appuffiluleiti ate 	hilliiws: 

(i) 	The appoinlinent is purely on it temporary basis and the appointee w6uld not be 	• 
entitled to get any further benefits in terms at' regularisation or consideration 'of 
further appointment to the post,, of Investigator or any other post' uhder the 

• 	. 	Government, 	• 	
.,  

• • 	(ii) 	• The appointee has to perlbrm duties as per !rcsctit job description prescribed for 
• 	• the post of lnvestiaior in the Nniional Sample Survey Organisation )  (Field 

Operations Division). 	 . 
(in) 	I he appointee is t u tiii ed to follow tile  iu( i u.AIonS with uIinot care rgat ding 

• • 

	

	sample design, concepts, (let i ititloits and pi ocedures issued to hint 1  her from time 
to time I le/ She is alsu i qtjired to follow the guidchtiies pi ovided by the 

I 	 SUCfV1SOI y offic t 	I lie (ipput titu is t cquu ed to fulfil the not ins fo oiLput in • •. 	
. 	• S 	• 	• terius of quality ;iiid (iuiiitiIy 	l the Nvolh assiiu:d to hiiiit/ her and if the appOiIit(' • 

ctItge(l is not 	hle to fulfil (Ile pr u.- icilbcd tiot m, hi/ her suIets 	ill be 
I 	i iti;uued ill ei ;i vi 	'ii': iiii it hi ii 	t ice. 

• 	• 	(ii) 	1 h..if)1iIwtIc.v will hive tt 	\uih. aiçvl'it: iii the St;iir/ II•I' 	thti/ hiet 1)uSttti!, tiiI 
S 	(he Plaec oh putiti; i 	liable fui ehaiige •;tit)...LlLIeiIIl)I '('he I)IiICC of pSt11i.'. CLflIIJ 

• 	• ' 	be different ii urn the place to which lie/ she is called upond deployed t'or ii niniii 

• 	(iv)(a) etc. The enjtin thtthjr srvjcs umuld be trminatod 2s 
a a candite bectns availablâ through SSC/Suriu8 

• 0 • 	C11 may bc tamvd, when the cf'fr is mgde. 
• 	(b) 	They shQu.id •rpert for training for a prie4 or two ueks 

• . 

	

	 at tháir rpsaact ' ive Regiina1 Off'ice bsf.re prc.ding to 
their place of pI8ting.Hancr, it is butter to prescribe S 

• 	•i 	 a uniform date of iintno f'r 	)1 the In 	øL 	L 	•i. 
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I 	 . 	.. 
The appointee will be entitled to casual leave at. the rate of two 

days. ibr evety 

three months durtu the coUlt act scrvteC, 	 . -. 
The appointee wifi be entitled to earned leave/ half pay 

leave! eneashifle1t of 

leave, as admissible U 
terms of Departrne1t of Personnel and Training, 

Govertlfltellt ot' india, OM. 
NO,12Ol/3184tt 	dated l2 April, 1985 as 

amended,ft0 time to time, at the time ot' tcrmiflati0 of' the contraCt. 
(vii), The apbiflt will be treated as belonging to group 'C' stT inreceiPt of pay 

below Rs,4100/ per month for the pw.poSC 
of grant of mileage allowance and 

daily allowance. The appointee will be entitled to any concession in relation to medical attendance 

and treatment that may be presci 	
y the G 

	

i bed 	OvCFflflt for class of employee 

servmg in the same station 10 which the Gove 	
may declare the appointee to 

CuFI epond in status oc cOULll1iW1 	f seuvieC. 

e 	is entitled to 1 hid (hts 	
all (Seuil sleeper) flute or ordinary bus 

fate fo the jurney a teitaheil hy htu her, in 
conticehOn itli 1)C1fOfflhUllCC of 

hi her otIeial duties outside his! her headqUartcls 

() 	
The appointee if required to work beofld oflce bouts in exiget

.Cies of public 

service will be entitled to the payiuCt of overtillie allowance a admisSi' 
tO 

ehss of eiptOyCCS to which lid she Coil spitd lit status of e0nditiun of SFVidC, 

	

() 	
The appoiitCe is governed in the matter of payment of ad-hoc bonus under the 

proViSiOflS 
contained in the Govei'flWeUt of Indlu, 

Ministry of' Finance O,M. 

No. t4(1O)-E(C00) 	dated 04.10. l99. 
(xii) The appointment may be terminited at any time by five working days notice 

	

4. 	jfl 
by either side viz., the appointee or the appointing authoritY withoUt 

' 	
ssigniflg any reasons. The appointitig authority, however, reseeS the ght of 

tenninating the serviceS of the appointee forthwith or before the expi of the 

stipulated puiod of notice by making payment to 
hind her of sum equivalent to 

the sahy for the period of notice or the unepirC(t portion thereof. 
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(xiii) 'I'he Service rendered by the appointee in the Govet ument on 
the basis of this 

present will nut by lt.tC, ethIc himd her to any claims or .bestoW,'Ofl him! her any 

rilLt, intereSL oi heaJit vhtatst.eVCF, 
including the claims for any casual, ad-hoc' 

or teWpOrU'Y ut i egulaf service in (Jovet ICUt. ot 

(xiv) 
The scrvcCS oU the appointee shalt stand a otnaticatty tei'inivated at the expirY  

- 	 tit'i0d. 
LOULI 	 - - 

3. 	
Other conditioRS of service with be governed by the 

	
ILDil and orders in, 

tinic.  

C le  I 
4 	

The appott'ttrflellt will be turthCi subject to 

rduCt10hhi of a crtifiCtC 
of tness from the Competent Medical AuthontY 

Viz 

Civil Surgcofl, Dtstttct Medicdl O(fier, Medical Officer' 
of equivleflt 

the prescribed fot iii enclosed (AnueX1FC  

SubiiitSSi011 
of deelaultiOli in the built cite1oSdh (AriiteU1O 11) and inh 

te vet ot 

i candidate 11avIIIt I 1101 C luau (JUC \YIb0 ttvt1it 01 hietuig tttI't'lC to a pet oU haviU 
/  
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I c 
more than one wife living, the appointment will be subject to his.being exempted 
foni the eniorcuuent of the prsribed conditions, in this behalf.  

• 	(iii) 	Taking of an oath of allegiance/ faithfulness to the Constitution of Thdia (or 
inakiu 	of it sokinu a Lttruiitiun to the eflct) in the prescribed form 
(Anne>ue III). 

(iv) 	Production of the original ccli ificates: 

-Certifkatc of educational and other technical qualifications. 
.'CcitiFieate oFae. 
vCliaracter ecitihicate in the presci ibed form (Annexure IV) one froiii the 

1-lead of bduettioiial I tistiuion last attended by l.iiml her.duly attested by a 
Stimndui y Lii st (1us fxcuiive Magistrate (including a District 
Magistrate or Sub-Divisional Magistrate) and another similar Rertificatc 
firom Ins/ her pi esci it employer, if any. 
Certiticute iii the piescribed foun in support of candidate's claim to belong 
to a Sc! sri 013C conununity issued by appropriate authorities. 
I)ischaige certificates in time prescmbcd form fioin a previous employment, 
it' a miy. 

5 It la:ly plewe be i ated wht. ther tho cawii date is Sul viimg or is under obligation io 
tnuth 	Cci it rtI Go -i ci lunent. . t..ej 1:111 inejit State Goverm.ment Depamnnezit or :a 

lUu11'.c 1::u. 

6. 	If any declaration given or information furiiished by the candidate proves to be 
-. false orif the candidate is found to have :willfully suppressed any material! information, 

'he/ she will be liable to renioval fioin service and such other action as Government may 
. deem necessary. 

	

I Slri/S /Ku/n 	'1k 4 t 	6)UL 	- to whom this offu of 
1 appointment i

nt
s given, is iequned 1.0 sign the 'l'enns of Contract (Annexure V) fo 

appointment as thvestigator befotejoiiimng duties 

8. 
vI j 

I his appointnumt to the post of limvt. tigator on couti act basis is also subject to the 
• decisions of the Hon'ble CAI, New l)e(Lti in the case filed by Shri Ajay Saxena, 

hilvestigalor and oilier t Al/ Comim I rascs. 

jf 	hii/S(/Ktiimi 	 ltcCei)tS (Lie otici 	Il the at)1)V .................. -.- ----------------------------------------- 

tel ins and condition lie/ she would cuiuuiuiiicate his/ her acceptance or otherwise to the 
undersigned immediately within 10 days of the receipt of this ofuice Meinoranduni and 
thereafter should appear before the competent medical authority along with the enclosed 
letter for medical examination and report for duly along with the Medical Fitness 
Certificate and other documents to the NSSO (FOL)), Zotal offioc, 

Zl'i-\L O-hE, 	U\1iT 
 

on 	If he/ she fails 
• 	- 	 o/fr) 



- 	-. 	--- 	- 	 •-- 
	

-to in his duiis by the ahuve slipulated date, the oiler of appointment made to hi 	her, 
will be Ii eaicd as crtttccl lcd tt thwith. 

10 No travelling allowdnce will be allowLd for joiilwg the appointment 
-; 

I ,  

I 	 ssi,santiector 
(Appointing Mthority) 

I 	 , 

' To 

eii 

'ItTV- fL.tct. 

Copyt. 	 -' 

Joint Director, NSSO (FOD), Zoiial 0111cc, _________• 
• 	2. 	Deputy Director (Admu), NSSO (FOD)LeDelhi. 	

; 

• 	 . 	
4 

? 	 I it
¶ 	/ Ctuy iJrtctOf 	AStta1tThOtOf 

• 	 ) 	4ppomntmng Authority) 	
;• 	

•1, 14 
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No 3 ( 66)A,tt0II/99/1f3 	L1 
Govt0 of India 

11.rstry of Statistics 	IAJi'4EXURE_ Department of Stdt.1SL1CS & P.1. 	 j • 	..: 	 National sample Survey Orgn. (F0D) 	 •, 	

..: Assam Roqio 

I 

OFFIC' ORDER 	HOUSEFiJ) COMPLEX 	I 	•. 
- 	

i31SXSTHA ROAD- 
GUWAHATI - 6 

Date :- 28-12-1999. 

Sub :- LerirLination Order of Contract Invcst.Lgatora 
w,e.f, 29-12-99 

• 	 ..•0. 	
0• 	

••. 	 HLH I am directed to terminate the services of 
•  following contract Irivestigators w.e0f0. 29-12-99 (A.W.) 

after expiry of the contract period and asper terms of 
the Contract made with the Govt. of India. 

S1 0o. 	Wam of Contract Invts. 	Place Oost1n . .: 	. 
1 . s/sh. Pankaj Das 	 Guwahatj 2 	11 	Debashis Senguj)ta 	 -Do-- 3 	. 	" 	Bishu Biswas 	 -Do- 4 	U 	, Srivastava 	 -Do- • 	.. 	5 N 	Santo3kl Sarrnah 	 Tezpur 

Shri 	____ may please submit his • 	. 	willingness tOI 	iFiFjjtract for the services 
of. contract Ivts, till 31,8.2000. . 

However offer of appointment on Contract basis 
will beat the discretion of  the Govt. of India. 

	

Copy for infn. & n.a. to the - 
	( 

• . 	. 	DEPUTY DXR1CTOR • 

It All concerned contract Iflvts. 	. 
Joint Director (NEZ) N.3SO(FoD) Guwahati 	 . 	• 	. • Deputy Director,N$SO(FoD) New.Delhi 	•. 

.4. Supdts, Ch.II, III, IV Guwahati/ Tezpur with the 
instruction to relcase the contract Invts. immediately, 

0 

• 	 .. 	

0. 	
working under his control. 

.5,Estt.I, NSSO(pOD) Guwajati 	 . 	 0.0. 

Pdy B.ill b€ct1on 
L.A. Bill Section 

DEPUTY DIRECTOR 	•• 

N1 
_•.I_•J_J_!r•_0••. 	 - 	 - 



	
NNXURE 	:0 

0 / ANNE)WRE I 
0... •  

Governnent of Indi 
Ministry of Statistics & Programme Implementation 

	

Departni 	of Statistics 
National Sample Survey Organjsatjon 

(Field Operations Division) 

I 	

Regional OUioe', 

	

0 	
trrm 	r i 	 L ibti ?ijb 

• 	 .• 	

: :t_J 	j I 	

Dated:  
, 	 .- ., 	 .• 	 . 	

0 

• 	 . 	 : 	 , 	 :. 	
. 0 	 .. 	 • 	

0 	 •0 	

V 

0.•• 	
0 	

0 	

•0 Subject: Offer of appointmcnt on contract basis for the post of Investigator in NSSO (FOD) upto 31st August, 2000. • 	
•y• 	 • 	 r' 	r. 	

0• 

	

• 	 0 

Shri/sffy4./Km 0  'c&ni< 	 Is hereby oUeredflI 

	

a post of InvestjgajOr on contract basis upto 31st August, 20009 	
0 

	

in the Office of the 	
NSSo(FOD) 

'' on a consolidated salary of -t 	
(Rupees six thousand only) per month. ...... 

	 00 0 	 ......... 	

•0 	

:4.. 

V 2' 	The terms of appointnent are as follows 
 4. The appointment is purely on contract basis and the 	rd ' 	

appointee would not be entitled to get any further A.• 	J. 	0 	
benefits in terms of regularisation or consideration 0 	 of further appointment to the post1of Investigator.or 
any other post uxider the Governjnet. 	 HI S 	0 	•• 	• 	 • 	.01 •. 	- (ii) 	
The appojnteehas to perorm duties as per presentjob 0 	0 •• 

	
•••' description Prescribed for the post of Investigator • •' 0 	in the National Sample Survey Organisatjo, (Field 

Operations Division), 
. 	 •;°.,, The appojnte is'requjred to follow the instructions H with utmost care regarding sample design, concepts, •0 •. 	

•; definitions. and procedures issued to him/her from time 0 

 to time 0  He/She is  

(iv) 

- 	 . 	 J.O.L1OW tne 
guidelines Provided by the supervisory officers. The • 
appointee is required to fulfil the norms for output 0 
in terms of quulii and quantity of the work assigned 
to him/her aud if tj•iè aI ) pojfltee etgaeLi is not able 
to fulfil the prescribed norms, Ills/her services will 
be terminated after g:I.ving one month noi;ice, 	

0 The appo1nte will have to work any-ihere in the  
State/UT o his/liar posting arid the place of posting 
is liable for charge su1.3squent1y0 

•'l 	 - 	I 44 
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V . ; The appointee will be entitled to casual leave at the 	17 
- rate of two days for every three months during the 

contract service. 
 The appointee will be entitled to earned leave/half 

leave/ encashinent of leave, as admissible in terms oz 
DeDartmnt of PersoneJ., and Trai,ning, Government o1 In1a,O.M b  No.12O16/3/84-Ett.(L) dated 12th April, 	H 
1985 as amended, from time to time, at the time of 
termination of the contract. 

  The appointee will be treated as belonging to group 'C' 
staff in receipt of pay below Rs.4100/- per month for 

the purpose of grant of mileage allowance. 
and daily allowance. . 

The appointee will be entitled to any concession, in 
relation to medical attendance and treatment that may be 	' prescribed, by the Government for class of employee 
serving in the same station to which the Government may 
declare the appcintee to correspond in status or conditions 
of service, 

ix) The appointee is entitled to lind Class rail (Second' 
sleeper) fare or ordinary, bus fare for the journey 

,,undertaken by him/her, In connectjon with performance 
of his/her official duties outside his/her headquarters, 

x)Q'' ,• The appointee if required to work beyond office hours in 
exigencies of public service will be entitled to the. 

' payment of overtime allowance as admissible to class of ' 
employees to which he/she corresponds In status of 
condition of servjc, 

ci) 	' The appointee is governed in the matter of payment of 
ad-hoc bonus 

• 
under the provisions contained in the 

Government of India 	Ministry of Finance O.M. No.14(1O)-E (Coord)/88, dated  0!.1O.1993. 
The appointment may be terminated at any time by one rnonths; 
notice given by either side viz., the appointee or the 
appointing authority without athsigning any reasons. 	The\ 

1 appointing authority, however, reserves the right of terminating the services of the' appointee forthwith or 
• 	

3 before the expiry of the stipulated period of notice by 	
\ making payment to him/her of sum equIvalent to the salary 

for the period of notice or the un-expired portion thereof,  
xjjj) 

. 	 • • 	. 

; 

The service rendered by the appointee In the Government on r  
'the basis 

H 
of this present will not, by itself, entitle him/her to any claims or bestow on him/her any right, ;•• Interest or benefit'whatsoever, including the claims for 

•• 
any casual, ad-hoc or' temporary or regular service in 
Government. 0 

xiv) The services of the appointee shall stand automatically 	•'• 
terminated at the c-xpiry of contractual period, 

3. Other conditions of service will be go tverned by the 
relevant rules and o'ders in force irbm time to time 0  

0;,.. 	 ••....' 
	 S - 
	

- 



// •,f 

	

. •, 	
The appointment will be further subject to: 

(i)Y 	Production of a certificate of fitness from the conipètentf. 

	

• 	
Authority viz, Civil Surgeon, District Medical 0± 1 icer of 
equivalent status in the prescribed form enciosed(Annexure-1). 
Submission of declaration in the form enclosd (Anexure-II) 

	

• 	and in the event of a candidate havirg niore. than oriewi±e 
.: living or being marrieid to a person 1aving more than one' wife 

living, the appointment will be subject to his being exempted: 

	

• 	from the enforcementof the prescribed conditions, th.this 
H.. 	behalf. 	 .• 	 .. 	 •• •• 	•• 

	

(iii,) 	Taking of an oath of. aJlegiance/faithfulns to the 

 

 

• Cofltjtutjo of India (ormaking of a solemn affirmation... 
to the effect) in the prescribed form (Annexure-lIl), 

(iv) 	ProductIon of the original certificates 

'.: 

(b).. 
Cc) 

(). 

(e) 

Certificate of educational and other technical quali±icazis t 
Certificate of age. 	 t. 

Character certificate in the prescribed form (Annexure -1V.)L .: 
Heed of Educational Institution last attended by him/her 
duly attested by a Stipendary First Class Executive MagistratE 
(including a District Magistrate or Sub-Divisional Magistrate) 
and another similar certificate from his/her present employer D  
if any. 	 . 

Certificate in the prescribed :forin in support of candidate's 
claim to belong to a SC/ST/OBC community issued by appropriatE 
authorities,  

Pischarge certificates in the prescribed form from a previous I employment, if anyo 

The documents mentioned at pars — L1 above submitted by the 
appointee to any Regional Office of,  this Division in respect of 
earlier contractual employment will be valid for the current • 
employment. •: • 

It may please be stated whether the candidate is serving or 
is under obligation to serve another Central Government Department, 
State Gbèrnm.ent Deàrtment or a public undertaking. . 

76 	 II any declaration given or information furnished by the 
candidate proves to be .a1se or if the candidate is found to have 
willfully suppressed ar material/information, he/she will be liable 
to removal frorn.servicc id such other action as Government may deem 
necessary. 	 . 

S. 	The appointee •l whom this offer of appointment is given, 
is required to sign the Grins of Contract (Annexure- 	.Lor appointment 
as Investigator before j:inirig dutiis. 

9. 	This appointment to the post of Ilivestir-atot ,  on • tract 
basis is also subject to the decisio.•: of the flwib 	CAT P  New DelhL..... 
in the case filed by sliri Ajay Saxena, Envestigato 	• .d otter 
CAT/Court cases. 

.. .. ... .................... .......•::: 

2°? 	of 	to n.J 	 .... • 

H 



10 	If Shr/St./jm. 	 accepts 	ofier 
onthe above terms and condition he/e would coriununjcate his/r 
acceptance or otherwise to the undersigned immediately within I 

• 	-10 days of -the receipt of this Office Memorandum and report for duty • 
alonwith the Niedical Fitress Certificate and other documents to 
.the'NSSO (FOD), Regional / Sub-Regiamal--of f ice, _ 

on or beIor. c-o-ic. 	If he/se falls to join duties by 
• the above stipulated date the offer of appointment made to him/1r 

wil1b€ treated as cancelled forthwith, 	 I 

. 11. 	No travelling allowance will be allowed for joining the 
appointment, 

• 	 •. 	 - •.•• • f. 	 -. 

tTllf i Bora 
q Urcc1or 

i. w <iz. f, (L1.cL) c 

cf 1ndd G(kO1L 	.1 
(ssr) 

CoDy to -  

n • 	jj 	Director. NSSO 	- 7r1 flF4 
_____________________________________' 	- 

2a 	Deputy Director(dmn), NSSO(FOD), Hqrs., New Delhi, 

zi 

3'i 	t• 	;'.1y 

: 	 .• 	--• 

• • - 
	(t Lnklta 

---.-- 



OF 	 ANNEXURE 
• 

S  No.3(66)/ASM/Estt;I1/2000/ jj2. 'f/ 
Govt I India • 	

I 	Ministi y ol StatistiLs & Pi ogiammc 1mp!ciiientaton 
National Sample Survey Orgn.(FOD) 

Assaun.i Region 
• 	 • 	IIOUSEFED COMPLEX 

BASISTHA ROAD 
GUWAHATI-6 

Date :- 16-8-20001 
OFFICE ORDER 	 • 

The undsersigned is directed to terminate the services of following Contract 
investigators working under the ILAN scheme (WCFI&ES) with effect from the dates 

• 

	

	as indicated against each atler expiry of the contractual period and as per terms of 
contract made with the Govt. of india. 

The order has been issued with the instruction of the Hqrs. vide O.M. No.A-
1 2026/2/97-99/Estt.1J dated 14.12.99. 

S1.No Name of the Contract 
investigators 

Place of posting I)atc of joining Date of termination 
 tobe effected 

-1 Pankaj Das Guwahati R.O. 04-1-2000 31-8-2000 (A.N.) 
2 Debashish Sengupta Guwahati R.O. 04-1-2000 31-8-2000 (A.N.) 
3 Bishu Biswas Guwahati R.O. 04-1-2000 31-8-2000 (A.N.) 
4 S. Srivastava GuwahatiR.O. 04-1-2000 3 1-8-2000 (A.N.) 
5. Santosh Sarinah Tezpur SRO 11-1 -2000 31-8-2000 (A.N.) 

Dr. K.M. Singh 
(Asstt. Director) 

Copy forwarded for necessary information & action to the :- 
Concerned Contract Investigators 	 -v 
Joint Director (NEZ) Guwahati 
Deputy Director (Admn.),NSSO(FOD) New Delhi 
Deputy Director ® NSSO(FOD) (iuwahati 
Supdts. Ch.I, Ch.lI, C11.I11, Cli.IV NSSO(lOI)) Guwahati & Tczpur SRO with the 
instruction to releive the conrtract Investigators working wider their control on the 
aforesaid date under intimation to the undesigned. 
U.S Gr.II/Accountant/Pay Bill Asstt./Estt.1i1'.Aj3i11 Asstt./ Cashier NSSO(FOD 
Guwahati 	 • 	 f(J,-41 

l)r. K.M. Singh 
* 	 (Assit. Director) 

, 
'.a .wisiicat or 
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I. 	 i11tployment News 8— 14 July 2000 

dales) in the case of Defence Personnel disabled in operation during hostilities with any 
toreigmr country or in a disturbed area and released as a consequence thereof; 
Upto a maximum of 10 years if the candidate is a physically handicapped person, 
(orlhopaedically handicapped and deaf only). For candidates belonging to SC.ST/OBC 
who are physically handicapped, the maximum relaxation of tO years permIssible for 
pirysically lmarrdictnpped (orthopaodically handicapped and deal only) shall be in addI-
tion to the ago relaxation provided in forms of column (I) and (ii) above; 
Upto the ago of 38 years (upto 43 years for members of Scheduled Castes/Scheduled 
Tribes and 41 years for OBC) In the case of widows; divorced women judicIally saps. 
rated from iheir husbands, who are not remarried. 

Upper age limit is relaxablo to retrenched employees of Chukka Hydel Project Authority 
in Bhutan who were directly recruited, to the extent of service rendered by them with the 
Authority (period at service rendered by the ret renched employees will be decided on 
tIre basis of cemfiticaho issued by the Chukka Hydel Project Arrtfmority); 

SAVE AS PROVIDED ABOVE, THE LIMITS PRESCRIBED ABOVE, SHALL IN NO CASE 
BE RELAXED. 

x-servicemen fullilling ffre conditions laid down by the Govt. of India from time to tirrto 
be allowed to deduct military service from their actual age and such resultant age 
Id not exceed prescribed age limit by more than 3 years. 
E : CandIdates should note that only the date of birth as recorded In the matricu-
n/secondary,  examInatIon certtfIiato or an equIvalent certificate 00 the date of 
ntsston of appilcatton will be accepted by the commission and no subsequent 
est for Its change will be consIdered or granted. 
tidatcs admitted to the examination under this ago comrcossiorr will be eligible to corrr-
tar all Ilto vacancies whether reserved or not br" ex-semvicomms'rm. 
rx-serviceman moans a person, who has served in any rank whethor as a conmbalant or 
combatant in Itme Regular Arnry, Navy or Air Farce at tIre Imidirrit Umriomr and 
who retired from such service after earning tris/tror pension. 1 his would also iriclui.to 
persons who are released/retired at their own request but after having earned their 
pension: or 
who has been released from such service on medical grounds attributable to military 
service/circumstances beyond his central and awarded medical or ott or disatrility 11011' 

Sian; or 
who has been released otherwise than on his own request from such service as a 

result of reduction in establishment: or 
who has been released tmarir srrcir service alter comrrtrlc'iirmq Ito s1ir.itir: p' iod of err. 
gagerrrerrts, oltrerwlso than at Iris owrr requester by way of rtismrmis':nl or disr:frmrrgrr omr 
account of misconduct or inetticieny, and has been given a graluity; and irrcludes per-
sorrnel of the Territorial Army at the following categories namely:. 
Pension holders for cantirmuous embodied service; 
Persons with disabilriy attributable to military service and 
Gallantry award winners. 
E:t Ex-servicomen who have almeady joined Governmrrorit job Ili civil side after availirmg 
0 benuhits given to cxserviccmcmt tar tiroir neerrrploymmmormt are also eligible to Ilia ape 
:essiorr. Itowever, such candidates will not be eligibin for the benefit of reservation 
or for ice commcessiemr. 
E:It The period of 'Call up service' of an ex-sorvicem;in in tire Armrrett Forces stninll also 

waled as service redered in the Armed Forces for PrimPose of pain S(B) above. 
'E:llt For any serviceman of the three Armed Forces of the Urriomr to be treated as Em 
'iceman for lire purpose of securing tiro bemrelils of mcservahiomr; Ire mist have alreamty 
uired, at the relevant time of submitting his application for Posh service, time status of cx' 
'iceman and/or is in a position to establish his acquired entitfement by documentary 
once from the competent authority that he would be released/discharged from ttre Arnre.d 
w wfthln tlrestipirlatedperiod of one year from iireclosirmq date (i.e.4.8.2000) on corxnpte-
of his asslgnmerrt. 

FE:fV This concessIon of applyIng one year before the conrrptetlon of specifIed 
as of engagement is not available In Educatiorrat qtratificatlorr (i.e. tire nrorr-gradnr-
Ex-S are requIred to complete 15 years of servIce (and not 14 years) on 1st Au-
12000 for becoming a deemed graduate. Thus those non.graduate Exs who have 
completed 15 years of servIce as 001.8.2000 are not eligible. 
torm of cerilticatxs/undertaklng to be submItted by the carrdidatos In this con-

:tlon are given In .ppendix Ill & IV. 
,PLANAT1ON: The persons serving in the Armed Forces at the Urmion, who on retirement 
m service, would come under the category at 'ox-serviceman' may be permitted to apply 
reemployment one year before the completion of tIme specified ierrnrs of ermgagcrrrenls 

d avail lhonrselves of all corrcessions available to ox-servicomrrcrnr but sirall not be pemrmrit' 
Ito leave the uniform urrtit they complete the specified term of emrgagemnenrt Ili time Arnnmmrd 
rces at the Union. 

I The upper age limit as prescribed above will be further relaxable; 
Upto a maximum of live years it a candidate belongs to a Scheduled Caste ore Sched-
uled Tribe; 
Upto a maximum of 3 yecra If a etmndidto bolons to OFICa in zrscordarico with OP & I 
OM No. 43013/2/95. Esit. (SCT) dated 25.1 .95. 
Upto a maximum 01 tfrree years (eight years for SC/ST and 6 veers for Ot3Cs cndi' 

NOTICE 
RECRUITMENT OF INVESTIGATORS, 2000 

13/2000-P&P-1. Staff Selection Commission will hold on Sunday, the 12th November. 
a competitive examination for recruitment to the posts of Investigators in National 
tIe Survey Organisation (Field Operations Division), Ministry at Planning, all over the 
ry. The Examination will be held at the Centres mentioned In the Table under Para-1 6 
un accordance with the echeme mentioned In Para-17 below, However, the Commis. 
eserves the right to cancel any Centre and ask the candidates of that Cenfro to take 
earornalion at another Centre. 
y-Sca!e : The pay-scale for the post is Rs. 5000-8000. 
cancles : Approximately 161 vacancies. Category-wise and Language-wise vacan-
vill be determined later. 

Some more vacancies likely to occur In posts of equivalent or comparable status/ 
cales satisfying age limits and qualifications mentioned In Paras 5 and 6 below may 
)e filled from this examination. 
ttonaltty/Ctflzenshlp : A candidate must be either: 
t citizen of India, or 

subject of Nepal, or 
subject of Bhutan, or 	 AGE CONCESSION IS NOT ADMISSIBLE TO THE SONS, DAUGHTERS AND DEPEN- 

sTibetan refugee who came over to India, before the 1st January, 1962, with ttme iriton- 	DENTS OF EX-SEFIVICEMEN AND TO PERSONS BELONGING TO BACKWARD 

ion of permanently setIlng in India, or 	 CLASSES. 

person of Indian crigin who has migrated from Pakistan, Burma, Sri Lanka, East 	(mi) Uptothemaximumof5yearstocandidafesofJammuandkashmirwhohaveordinarily 

5.frican countries of Kenya, Uganda,the United Republic of Tanzania (formerly 	been domiciled in the Stale of Jammu and Kashmir during the period from 1.1.80 to 

ranganyika and Zanzibar), Zambia, Malawi, Zaire, Ethiopia and Vietnam with lire in- 	31.12.89. Any person intending to avail of the aforesaid relaxation shalt submit the 

ention of permanently settling In India. 	 cemtiticalo from either District Magistrate within whose jurisdiction he had ordinarily ro- 

ided that a candidate belonging to categories (b)(c), (d) and (e) above shall be a 	sided or any other autborily so designated In this behalf by the Govt. of Jammu and 

n In whose favour a certilicafo of eligibility has boOn issued by the Govt. of India. 	 Kastrrrmir to lImn effect that Ire had Ordinarily boon domiciled In the State of Jamrxru and 

AGE-LIMIT :20.28 years as on 1.8.2000. Ho/She must have been horn not earlier 	l(nstrmrrir drmriirg tIre period t.130 to 31.12.89. 

2.6.72 and not later than 1.8.60. 	 (I)) 1 	ripper ago lirret is relaxabte upto the ago of 40 years (45 years for SC/ST candidates 
arrd 43 years for OBC candidates as on 1.8.2000 to the departmental candidates who have 
rendered not less than 3 years continuous service on the regular basic (and not on ad-hoc 
basis) as on 1.8.2000. 

/ Candidates who wish to be considered against vacancies reserved for SC/ST/OBC rxrust 

)

submit requisite certificate as per Appendix V for SC/ST and Appendix VI for OEC from the 
Competerri Autirority alorrgwitlm their application for the examination otherwise thlr claim for 

'\sc/si/oFIc status will not be entertained. 
6. EssentIal Orrrrliticirtlorrs: 
Essential : Must tr:rve pnssi:ii Degree with Matlrs or Statistics or Economics as a Subject 
from a recognised Urriversity as on 1.8.2000. Candidates who have yet to appear at the 
r'nr'rrmirmatir'a of wtio'" mr'Crilt has hen wilhheld or not declared on or before 1,8.2000 are 
rrr.rt r:ligrimle. 
Note: (i) Candidates travieg HonourS Degree should have Mathematics/Statistics /Econom-

ics as a maiir subject and not as a subsidiary Subject. 
(ii) Candidates who are appointed on the basis of this selection shall be required to qualify In 
tire Iarrqirrrqe ret in liii' rsrrv-nrmiod local language at ff10 region/area whero they are ep-
poir ted wiltrirm 5 liedod at two years tailing wlmictr their services would be liable to be fermI. 
tinted. 
Desirable Quahilicatlons 
I. Knrnrt-rl'rlrtrr of rrthr"m nr'qirrri:rI I;rmrgnrrrqert. 
i" (_:rp:rtnilrly to nirrrtnrl.ilir ".lrr'iiirmnniS rnmnl.rtormr vi.rmk. 

Note: I lii: ctnrrdiiJrtes who arc appointed on the basis 01 this selection shall be required to 
umrdenlsnke tield work to collect socio-econorrmic and other data through large scale sample 
survey inmvol'.'inq iitlr'mrsivo-extenrsive touring both in rural and urban areas. These require. 
nrierrts ate irrdicrrtr:d to facilitate the candidates to undersland the main function to be per-
burred allot oppoi uncut lottie posi. 
7. No person: 

Who lins emrlrrred into or contracted a warmiago with a person having spouse living; or 
who having a r.pornse living har entered into or contracted a marriage with any person, 
shrill tn n'lir1itle for nllioinrfmnlerri to service. 

Ii ruvirhtrn.h II 'ii C'.'r In nt Gr_rvcr ri rr"mnl nay, if satisfied that such rriarniaqe Is permisiblo under 
tine percorrrnl lar',' r'pIulicuble Ic' such pemson and ifre other party lottie marriage and there arc 
antrer grounds br so doimrq, exenrrpf any person from Ilia operahion of this rule. 
8. A camrdi'Jote nrnrrst be rn good mental and bodily health and free tram any physicat defec 
likely to imnteufeme v.'ilfr rtre etlicient discharge of his duties as an officer of the service. 
candidabe who allen such nrmedical examination as may be prescribed by the competen 
anntlroriiy, is found not to srrhisty these requirements, will not be appointed. Only such candi 
(tnfm's no 'ire tiln'ly to he considered for appoirrlment will bum nnedinsally nxamin'-ri. 
Note : Inn thmn care at lIre disabled Ex-Detence Services personnel, a certificato of fitnosm 
grrmnrbod by lIre Dnnmnobilixalin,rr Medical Board of the Defence Service will be consIderet 
ailn"u)uaie for Ut" lrurrose Of mrlrpaimiImnrent. 
9, I lie dirci:;ioni 0 tire C'urnriruission asIa the eligibility or otherwise of a candidate for admis 
sion to the exornrumratiorr strati be final. 
W. No carrdidate will be admrrihied to the examination unless he/she holds a certificate o 
xndnnessionn from hIre Comnimnrission. 

Canrdidales )escepl es-servicemen released from the Armed Forces and those who ann 
granted remission of tee vide commission's advertisement) must pay the bee prescribe( 
ttnerein. 

Any arlerrnpb orn tIre pant of a candidate to obtain support for his candidature by ao 
nmle.'nmra nmy riisnlnmrnlily I mm for admission. 

A carrdiriatc wIno is or has been declared by the Commission lobe guilty of:-
I) 	Obtrrinimng support for his candidature by any means, or 

lnrpersonatirrg, or 
Procunirrq laitrorsonation  by any person, or 
Subnnrittinrg firbmlcated documents or documents which have been tampe ed with, or 
Mtnkinrg sfrmferrrcnla which are incorrect or false or suppressing material Irrforrnliion, 0 

.Rescrrtrnrg to any oilier irregular or Improper means in connection with his candldatun 
for tIre (sann1Iir5IiO:l, or 	 Continued 



Adiftess to wInch 
applicatIons should 
be sent 

Dy. Director, (Kt<fl) 

Stalt Selection Commission, 

at I trwr, 2ird Block, 

'E' wing, Koramanrgla 

Barrgalore - 560034 

Dy. Director (MPII) 

Staff Selection Commission 

'Nishant Villa' 

E Jalvihar Colony 

Riripur (MP)-492001 

Thre Dy. Director (NWR) 

Shalt Select iorr Corrrmission 

Block No. 3,Ground Fir., 

Kendriya Sadan, Sector 9, 

Chandigarti 

Regional Director (CR) 

Staff Selection Commission 

8-AB, Bell Road, 

Allatrahad-21 1002 

Tire Regional Director (ER) 

Slatl Selection Commission 

5 ,  Er.ialnrnde Row West 

Giounrd Floor, 

Calculla-700001 

27 	. 

Post Offices 	 . 4 
at which IPOs 	, 	

(, ,  

ahoufd be made 	-  

payable 	 . -. 

BasavanagUdi 

H.P.O. Bangalore - 

Ralpur 

Head Post Office 

GPO 

Chandigarh 

Kutchery  

- Post Office 

Allahabad 

GPO, Calcutta 

.tNcwsB14 July2000 

irrelevant matters including obscene languages or pornographic matter in the I. err re 

- 	 , 
Misbehaving in any other manner In the examination hail, or 	

NO. 

, 	
Using untair means in the examination hail, or 

Taking 	say the Question BaoklelJAnswOr Sheet with him/hor from the examination  

a 
halt or p 	rang it onto unaulhorlsed person(s) during the conduct of the examination. 4  i 

( • or 	
s. 

Harrassing or doing bodily harm to Itro staff employed by the Commission for tire con- 
Bangatore 

duct of their esarnination, or 

ViolatioC of any of the iriritriictiofls issued to candidates alorrçjwiili their Admission Cm- 

titicaies permitting them to take examination, or 
be abetting the coriurrissrofl of all or any of 

Attempting to commit, or as the case may 
in the foregoing clauses, may, in addition to rendering himself liable 	

6 . flnrpur 

the acts specified 
to criminal prosecution, be liable:- 

by  the Commission from the examination for which he is a candidate 
a) 	;o be disqualified 

as also from any other examinationlselection of the Commission in which he might 
has not 	been declared/made, and/or 

have appeared but the tinal resultiselection 	yet 

or for a specified period:- 
b) 	to bo debarred either permanently 

by the Coirrrrllssion from any examination or selection twI(l by flieni: 

by the Central Goverrrmeflt from any employment undOr twin: atrd 
appropriate rules If he is already in service under Gov- 

c) 	to disciplinary action under 
mmqnt. 

14 	E PAYABJ,.E 	
Rijp 5.Eifty-cnly). No tee for Scheduled Caste/Scheduled 

	

to sons arid daughters ot Ex- 	B. Aitahabad 
ribe and Ex-Servicemen. Fee concession is not admissible 

to 	
belonging to 'backward classes'. Service Clerks in the fast year of 

servicemen or 	persons 
their colour service are not exenipled from payment of fee. 

have already taken up a Governmenf lob shall he considerod against ExServicerTien who 

	

General vacancies and, trerrce, shall not be entitled for fee concr'sioii (Note I of Pars 5(B). 	9 

should 	the foe by means of 'Cenlral tIe- 

Calculla 

15. 	ODE OF PAYMENT 	The candidates 	pay 

ilable at the counter of all depar tirierital rost cru ~ 
Iment Fee Stamps'.These stamps are ava 

 

Offices of the Country in the denomin5tiorrs of Rs. 5!', Rs. 10/- and Rs. 20!-. liiescr 
Recruitment Stamps may be pasted on the top right hand corner of the application form or 

in the space earmarked for the purpose. 

These llccruitrrrerit Stamps must be got cancelled from tha Corirrier Clerk of airy Pod 	SCIfEME OF1IEcRUItMENT 

A. WIIII1EN EXAMINAtION: 
Oflice 

of issue with the date stamps of iris oftico in such a manner that tIre irirt)rCdsiOii at tire 

cancellation stairrps partially ovaiflowS on the Applicalinir Forirr itaelt, taking care at fIne 

same time that tIre impreSsion is clear and distinct to lacilitaie tire iderrlilicatioir of dale arid 
	

11w Writiii Exrrnalioii will 1)0 conducted on 12.11.2000 

post oflice of issue at any subsequent stage. Atter getting the "Recruitment Fee Slairrps' 
	

1 his test will consist of Iwo capers as under:- 

Paper I cancelled from the Post Otfice, lire candidato may subrimnt their aIrlilicahmOlid to the 
mmii-

corned Regional Otfice of the ComurriSsiorr lathe usual mariner alter r:oarpletirrg 
oIlier or- 

malitieS. 	
(Ctjcctmve iype 

Fee can also be paid through Indian Postal Orders payable to "Sialt Saleclion CommiSSi0i 	consisting of 200 

at the post elf ice as irrdicaled in column 4 of the Table ,,,9iveir be.io:w..Pr 16. Ttre Postati 	questions) 
'valid for allcast six rrrorrllr5. 

l.P.Os shol.nld not have beei' 	
hasedior to the date of publicetiorr of th is  advertise- 

ment. Candidates should write iheir name and address on the lnrhian Poslat Orders in block 
	

Paper - It 

capitals, at the spocitied space. 	

(Crinvntioriai 

Note f : Fee once paid will not be ret irrided under any cnrcuirr5iarii:i's. 	
ytw r',lrri'iri 

Note ft : Fee paid by cash or Bank D r alUCineqUC or Pay O die will rut he or r:o1ilcii surf the 	rlrrm' t!orr will 

	

ti. 	i)Pi 

application of 
such candidates are liable lobe rejected at the discreliOil ot tIre CorilirriddiO 	

rut err 

10 Centre of examination and address to whIch npphlcatiofl streirld be srrt  

	

m-,.r,,t'j 	n,iniiv-.i 

Acairdidite nrust select only one of the (..errtreS merrlioirnri  inm. oruririr 

for tire written exanririrition. No ci isrigs iii Centre shalt be slIowO I A carritidalo wriSt sulirrit 	p,' 	at di'giea 	It Ii ixididales wilt be 

	

fris applicatiOn cirly to ttie addresS nmionntiorred hr Colnnrriii 3 nyse ci hr Cerrti C celocte lily 	i' in star' i;ii it) 	rn p iii (iJ to airswer question 
iii Si p one of lire subjoctO). 

him/her.  

	

Note f : No citannçIi iii r:emitim) irt n'xiiiiiiiSlion will be SluiCed iiirit'ni any rsi.irnridtaii....... 	 . 	 - -. - 

i tence, tIm cairihid:mlor' fioiiltt r.eleci tIne centre for ex.'nriiiirSlioir i:nircliilly arid urdicSlmn iii' 

same correctly in their applications. 

	

Note ft : TIre Ceniinissiirn reserve the iiirint to carrcei army ceirfrr' niret nir lire 
	iririiitniii". if 

that centre to appear morn riothiCr cci rho. Corrinrinairni also nS':i:r',r( tI nq 
nigh it to mti0it 

candidates of airy centre to score other centre to take lire exanirirahiorr. 
Tire applications should be addressed to the Regional Ottices oi tire CownrradiOfl irs 

mirth 

caled in the table below :- 

TABLE 

__.. 

Si. 	Ccrrtre 	Address to wfnich 	 Print Ott lcnr 

No. 	 applications r.tnoutd 	 at which lOs 

be seirt 	 sfrirutd be nrade 
payable 

,-
.....,. 

1, 	New Delhi 	Post Bag No.8, ftD (NH) 	 Lodi Road 

Stall Select iorr Corrrnrissiofl 	 Post Otlice 

Lodi Road, Post Office 	 .' New Delhi 

New Delhi - I 10003 

2. 	Clrerrnai 	Regional Director (SD) 	 Airirin Road 

Statt Seleclion ConnnnissiOn 	 I lead Post Othice 

C....,,.th P,,imdinn 	 Ctrenrirai 
LVFS ,JU)JAi 

2nd Floor, College Road 

Cherrnai'600006 ' - 	 ECONOMICS 
Guwatrati 	r 	Regional Director (NED) .iPt2_-__--. SYLLABUS 

Staff Selection Commission Otc____. 

Guwahafm  
GENERAL ECONOMICS 

Donranid arid Supply Arralysis, including Laws and inf eract non of Demand and Supply. Nagar, Rukmini 
P.O. Assam Sachnvalaya ''"'""  Production Function and Laws of Returns. 

of various Market Forms and Price Determinaffon 
[, Guwahatn-781006  Commodity Pnicing.ChanzrclenisfiCs 

Mumbai 	Regional Direchor (WR) GPO 
.1. 

under such Market Forms. 

Ttieory mt l"nctor Pniciriqi lent. Wage. Interest and profnt. 
Statt Selecfion Corrimission Mrrmbai 

 Iftoory of Erniploymmnoirl - CiaSSiCaI and Neo -classical Approach. 
Army & Navy Building 

 Keynesian Tircory of Employment-Principle of-Effective Demand, Meaning and Impor- 
2nd Floor, M . G. Road, tance of inveshmetif, Relation belweirn Saving and investment. Multiplier Effect and the 

(Opp. Jahangir Art Gallery) 
- process 01 lnmcorine Genieraliorr, Post Keynesian Development. 

Kahirginoda Contnaued 

Munrbah40000l 

. 	 . 	

.. 	:';-).r 	..........,., 

''.'''''L'''.. 	'''n'":' 	 '.•-' 
.... ................... ... .. 

:.,'''.''.'' 	. , , 
, 

Subjects Marks Time allowed 

General lnljlligence 50 2 hours 

General Awareness 50 (10.30A.M 

General English and 100 to 12.30 P.M.) 

Conrprnshension 

Mallieniafics 200 2 hours 	
Or, 

or (2.00 P.M.) 

EcmirrorrriCS 200 to 

or 4.00 P.M.) 

200 

thirtr' : I 'it' It fiiimnvi'nhiiiniih 	sImon) will hir evaluated inn respect or oniny irnosu 

maIn qualify in t 'n;'ei't (Otrjo (:live typo paper) at the standard which may be decided by the 

n:'tuiriin;Siirii at itO rJicrctioir. 

3. lriiniivicm 	 -, 	 100 Marks 

¶irtl Marks rn llom:n rjilrm5'mit 	 600 Marks 

Oily those canvJimirrtes wino secure in the Wrilten Examination the minimum qualifying marks, 

ira may be fixed by lire Comnnirrission in their discretion, will be eligible to appear at the 

nICrviCw. 1 tie hniIcrviCw will he Ireld at  the  Commission's Regionat Otfices. 

Salrc'dutrai Coal is/Scfir.duleri Tribe candidates called for Interview will be paidT.A. as per 

Oovcnnmnnranit Dimliris. hioweimir, no  T.A.  is payable to any candidate for appearing at the 

Wnillen Er'.nmrmsirnlion. Canvasairrg iii airy form will disquatify the candidate. 

Syli.'rhmrc tie 11mm' pirat at lmrvr'stiqalors in tIre NSSO (FOD) for the subject of Statistics, 

it r:mI elily. I 'mini i:mI 'ility I ii':hr 1 riiliiiiinn l3iimomiri;nl, raison Norrnrat, Exponential. 

l:irrriliu:nhimiim, (;l;iaaiticatioin. tabulation  of  statistical data, Grapfrical presentation of data. 

Mrnasnirrx  of  central hendenrcy. measures of dispenSion,mOaSUres of association and contin 

grainy, scirtISi rhlagram. conielniiorr coetticient, rankcorrelafion coefhicientand finearregreS-

siriir .-rrr:rlysi:; (liii Iwo or irror (s variables) excluding partial correlation coefficients. 

Coincetri of Population, rarrdorrm sanrple, parameters ,  statistics, sampling distribution of , 

prcpoilicni  of  eslinrmalOrS innd estimation at confidence inte rvals .  
Prirrctphcs of scrupling siirrplc random sampling, sfratnfied sampling, systematic sampling, 

etc. Saim'pIirig end Non.sarrphirig errors, type-I and tyPe-Il errors. 
Concepts of t typnthirnrainr-Nmnll and alternate, Testing of trypothesis for large samples as well 

smnrall rmarrmhilins brni:tiri.tirnrj Clii-rrquane tests (Z, I, F, x fasts). 
Index Nuiribers, 'Dine series onalysis'compoiiefltS of variation and their estima ti on. 



1 / 

Nature and Functions of Money. Value Of Money, Fluctuations in the value of Money' 

inflation and Deflation. Monetary Policy, Index Number. 
Inter alional Trade-Flee 1 acto ;rrrd ProtectiOn, 1 Iroorkis ol tirlei r;ilioii5l I rti'.. 

9. 	For 	ri Exctran9O_DCt0iI1iiinirhb0  of the rate ot EsctrarlgoPUiidriIsIrig ovir:r Parity 

The y and BaloticO of t'nyirroflt theory. 

	

k - 	
to. Pub.c Finance.Nature.SC0PC arid Importance ol Public Firrarrcr: 
11. Tasaliemmeaniflg. ClassiticatiOn and Principles of Taxation. Incidence of TaxOliOn. 

	

- 	12. Deticif Financing 

13. Fiscal Policy. 

B. INDIAN ECONOMtCS AND GENERAL STATISTICS 

Statistical l flves tiga ti0n.Meanh1g and Planning of investigation. 

Collection of data and editing of data. 

Types of sampting 
Schedule and questionnaire. 
PresentatiOn of data.ClaSsiticat ion, tabulation. etc. 

Measures of Central Tendency. 
National Income and Accounting.EStimation of National Income, Trends in National 

Income, Structural changes in the Indian Economy as seen in National Income Data. 

Agricultural sector-Agricultural Development during Plan Period, flurat Credit. Agricril-

tural Price Policy, Rural Development Co-operation and Paircliayati Ral. 

Industrial Policy and Industrial Development. 
Problems of Economic Development-tndiafl Planning'obieCli vex. Techniques and its 

evolution, Five Year Plans and Role of National Development Council. 
Protile of Human Resources-PoPulation and Economic Devolepliront, Demographic 

Profile of India, Nature of Population Problom-Poverfy, Inequality, Unemployment Prob-

lem, Labour Problem, Population Control and Govotnment Policy. 

Now Econonric Policy and Wollaro Scltoiries 

Indian Public Finance-Indian Revenue, Foreign Aid. 

Indian Banking and Currency system.  

against tIne reserved or unreserved posts and such exemption cannel be termed, as relaxed 

shandandS in renaid to ape. 

I lie Cnnrrvnni'.inlr1 etiall Iri tIne discuehion to lix dillerent miniminne qualifying marks cOmPO:, 

uunnnt'wiae inn t'a1rnr'1 and lIon dilteienl categories, i.e., Gonanal, SC. ST, EsS, OBC
1 elc. 

Success in tine examination coolers no right of appoinfmenl unbaSS government are sat is- 

hinif alter such enquiry as nr'iay be considered necessary that the candidate is suitable in all 

respects br appointment to tIne seruicC/POl. 

19.110W TO APPLY : AptilicationS must be submitted in the Form jublished in the Em-

ployrnent NewSIROZgOr Samachar dated 8.7.2000-The applications may be typed out in 

double space or writien in hand neatly, but format should be the same as published - vide 

Appendix-I. 	 .  

Note-I : Applications submitted on a format which are not exactly the same as published in 

this advertisement, are hiabte to be rejected summarily. 

Note-It : The envelope containing the application mush be superscribed in bold letters as 

"Application for Recruitment of Investigators. 2000.The name of the Cenhre opted aboutd 

be written in capital letters on letI hand side corner of the envelope. - 

On OneIJMENTSTO BE ATTACHED WITH THE APPLICATION:- 

Euiiploytinent News 8 - 14 July 2000 

I) I.t'.Os!Ceriltal Recruitment Fee Stamps alt ixed and clearly cancelled on the application, 

(orm. 
One rCCOfit par.r.perl i7fl 

photograph which has to be pasf ad on Iho applicaliOn total. 

. postage st 
One cetf.aditIPC0d post card duly ntlixod with Ps. 2/

amp. The Candidate 

rrnist nrticalo lIre nanie of lti post i.e. Investigators Examlflflflofl, 2000 on the post card. 

Two sett.addre&sed envelopes of t2cm x 25cm sise. One of lhese should be altixed with 

postage stamps worth Rs. 6/. 
Two slips indicating name and postal address. 	 lormed In 

FOR THE RECRUITMENT OF INVESTIGATORS IN NSSO (FOD) 	
Vi) 

Candrilafe in Govt. scivicO are to attach en undertaking that Ihey have In SYLLABUS IN MATHEMATICS  
writing their Head of Ott ice/Department that they have applied for the examination. 

Algebra: Algebra of sets, relations and functions Inverse a function, equivalence relation. 

The system 01 complex numbors, Do MoiveresTheolem and its simple applications. Rela-

tion between roots and cootlicients of a polynomial equation - Evaluation of syrnnicliic 

lunction of roofs of cubic and biquadratiC equation. 

Algebra of Matrices: Determinants, Simple properties of determinants, Multiplication 01 

determinants of orders two and three. Singular and non-singular matrices. Inverse of a 
matrirt, f3anlot a matrix and epplication of matrices to the solution of linear equations (in 

three unknowns). 

Convergence of sequences. and series, tests of convergence of series with positive terms. 

Ratio, Root and Gauss tests. 

AnalytIC Geometry: Slrrrigtit lines, Circles, system of circles, parabola. ellipse nnrl hyprir' 
properties. Classification of curves second do1 

bota in standard loon and their elementary  

greO. 
Dllferefltlril EquatIon : Firsl order ditlerential equation. Solution of Second and frigtrer 

order linear difterentiat equations with constant coefficients and sinipie applications. 

Differential and Integral Calculus: Limit, continuity and dilteronliabilily at functions, yuc-

ceSsivc dilterentiation, derivatives 01 standard functions. 
Rolte's  and Meari'valUe ltrco- 

rems, Maclaurins and Taylor's series (without p1001) and Ihoir applicatiOns, nrrasirrra and 

minima of functions of one and two variables. Tangents and normals, curvature. Partial 

dilferentiatiOfl, Euler's theorem for homogeneous function, tracing of curves. 

StaridSid nrettiods of iritegiatioii. RierirarinrS ctetiiiitiarr at detirrite rrrti:r,jr:rt. IrrrrttnnrriiiitSt llri'O 

rem of integral calculus, quadrature; rectilication, volumes and surface are,
1r of solids 

revolution. 

Statistics : Frequency distributions. Measures of central lerictr'.ncy, nreasuneS of disper-
sion. Skewness and kurtcsis. Random variables and disitibulion tuirctiOn. Diserrile tiistirbri-

lions. Binomial and Poisson distribution. Continuous drstributioiis.11ectnirglilar. Itorirral 
tiiii 

exponential distributions. Principles of alIenist squares. c.onrCt5li1ii and icqiession. llaii 

rtnilir r.iiirrplirrfl, rirrdnrrr nrrtritir'r1; S:iirnplirnrl nt nitrrlitili'r. I nut' .irrrll 

proportion. ,lests of &irjrritic;niictl, lr:nrir;d out, I arid Utri .r1nr:nrn' 

Note: 

18. SELECTION OF CANDIDATES: Alter the Exanininntioui. lire CoririnriSsiOri will iti;nw 

All India Merit Lists for the peals ot Inivealigalor ri lii N.'ntionul r;rni;ll, Survey 
 

(Field Operalioiis Division) as disclosed by Ilic angicqaic niacks olitarirod try tb' raiinlii 

dates in the Exarnilnalion arid, in that order, as marry candidates as ;ni c hound by II ii: Conic. 
mission to be qualified in the Examination shall be recoiniri'tendnrd Ion appoiintinierrt upto thifl 

number of unreserved vaciunicins. 

Piovktcif that SC. St mill (,tI.lC cdurnntidnitds who niud si'ln'r:li'rt Hr 
Ii 'il "dir ruui'i'h W:Iii.l 4 

relaxed slrnndandS atongwihln caiidid131es belonging to oIl en coinirnuuin 
elvis. will i of tie hr1 

jrrstOd against lIne i eerved strnie at vacancies. TIre rOSniVci I vai::uniciC'i u','ilt tic litlui I ii;' 

sepniditi'lY hroiri.airrO'lOst tIre eliqitite SCs. SI s arid OUCs wlnv:ln nrtl the is coruqni ue SI : 

nod I )iii rimrdurtSles tin ire 1,1151 ii iirnit thr;iri IrS l:.n ¶e'" li r:.i1,'lb.ntC 'a fl'lii ii 

unireseived category but oilier ,viae loirrid suitable br appornnririei it 
cecil by n ,:taxed 

daid. 

Provided Itinit tIre candidates belonging to lIre PH (OH arid beat only) categOry 
01 Ix. 

f Scrviceniicn, to tIne extent tIne number of vacanicias n eservod inn it ciii, cannot ire Inlict 
 

on lIre linus of (Tencral Slinirfnmnlr.. tin ner.oniinnrenrfed at relaxeit ataninlandS 
ID make nip liii 

tie uI'Ini'ieinrW inn lie iesiliunnl i1ninnh:i srntijini;t 10 trImneSS of sinn:Ii c:ninnlnulntec or 	cli'n'ht''C, 

jnrcsInCCi;Ve of their ranks inn tire oiitei ol rrnenit. 

However, all Ex.Scrvir.eniran or Physically HandicaPPed caleijery c:nrnntid.ilC 
mini r1iulllhi'S 

oil thnC basis oh relaxed yt:inirtOdtS. viz.. nice limit. ex;iOinencO in qurntihieslionis. 1iennnulll:it 

nunniber of chanr,CS in Whiten exanunlauSo, estenr oil ZrrnnC of coi:iileratiO. Ore is to lie 

counted against reserved vacancies and not against gonetal vacliniCicid. In nrc Ian 
OS c;rsC 

of Ex.Seivicemen are 'concerncd:dedudhbon from the ago 01 Ex.Serviceman is permissible 

..... 

(I) Candidates should note that only the Date 01 Birth as recorded in the Matriculation! 
Secondar'tt Examination Certificate or an equivalent certificate on the date of submission of 

application, will be accepted by the Commission and no subsequent request for its change 

will be considered or granted. 

If ttne above riocurnennta are not submitted alongwith the application, the same will be 

re1ectcd sumnnianily orat any stage 01 ttue'recruitmeflt process and no request for revfva( will 

tic corisidererl. 

lnconrt)tcte or unsigned applicalions or applications without photograph/fee or late ap-

plii:;rtiorrs r'rill 110 rejoctitif srrrnrtnarily. 

T hose candidates who are called for the interview will have to bring with them at the time 

ol liuteiVieW all Ihicir Oniginn.'nl cenlilicOteS alongwith legible attested Copyof each certificate 
in'ni;u't'. corrurrUnitY talris I.e. SC/STIOBC etc., ago, relaxations in ago, educational 

irir;,lihicStiiiirs etc. i t,ttic prccribed prefer iris, wherever given. 

21. CLOSING DATE 

Ci,rrnlrtidteif .'ip;itiu:alinni trnr nrc ci ioutd be Sent to the concerned Regional Oltice Of the Corn-

iriiaioii tritest by4.B.2000 (belore 5.00 P.M.)(17.8.2000in the caseof candidates, residing 

in Assani, lv1ghiataya. Arunactial Pradesfi, Mizonam, Manipur, Nagaland, Tripura, Sikkim, 

,l;ninilnu A Knlruniir. t.atiaul A Spiti District and Pangi Sub-Division of Charrrba District of 

I liinraclmit l'nn:t':;hi. Aridnuiiari arid t'ticobar Islands, LakstradweeP and for candidates restd-

viii 
atinri.'rrll. Applications received offer the specified time of closing date will riot be 

cintitiiinCd irerfer any circumstances. The commission will not be responsIble for 

postal unlay. 

:5 All' 	. Ii' hi.--. inn i.v''iunrnn''rnt snin vi'ar whether lila l'cnin;rllerrt or iii lcrrrporary capaelly 

nnthier lair casual duly or daily ralOd eirrptOyndii, or thoso cciv-

'vi iii' ;ul'tu; nrrlriipiie.n5. will be required to autaTnit an upferiakirig that they have in' 

deVil ii tvniiiirtI lieS I te:rit of Ottice/DCpartfliCnt that they fiave applied for the examine' 

(,'iuii'ti'liiiCS alicudd nine flint iii case a communication is received rem their emptoyer by 

CoidnikiSiOl 
withholdinq pern!aaion to the candidates applying for appearing at the 

iii iOiiiiin. iiiidii .ip1ilii:Otioris ri all he rejectodicandidature shalt be canco5.i. 

I/ole 	
I Inc I )r'1u:nn tnnnnnnnl;nl clvnfrntitCs may ronid Itneir rrpplicatiOns directly to the Corrun'nis' 

mmiii ilinnq 10 thin/n I lutart of Otlice/dcParlmerit and need not send another copy 

it 'nil' In 'imip"n' I ann sl I Iinvrnver, iii case they decide to onrt application through proper 

e lin' 'i .  llwy idler i-ni'.iIl" 11511 tIre .i;npiicatioui coflrplCIe in dill ncStuei:ts should each StaIr 

'in;i:inOn I I ;rnnr n 'r';Siii n I,y lii 
closir p date. ApphicatiOrns shalt be roiectod if received late 

arid/On rOt conniphetS rn all respects as provided iii rules. 

23. ADMISSIOI11OTI IF EXAMINATION Bolero snibniitlintj his application, the candidate 

iui51 canelinlly liar] nIne ctnqihility conditions f o r the examination and salisly himself that he 

tIn,' .lrntriniliny i'inin,hihionidd. 1 110 flninnnnniiaSiOil lii not njnrte.rhatne any scruhiny of the 

1,lr,:,tllvne lIme Ilir ',sinttnnm 
exanuuinialnflmn arid all rr;iplicantu except whoSe applications 

nun niurnnnn:nuill' n.jCCtCnl ire rnllowoit ho ,ippndar at the examination on purely prosisieflel basis 

snnln'iCh in, htnnrni .:iigiln/hity ineiig venilid alter tIne exam/nab/on. Accordingly, merely because 

,i earnmhi:t:ntO lic'; been tnhlrnw"d to appear cii Ihie nixainninatiofl will not be considered as a 

n1ncnunnrl lou hiS hiving nIiqtf/e f o r the e5aniira5liofl, 

CoirtiflUCd 


